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WSNTREL  ADMINISTRATIVE 1TRIMAL
GJWATATI BENCH:

CROBRSHELT
1, Original Application No. *v“__g%/%/
2, iise Fetition Wo. v
3. Contempt ketition MWo.___ o /
— 4. Review Application No. /
N
| Appl ’rart(c) D. NON}'%J\L Z,MVS Union of India & Crs
;T
‘#Jocatc 'for the i'-\pplicant(o) H"‘ 3.\ SMW\ —
. Advocate for the ’{espéndvaflt(S‘}.m} . Q@; G- u(;- QQ Dasn
. N \ % ' 4 . K
Notes, of the Reglstry \; ‘Date N Uraer of the Tribunal
: { ,
- : ) b .
” ©o % 6207 1 There are 24 applicants. The applicants are
. fat I.SJfasenﬂ.y working at in the office of the
Tine arpioeior 5. form § {\cmunmnt General (A & E}, Meghalays,
l; e - ;f}"' _ ﬁu*unat‘ha} Pradesh, Mam an and Shzﬂong in
L2 S H
Ne 9 & 2836 3H ; G1 oup C category The applicants have a
‘ ' Q“‘: Si2- 07— ..... . , | ‘ common cause as regards their service and
- * . ) ' 0 k - -
W o ’ pray for permission to file a common
: RS ure
- Dy. Registrar : apphcafmn under Rule 4( S){A) of the (..A’IZRUJ&S
‘ | . 1987.The grievance of the applicants is that
i the Gr.C & D_cate gory .
\} S\e P> cm* PRV ION Kv-r Lyas soughf to be separatet in AG {A&E) byeder
i T MQ | SR o~ gﬁr\r ‘ dated 24.9.2004 cag}.mg options with clause of

| _but
M M AD WO /U-S ‘o‘m&\«&f . iinalﬂ‘y of option / the respondents  have
: %?pa: ated. only Assam. By order dated 21.11.06
‘l) ﬁ*\"\" cesy ‘LA S_}—' list of officials for allocation and deputaﬁon
&"\'QM Vit A WﬁT i}a.ve been issued and - saving the officials.
\o 213 AM@( b2-0t - | éfansfem‘e& to Assam. Identical mafters {‘

W O.A.Nog125 of 06, 143 of 06, 115 of 06,dated
ot 21.7.06, and 155 of 06 dated 22.6.06. have

Lot

g

been passed by this Tribunal elaborately and
certain observations have been made and

, , interim order has been granted. :
. :
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heemn bteds

6.2.07. : 3

] have heard: Dr J L.Sarkar learned
counsel for the apphcants and Ms.U. Das
learmed AddLC.G.S.C. for, the 1mpondents.
When the matter came up for hearing the
counsel for the r;pondents would like to take
instructions within 15 days.

. In the meantime, the status quo shall be
maintained till the next date of hearing.

Post the matter on 27.2.07.. L/ . '

e

B o - Vice-Chairman -
Im ’ ., e
27.2.07. . Counsel to: the respondents has
submitted that the reply is bé’ihg
tiled to-day. Let the reply be kept =
on record. Copy ot the reply statement
is given to the counsel ror thé appli-

cant. 'Post the matter on 28&07./

& .
. Memwer - Vice-Chairman
28.3.2007 Mr.S.N.Tamuli, learned counsel for
the Applicants and Ms.U.Das, learned
Addl C.G.S.C are présent. .
Reply filed. Two weeks time i®
granted to the Applicants to file rejoinder.
Post on 25.4.2007. T
L,
Vice-Chairman
/bb/ —
25.4.2007 Respondents have filed reply statement.

Post the case for hearing before next Division
Bench. In the meantime Applicant is permitted

to file rejoinder.

L4

Member (A)
/bb/ Ve o
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| 15.02.2008 On the prayer of the counsel for
N o | _ both the partice cail this matter on

20.03.200 for heanng,

(mﬁm{ (M.R.Mohanty]

Member(A) Vice-Chairman
@‘lﬁ—of mdan et | Pg
bloef =S § . o
| 20.03.2008 Adjourned to 24.04.2008 for hearing.
(.{7,;»:3—?)—»%‘ O -, Respondents should cause production of the
an e records(called for in M.P. No.41/2008) through

their Standing counsel on ‘the dc:fe fixed.

A : - - {Khushiram) ' (M.R.Mohanty)
—_— . V . . ws . Member(A) Vice- Chcﬂrmcn
| No o robi o N
AR
¢ ' ‘
. 24.04.2008 Call this Part heard matter on 22““
: May, 2008.
IZL&’O\‘.MQQ,Q-‘}I N\/}/‘f' o : %
i Lk - | - (M.R.Mohanty}
1o ' Vice-Chamnen
2O
&Yﬁfmohﬁ ’\'\19} :
k\tw u‘ . 2&05.2008 Heard further in part. Call this matter
' %é , | | ' on 12.6.2008 for further hearing -
‘ ﬂ;‘ < 5'0 , ) ’ (%
. Ju iram) ' {M.R.Mohanty)
~ Member{A) Vice-Chairman
Im o
i"\‘- Cazé,sc- \ 9 mm@., - - |
g ot P e hi#112.06.2008 Heard further in part. Call this matter -y

o e - R L Y R : . ‘V R P H .

o l[bo ‘. | e on 22.07.2008 for further hearing.
W')’Yl_o'ya d(_ L DR I o lﬁ/ =

wedn \"M. (Kifushiram) _____.« (MR ohanty)

Mo oppicamt . ~ Member(A) ~ Vice-Chairman
aF Flay W T
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Dr.J.L.Sorkcr, learned counsel 6 f‘vfhhlve""

Applicant is presénf. On bei

ing mentioned

by Ms.Usha Das, leared Addl. Standing

counse! for the Union of India, this matter is

i

taken up.

b

Call this matter on 07.01 .2008 for final

heonng

|

Notwithstonding pe

- case, Respondents shall reLn
.. the Applicants to go

ndency of this.

ain free o ask

to  different

stations/States of N-.E.Regn\on of India,on

tour basis. The Interim .o'rder,

passed earlier

in this case, stands modified to this extent. ,

(o Send Copito fo packer.

M.R.Mohanty}. -

Member (A} . - Vice-Chairman

- Caii this matter on

({iusiniramj {vi. K. iviotraniy)

Meamher{A) ' Viea-Chairman

~Heard .Dr. J.L.Sarkar, learned
counsel appearing for the Applicants and
Mr  G.Baishya, learned Sr. Standing

counsel and Miss U. Das,

learned Addl.

Standmg counsel appeanng for the

: Respondents _ |

Call this matter on 15 02. 2008 for = |

final dlsposal

(lﬁ (M R. Mohanty)
Member{A) Vloe-Chalrman
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| 220708 Heand: ‘”*""JLSaﬂmr learned
cei‘unsel appeai.mg for the Applicant

 and Mr ‘G Baishya, - learned Sr.

‘Stsmdmg ‘counsel ' appearing. for the

Rcspandents Perused the materials

\ . placed on record. Hearing concluded.
Order reserved. -
(Khushitam ) - e Mohanﬁv)‘
Member{A) ,
pE | :
101.08.2008 Judgment pmnouncm in open court

Képt in separate sheets. Apphcatlon is’\'
» d1snnssed with cost of Rs 1 000/ - icvxed. on’

each Apphcant.
(Khush:ram iram {M.R.Mohanty

. Member{A) © " Viee-Chairman
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22.07.08 Heard Dr J.L.Sarkar, learned

counsel appearing for the Applicant '

and Mr G.Baishya, learned Sr.

Standing counsel appearing for the

Respondents. Perused the materials

placed on record. Hearing concluded.

Order' mservcd.

Khushnam) (M.R.Mohanty)
Member(A) Vice-Chairman
\
Pg N,
A\
\i
.

01.08.2008 Judgment pronounced in open Court.

L

Kept in separate sheets. ‘Application is . {
dismissed with cost of Rs. 1,000/- leviea. on \
3

each Applicant. . % “\ - o
M (M.R.Mohanty

Member(A) Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Origi_rial— Application No:154/07, 155/07, 27/07, 2807, 203/06 & 204/06.

Date of Order : This the 1st Day of August, 2008

& ~THE HO'\I’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR KHUSHIRAM ADMINISTRATIVE MEMBER

0.A. 154/2007

1.Smt Perly Kharpran, Sr. Accountant -

2.Shri Jubanlak Hynniewta, Sr. Accountant
3.ShrisWoston Hynniewta, Sr. Accountant

4.Smti Sheree M. Swer, Sr. Accountant

5.Shri Packhotinthang Haokip,Sr. Accountant

6.Smti Dariti Mawiong, Sr. Accountant
7.Smt Bebedicta wallang, Sr. Accountant

8.Smt Saira POassah Haque, Sr. Accountant

9.Shri Frankie A. Pariat, Sr. Accountant
10.Smti Arbina Pathaw, Sr. Acountant

11.Shri Samsul Kharkongor, Sr. Accountant

'12.Shri Sudesh Pradhan, Sr. Accountant
13.Mrs Mary L. Warjri, Sr. Accountant

- 14.Smti Silma Kharmihpen, Sr. Accountant
15.Smti Costarica Shadap, Sr. Accountant
16.Shri Jangkhokam Guite, Sr. Accountant
17.Smti Fatima Nongkyrih, Sr. Accountant

' 18. Shri Pramod Kr. Basumatary, Sr. Accountant
19.Smti Rop51dora Nongsiej, Sr. Accountant

All the Applicants are working in the office of the
Accountant General (A&E), Meghalaya etc. Shillong

0.A. 155/2007

1.Shri Sujit Kumar Dey

Son of Late Motilal Dey

Senior Accountant

Office of the Accountant General(A&E)
Meghalaya, Shillong.

2.Sri Sitesh Das

Son of Srid. Das,

Senior Accountant,

Office of the Accountant General (A&E)

Meghalaya etc, Shillong
. 0.A27/2007

1.Methelda Lyngdoh, Accountant
2.Bethelda Sohtun, Accountant

......Applicants

.......Applicants

. |

1
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3.Shimti Hek, Accountant

4.Emerencia Sohtum, Accountant
5.Maybolyne Kharmujai, Sr. Accountant
6.Bijoy Laxmi DuttaC/T

-7.Man Bahadur A/c, C/T

8.Sumit Ghatak, Sr. Accountant
9.L.B.Buam, Sr. Accountant

10.Nandalal Raj, Sr. Accountant
11.Kwissida Dkhar, Sr. Accountant

12.Raju Chyne, Sr. Accountant '
13.Icydora Kurbah, Sr. Accountant
14.Francis Xav Marbaniang, Sr. Accountant
15.Keshab Pradhan, Sr. Accountant

"16,Debabani Deb Roye, Sr. Accountant

17.Aloka Biswas, Sr. Accountant
18. Phai Singh Swer, Sr. Accountant

0.A.28/2007

1.Daplut Nongbri, Accountant

2.James S. Sohtun, Sr.Accountant
3.Hazel M. Rapsang, Accountant

4 Barbara Sawkmie, Accountant

5.Bobby B Laloo, Accountant
6.Dapkyrmen Lyngdoh, Sr.Accountant
7.Freddy Kharpran, Accountant
8.Manjul Dey, C.O

9. Joptimai Syiem, Accountant
10.Bianghun Chyne, C/T
11.La-I-Kyntimon Khyriem, C/T
12.Ashley Kharkongor, CO

13.Amrit Kumar Ghosh, DEO
14.Evethshisha War, DEO

15.Banriknyti Kharsamai, DEO

16.Tony F Thangkhiew, Sr. Accountant
17 .Devendra Chettri, Sr. Accountant
18.Antina M. Marpna, Sr. Accountant
19.Klen Singh Bhuphang, Sr. Accountant
20.R. Deigracia Sohtun, Sr. Accountant
21.Lumkur Kharnaior, Accountant .
22.Dipankar Chatterjee, C/T
23.Newstar Roy Marbaniang, Sr. Accountant
24.Klesster Nongkynrih, Sr. Accountant

By Advocate Dr J.L.Sarkar, S.N.Tamuli

- Versus -

1. Union of India, represented through
Respondent No. 2

2. The Comptroller & Auditor General of India,

10 Bahadur Shah Zafar Marg,
New Delhi.

A4

......Applicants

......Applicant



3. The Accountant General (A&E)
Meghalaya etc, Shillong.

4." The Accountant General (A&E)
Assam, Guwahati.

6 5. The Accountant General (A&E)

Mizoram, Shillong.

6.  The Accountant General (A&E)
Arunachal Pradesh, Shillong.

By Advocate Mr G. Baishya, Sr.C.G.S.C
% 0 A 203/2006

Shri Kalyan Kumar Das

Senior Audit Officer (Group B)

Office of the Principal Accountant General (Audlt),
Assam, Guwahati.

O.A.204/2006

1.Shri Ashis Kumar Acharjee
2.Shri Sankar Lal Paul

3.Shri Hiten Dutta

4.Shri Ashutosh Deb

. 5.Shri Dwijesh Ranjan Saha
6.Shri Tapan Kumar Halder
7.Shri Ranadhir Singha
8.Shri Sahadev Ghosh

9.Shri Subhendu Chakraborty
10.Shri Sujit Kumar Deb
11.Shri Bikash Roy

12.Shri Bimal Kanti Bhowmic
13.Shri Dipan Das

All the Applicants are working as Semor Audit Officer
(Group B) in the office of the Principal Accountant
General (Audit), Assam, Guwahati.

By Advocate Dr J.L.Sarkar, S.N.Tamuli

- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of India,
: 10 Bahadur Shah Zafar Marg,
New Delhi- 110 002..

3. The Principal Accountant General (Audit)

S

....Respondents

....Applicant

...Applicants

s e
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Meghalaya etc, Shillong.

4. The Principal Accountant General (Audit) -
Assam, Guwahati-29.

The Accountant General (Audit)
Nagaland, Kohima.

6. The Accountant General (Audlt)
Tripura, Agartala

7. The Accountant General (Audit)
' Manipur, Imphal.

By Adivocate Mr M.U.Ahmed, AddLC.G.S.C

~ ORDER(ORAL
KHUSHIRAM. (MEMBER-

...Respondents

Since all these applications involve common questions of

this common order with the consent of the parties. '

2. These Original Applications No. 154/07, 155/07,

28/07 have been filed ny the Applicants who are working

~ capacities in the office of Accountant General (A&E)

Shillong. On the bifurcation of this office into five offices of the

Accountant General, Assam, Meghalaya, Mizoram, Arunack
" Nagaland etc. The staff was allocated/deputed to different offices on the

‘basis of their seniority and option given by them. App]

* law and almost similar facts, all the six cases are being disposed of by

27/07 and
in different

Meghalaya,

al Pradesh,

‘challenged thé circular No.3307 dated 12.7.2006, Establishment Order

No.198 dated'21.>11.2006 and Order No.53 dated 9.6.2006

dated 31.03.2006 and 24.03.2006 in 0.A.203 & 204/2006)

(and circular

and prayed

" for quashing of the same and not to send the Applicants on deputation

without their consent, nor the Applicant be disturbed from their place

of posting without publication of a just and fair policy by giving full

icants have

I

Nz
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scope to the Applicants. The Cireulars/Orders challenged in these O.As Wi
are relates to the following matters. Estt-1 order No.53 dated )

.. 09.06.2006 relates to permanent allocation of Group ‘C’ and ‘D’ cadres

between the office of the AG (A&E) Meghalaya etc. Shillong and’
¢ AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of
the options exercised by the individual officials. Estt-1 Order No.198
dated 21.11.2006 relates to allotment of Group ‘C & D’ oﬁicigls of tiie
office of the Accountant General (A&E), Meghalaya, Arunachal
Pradesh and Miéoram after creating independent offices of the
Accountant General for those States and the Circular No. 3307 dated

12.07.2006 which relates to calling of option from Group C & D’

s

officials of AG(A&E), Meghalaya, Arunachal Pradesh and Mizoram,
Shillong for permanent allocation to the offices of their choice in the

ﬁrescribed option form enclosed with the circular. In O.A. No.203/06

. ..

and 204/06 the Applicants have challenged the circulars dated

31.3.2006 issued by the Principal Accountant General, Audit, A
Meghalaya etc. Shillong being cadre controlling authority had notified

for fresh options from all the Group B’ Officers of this office from

. Section ofﬁéer to Sr. Audit‘Ofﬁoer except Commercial Officer born on ' "\{
common cadre on or before 17.04.2006 for onward transmission to the
Cadre Controlling Authority. The circular dated 24.03.2006 iséuéd by
the Comptroller & Auditor General of India relates to separation of

common cadre of Group ‘B> officers in the A&E and Civil Audit offices in

North East Region along with option form calling for fresh option from

wup ‘B’ officers belonging to common cadre for permanent transfer




to the Civil Audit Offices in North East Region for allocation of

concerned offices on the basis of their seniority-cam-options exercised

. by them.

3. The Circulars/Orders challenged in these O.As are relates

to the following matters. Estt-1 order No.53 dated 09.06.2006 relates to
permanent allocation of Group ‘C’ and ‘D’ cadres between the office of

thg%AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati

!

with effect from 01.12.2005 on the basis of the options exercised by the

individual officials. Estt-1 Order No.198 dated 21.11.2006 relates to

| allotment of Group ‘C’ & D’ officials of the office of the Accountant

General (A&E), Meghalaya, Arunachal Pradesh and -Mizoram after |

éreating independent offices of the Accountant General for those States
and the Circular No. 3307 dated 12.07.2006 which relates to calling of
option from Group ‘C & D officials of AG(A&E), Meghalaya,

Arunachal Pradesh and Mizoram, Shillong for permanent allocation to

the offices of their choice in the prescribed option form enclosed with

the circular. The other circulérs dated 31.3.2006 issued by the Principal

Accountant Generél, Audit, Meghalaya etc. Shillong being cadre

controlling authority had notified for fresh options from all the Group

‘B’ Officers of this office from Section officer to Sr. Audit Officer except

Commercial Officer born on common cadre on or before 17.04.2006 for
onward transmission to the Cadre Controlling Authérity. The circular
dated 24.03.2006 issued by the Comptroller & Auditor Gene.ral 6f India
relates to separation of common cadre of Group B’ officers in the A&E

and Civil Audit offices in North East Region along with option form

L]
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calling for fresh option from all Group B’ officers belonging to common
cadre for permanent transfer to the Civil Audit Offices in North East
Region for allocation of concerned offices on the basis of their seniority-
cum-options exercised by them as per instruction contained in para 3 of
the policy.
“Permenent posting of Group B’ officers of common
cadre against the required strength of various Civil
j-5 Audit/A&E offices shall be made by the respective
cadre controlling authorities strictly on the basis of
the seniority of officers who have exercised their
option for allocation to such offices, irrespective of
their base office.”
The option so exercised shall be final and no further change in the
above option would be allowed in any case. Option be given for final
allocation in the order of preference. The circular dated 20.4.06 issued
by the’ Principal Accountant General (Audit), Assam, Guwahati and
relates to separaton of common cadre from Group B’ officers of civil
audit offices of North East Region extending the date to exercise fresh
option from 19.04.2006 to 28.04.2006 stating that previous option
exercised in compliance of the ofﬁce'circular dated 31.03.2006 may be
treated as cancelled.

4. In brief in all the six cases ,the Applicants have protested

the allocation of the applicants to different offices on account of

bifurcation of the office of the Accountant General (A&E), Meghalaya,

Shillong and their placement on allocation or .alternatively on |

~deputation on the basis of their options and seniority.
5. In this background of the above circulars the separation of

the cadre based on the option exercised by the individuals of

3 Oy
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different categories was acted upon strictly based on seniority. The
junior staff who were to be shifted to man the deficit offices are also
entitle to receive deputation pay on their transfer. Learned counsel for
the Applicantswhile arguing the case submitted that pick and choege.
¢ policy was adopted .while the Applicants were taken on deputation. The
eptire scheme is perverse and violative of Articles 14 and 16 of the
Ce&stitution of India. The whole scheme should be operaited after
making modifications in scientific, trénsparent and practical manner.
6. The Respondents have filed written statement stating that
office of the Accountant General of undivided Assam operated from
Shillong. The Controller and Auditor General keeping in view the
' requirements of work, public interest and the interest of the States
concerned established Accountant General offices at Kohima
(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati
(Assam). All these offices were initially manned by Group B’, “C’ and
‘D’ staff from the Accountant General’s office at Shill(_)ﬁg; Subsequently
the Accountants General Offices in Nagaland, Manipur and Tripura
recruited their own Group ‘C’ and ‘D’ staff and these cadres becanie
exclusive to these offices. However, the Group ‘C’ and I cadres in the
offices of the Accountant General (Me'ghalay.a, Arunaéhal Pradesh and
Mizoram) at Shillong and Accountant General (Assam) at Guwahati
continued to share common cadres of Group ‘C’ and D’ staff. The office
of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980.
Even after the shifting, the two offices continued to share common

Group ‘C and D’ cadres with the office of the AG(A&E) Meghalaya,

T
PN |




Arunachal Pradesh and Mizoram at Shillong also continued to exercise

cadre controlling responsibility. It may be pointed out that in the

... appointment letters of the applicant there was a clause that the person

being offered appointment was liable to be posted in any of the existing

offices or anv new office opened by the Department in the North East

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at
Shi.gong was also simultaneously shifted with effect from 01.04.2006.
As per requirements of the Department in fulfilling its statutory and
constitutional obligation under the Comptroller & Auditor General
(Duties, Powers and Conditions of Service) Act 1971 and the hardship
that may be caused to his employees in this regard, the office of the
AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the
Comptroller & Auditor General had the option of declaring the staff in
these offices surplus and surrendering them to the éurplus cell of the
department of Personal & Training for redeployment as per the policy
of the Government of India. Considering the hardship involved in such
an action,the CAG has, in all cases where new offices have been set
up/existing offices reorganized, decided upon a policy that would keep
the hardship to the minimum level by adopting the option of
temporarily transferring employees who cannot be accommodated in
the office of their choice from the surplus offices to the newly created
offices on the principle of seniority viz. ‘Last Come First Go’. The policy
inter alia envisages that all the employees who exercised option for
permanent posting to a particular office would eventually be posted

back to the office of his/her choice. For the period where the employee is

-
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posted to another office, not being his/her office of choice, the employee

is compensatéd by payment of an allowance as if the employee is sent

- oon ‘deputation'. Thus the Comptroller and Auditor General has followed

a oconsistent and uniform policy in this regard which has been
determined by the need to minimize inconvenience to employees,
ensure transparency and impartiality in the separation process
balanced with the Comptroller & Auditor General’s responsibility to
discharge his statutory and constitutional obligations in an efficient
and effective manner. AG(A&E), Meghalaya, Arunachal Pradesh &
Mizoram etc. vide circular dated 24.09.2004 called for option from
Group ‘C’ & D’ staff for permanent allocation to the AG offices for the
States of Assam, Meghalaya, Arunachal Pradesh and Mizoram. Those
options were considered on the principle of seniority with optees of
surplus offices being required to man the deficit offices on the basis of
‘Last-Come-First Go’. Due to ban of fresh recruitment jall the offices of
the Indian Audit & Accounts Department are currently functioning
with below the sanctioned strength and the department is adopting
“persons-in-position” as the basis of manpower management and
accordingly the concept of sanctioned strength has lost all relevance.
The cadre separation was actually effected after 15 months of issue of
the policy Circular dated 24.9.2004 and there was no any undue haste.

In response to the circular dated 24.09.2004 the following Group ‘C’ and

D’ staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam &

Mizoram had submitted options for permanent allocation/deputation.

No of options for permanent allocation (first choice) to the office of the

[ AG(A&E) [ AGA&E) [AGA&E) | AGA&E)

& —
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Assam Meghalaya | Arunachal Mizoram
Pradesh
Group ‘C’ | 539 - 342 Nil Nil
Group D’ | 55 56 Nil Nil
¢ * ‘| No of options for deputation (first choice) to the office of the
AG(A&E) | AGA&E) | AG(A&E) AGA&E)
Assam Meghalaya | Arunachal Mizoram
¢ :| Pradesh
Group ‘C’ | 679 225 02 Nil
Group D’ | 07 . 24 Nil 01

The _persons in ‘persons in position’ in each cadre as on 01.04.2005 in
Shillong and Guwahati offices was as below :

Persons-in-position | AG(A&E) Assam | AG(A&E) Meghalaya
Arunachal & Mizoram

Group ‘C 588 300

Group T 64 50

The Respondents stated that the cadre separation exercise between

Shillong and Guwahati offices was done in a very fair, impartial and

transparent manner. Since the Guwahati office was a deficit office and

hence all Group ‘C’' and D’ staff who had permanently opted for that
office would have inevitably been accommodated in that office anyway.
There were no permanent optees either for Arunachal Pradesh or

Mizoram offices. Therefore all optees for Assam office woﬁld have got

their choice, the optees from the surplus Meghalya office only would

have in any casé been sent on deputation to Aésam, Arunachal Pradesh
and Mizoram which are deficit offices in terms of seniority. The
| deputation arising in this situation is not a deputation in the normal
~ sense of the term. Since all employees on creation/reorganisétion of the
offices cannot be immediately straightway accommodated in the office

of his/her choiée, the staff from the surplus offices will have to man

mﬂ" .
positions in the deficit ofﬁcesj\they are being deputed to as dictated by

the work. The formulation of a policy is a function of the Government
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and cannot be interfered with by the Tribunal unless there is

arbitrariness. It is vﬁthin the competence of the executive to change a
policy, re-change it, adjust it and readjust it according to the
compulsions and requirements of the circumstances. Hence the
Applications are devoid of any merit and may be dismissed.

7. Dr J.L.sarkar, learned counsel appearing for the Applicant
argued the matter in favour of the Applicants and he agreed to the over

-

¢ ) all iriteria of the formulation of the policy as issued by the CAG vide
circular dated 24.09.2004. He argued that in implementation of the
policy some confusion has been created to give benefit to some of the
employees and the conditions laid down in the above circular have not
been strictly adhered to. The Respondents had adopted “pick and K
choose” policy for some of their favourite employees and thereby ! i
implementation of the policy has result in the miscarriage of 5ustice. He ‘ l
also argued that cadre separation scheme was implemented ignoring |
the “sanctioned strength” which was replaced subsequently by words !
like “required strength” and “person in position” which is fluctuating,

variable and is not legally and administratively just and fair. The

entire process of cadre separation is colourable, under camouflage to

favour a few and thus arbitrary. The learned Sr. Standing counsel for
the Respondents Mr G.Baishya argued that scheme of separation was

made attractive by the Respondents by offering the deputation

allowance to the junior most staff being deployed to the deficit offices

otherwise also the scheme was based on willingness of the staff taking

into account their seniority and options. He also stated that in the

77—
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appointment letters of Respondents there was a condition that they are

duty bound to serve in the then existing offices or any of offices which

“ were to be 5@ h;d: in future in North Rast Region. Meanwhile some of

the Applicants have also got relief and thus the O.As in respect of such
Applicants have become infructuoils. The learne(i Sr. Standing counsel
argued that the policy is an executive decision and this cannot be a
sui'%’éct matter of judicial review. The Applicants have approached this
Tribunal without exhausting the departmental remedies available to
them for redressal of their grievances. Since transfer and posting of the
employees is not a subject matter for judicial scrutiny and the
Applicants had not approached the Respondents for redressal of their
grievances, the learnetli Sr. Standing counsel pleaded that the
Applications may be dismissed. He also demanded that heavy cost
should be imposed on the Applicant for approaching this Tribunal
without exhausting the available remedies with the depai'tment.

8. | Tn most of the cases the order not to disturb the Applicants
from their presen’; posting and to maintaiﬁ status quo was passed

earlier which were modified to the extent to allow the officials to be

sent on short deputation/tour to deficit offices/stations.

9. We have considered * the arguments advanced by the:

learned counsel for the rival parties and perused the material placed
before us. We are of the op'mipn that bifurcation of the cadre is a policy
matter and Applicants as a condition of their servici—*: were duty bound
to serve in any offices of the Accountant General in North Eastern

Region which were then existing or were to be opened in future. They

e e T

P

e e e e o b S e
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have no right to question the policy of separation of cadre to man the

|

h newly opened office of the Accountant General in vNorth East Region.

We did not find any lacuna in the policy to favour a few employees as

=

a‘&eged 'by the learned counsel for the Applicants. However, if such a

¢ mistake take place in some case, the Applicants had the opportunity to

to exaq{%ine the matter and rectify the mistake, if any. But the

] g'Applicants instead of exhausting the grievance redressal mechanism

available withinthe department have approached the Tribunal by filing

this Application under Section 19 of the Administrative Tribunals Act,

1985. Applicants cannot take advantage of the situation and avoid the

represent (in individual cases) and the Respondents should be obliged

§

“transfer/deployment without exhausting the opportunity for grievance
redressal available to them within the system under Section 20 of the
Administrative Tribunals Act, 1985-Without having exhausted all

possible avenues for grievance redressal this application could not have

been filed before the Tribunal. The Respondents are duty bound|to take

such type of policy decision, as has been taken by them to deploy the
personnel of the Respondent Organisation. The woi*_d 1deputati0n’ used
in this case is also not "députation’ in real sense of the term but the
Applicants will get deputation allowance for working in the same |
department and that too in accordance with the conditions .(|)f their
appoi'ntrnent. The Apex Court in the case of S.C.Saxena vs. IEJ.'O.I &
Ors. _(reported.in (2006) 9 SCC 586 -para-6), held that “gm;gﬂen_t

servant cannot disobey a transfer order by not reporting at the place of

posting and then go to a court to ventilate his grievances” and that it is
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his duty to_first report for work where he is transferred and make a

representation as to what may be his personal problems and that the
“tendelAlQ of not reporting at the place of posting and indulging in
litigation needs to be curbed”. Since opening of offices of Accountant
General (A&E) in various State Headquarters of North Eastern Région
in public intereét is a matter of public policy and transfer is an incident
of g;rvice and the._l Applicants have not availed of the opportunity for
redrt;ssal' of their grievances within the system, the Tl;ibunai has no
reason to interfere with the matter and we feel that Applicants, by
misuse the process of the Court, have held the entire system to ransom
in the interest of their own pérsonal‘ benefits (wij:hout aﬁy regard for
the condition of service laid down in their own appointment letters
making them liable to be tral;sferred/posted to their existing or any
~ new offices to be tgﬁ;% in future in North Eastern Region énd the
requirement of public service) by filing applications without availing

the available remedies for redressal of grievémces under Section 20 of

the Administrative Tribunals Act, 1985. We are of the considered

opinion that these cases are devoid of any merit; as we have found that
the scheme for redeployment of staff by obtaining their option (and to
deploy them on deputation) to be outcome of a healthy personnel
management; and, if any of Applicants still havé got any grievances,
then he/she should represent to the authorities only after joining at the

new station in terms of the Apex Court decision in S.C.Saxena vs. U.O.1

& Ors. (supra).
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10. Original Applications are accordingly, dismissed (being |
devoid of any merlt) with costs of Rs.1000/- on each Applicant which
shétﬂd be realized by the Respondents All the MISC Petitions No. 27/08
& 140/07(111 OA203/06) 14107 & 28/08 (in OA204/07) & M.P.41/08
(m 0.A.28/07) also stand disposed of and all orders for maintaining

status quo or not to disturb the Applicants from their present posting

s
etg also stand vacated.
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GUWAHATI BENCH : GUWAHATL /
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0.A. No.28/2007 Gom oS
D.Nongbri & Ors. SRR
........ Applicant
- versus -
Union of India & Ors.
: ... Respondents.

Memorandum filed by the Counsel for the Applicant

The counsel has been informed by the opplicants that
Comptroller and Auditor General of Ihdia by letter No.74/ NGE(App)/5-2006
PtIII dated 18.01.2008 has confirmed that an officer who has given

preference for permanent allocation for more than one office may be
considered for permanent allocation as per his seniority and option exercised
by him. One Shri Subrata Dey, Sr. Audit Officer has been permanently
allocated to the office of the PAG (Au), Assam as per his 2™ option and the

allocation has been treated as final.

Another Sri Gopal Deb, Assistant Audit Officer was, given
permanent allocation on his second option but the same was cancelled and his
junior given-fhe posting in that station. Shri Deb filed O.A. No..32.../2008
on the strength of CAG's aforesaid letter regarding enforceability of 2"
option during the pendency of 1he O.A. Shri Deb has been repatriated back
to the station of his 2™ option i.e. PAG (Au) Meghalaya, Shillong. The counsel
M respectfully submits this before the Hon'ble Tribunal for cause of justice.
o
a\-*'g‘ ' M[d‘

| ) S.N.Tamuli
Advocate
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Arunachal Pradesh & Mizoram,
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(1) for choice of office of
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(11) to go on deputation

e final, in case of failure to
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The option once exercised will'
1
!
opt by 8.10,04 the cadre Controller
Will allocate the official perman-~ !
ently to either office. The appli~ !
“‘cant submitted their option under :
‘the compelling clause. Respondents
didnot know the sanction strenth :
!

'ate, in each office.
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2 ' 9.6.2006 Respondents were in utter confusion
: for want of sanction strength etc. '
: and 1in hurry to do favour and ! Para~4.8
: accomodate persons of their intere- Annexure-B
' | ~‘lst in Guwahati office issued cir- : (Page 15)
, ,
! cular dated 9.6.06 allocating !
L
! 'staff only in Guwahati office :
: ! ‘ '
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3 ,,12.7.2006 Respondents could understood the ¢

anamolies due to hasty favouratism!
and issued circular dated 12.7.2006
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ﬁhich again purported to separate
cadres of Gre. C & D staff, which
vas already done by circular dated
24.9.04. Staff were asked to exerce
ise option, with the clause option
once exercised will'be final; non-~

Para-lf»9

Annexure~C
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optees will be allocated in three |
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administration. Nothing was mentio-' (Page 37)
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v

' ‘colourable exercise of power. :
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' person in position has been indic- :
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' term required strength has been delilh
H
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Persons in position only has been
shown under circular dated 14.7.06
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KPage 39)
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0 efore the 'ble Tri .

In the matter of aedjudication of separation of
cadre of Gr. B employees O.A. 203/06 and - /086

respondents' written statements states as under 3

‘" The respondents beg to state that up to the
level of superviser the cadres had already been
seéparated w.e.f. 01.9.1981 amongs the officials
of Accountants General Assém, Meghalaya, Arunachal
Pradesh & Mizoram, Manipur, Tripura and Nagaland®
{1n 19813 both Audit and A & E wers combined and

under same Accountant General.

- Filed by

Santanu Nandan Tamuli

(Advocate)

NI



PRSIV S

aedtn narm e
Cendadal Llam 2 12 Z‘Z:.bun;.l"q;j

IN THE CENT
GUWAF
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N Daplut Nongbri & oRs
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; U.0.1 & ORS.

'SYNOPSIS

ane

The applicantsnGr. C categary officials working at shillong in the office of the = .

Accountant General (A&E) Meghalaya etc, Shillong, The respondents had decided
separation of the cadres of Gr. B. officers (Sr.A.O.,A.0.,AAO and S.0.) and also Gr. C.
and D cardres. The orders of separation have been issued in unscientific manner and
with arbrtrargness Number of Gr. B. officers approcnnt‘hls Hon'ble Tribunal challenging
the separation by filing . . good number of OAs. and the Hon'ble Tribunal has been pleased
to pass interim orders not to disturb the applicants from the present place of posting,
their OAs are pending. |

The Gr. C and D categary staff of Audit side have also filed one OA. Challenging
the separation of their cadre and the Hon'ble Tribunal has been pleased to pass interim

order not to disturb from their place of posting. This OA is also pending (O.A. No. 155/
06).

The Gr. Cand D category was sought to be separated in A.G. (A&E). Shrllong

(Assam Meghalaya, Arunachal Pradesh and Mizoram-by order dated 24/9/2004 callrng

“options with clause of finality of option but respondents have orbitarily separated only

Assam. By circular dated 12/7/2006 fresh options have been called for ignoring the order

-dated 24/9/04 and order dated 9/6/2006 agarn the clause of frnahty of option have been

grven, saving the officials transferred to Assam. By order dated 21/11/06 list of officials
for allocation and depUtation have been issuedjherealso saving the officials transferred
to Assam.the entire process is colourable, under camotiflage with scope of favouratism
and arbitari ness. Deputation without cansentis illegal. The scheme of separation ignoring
the sanctioned strength and on required strength (which is a vague¥erm) and person-in-
position (Which is fluctuating and variable) is illegal and not administratively just and fair,
Applicants prayer is preparation of comprehensive policy for separation of cadre in a

scientific manner.
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1, Daplut Nongbri, Acctt
2. James S Sohtun, Sr. Acctt
3. Hazel M Rapsang, Ac;ctt
4. Barbara Sawkmie, Acctt
5. Bobby B Laloo, Acctt
6. Dapkyrmen Lyngdoh, Sr. Acctt
7. Freddy Kharpran, Acctt
8. Manjul Dey, C.O.
9. Joptimai Syiem, Acctt

10. Bianghun Chyne, C/T

Dot umey Lo

11. La-l-Kyntimon Khyriem, C/T
12. Ashley Kharkongor, CO

13. Amit Kumar Ghosh, DEO
14. évethshisha War, DEO

15. Banriknyti Kharsamai, DEO
16. Tony F Thangkhiew, Sr. Acctt
17. Devendra Chettri, Sr. Acctt
18. Antina M Marpna, Sr. Acctt
19. Klen Singh Bhuphang, Sr. Acctt

20. R. Deigracia Sohtun, Sr. Acct't : -

21. Lumkur Kharnaior, Acctt

22. Dipankar Chatterjee, C/T . -
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23. Newstar Roy Marbaniang, Sr. Acctt

24. Klesster Nongkynrih, Sr.Acctt

| - Applicants -

All the applicants are working in the
office of Acctt General (A & E),
Meghalaya etc, Shillong.

- VERSUS -

1. Union of India, Represented through
Respondent No. 2.

2. The Comptroller & Auditor General
of India.

10 Bahadur Shah Zafar Marg,

New Delhi-110002.

3. Accountant General (A& E),
Meghalaya, etc Shillong.

Aot kumar Glesh

4. The Accountant General (A& E)
Assam, Guwahati.

5. The Accountant General (A&E)
Mizoram, Shillong.

6. The Accountant General (A& E)
Arunachal Pradesh, Shillong.

- Respondents -
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1) PARTICULARS FOR WHICH THE APPLICATION IS MADE:

The application is made againstA.G. (A & E) Meghalaya etc, Shillong Esh-I-Order
No. - 198 & dated 21/1 1/2008, Circular No. 3307 dated 12/7/2006 and Estt.-I-Order No.-
53 dated 9/6/2006 on the subject of separation of Gr C & D cadres of AG (A&E)

Meghalaya, Assam, Arunachal Pradesh and Mizoram.

2.JURISDICTION:

Applicants declare that the subject matter of the application is within the jurisdiction

of the Hon'ble Tribunal.

3. LIMITATION:

The applicants declare that the application is within the period of limitation

under Séction 21 of the Admihistrative Tribunal Act-1985.

4. FACTS OF THE CASE:

4.1 Thatthe applicants are citizens of India and as such are entitled to the rights and
privileges guaranteed by the c}oﬁstitution of India.

4,2 Thatthe applicaﬁts are at present working in the office of the Accountant General
(A& E), Meghalaya)ArunachaI Pradesh and Mizoram, at Shillong in Groub C
caiegory. They are low paid employees ahd have a common cause as regards

their service and pray for permission to file a common application under Rule

4(5)(A) of the CAT Rules, 1987.

4.3  Thatthe offices of the Accountant Generals are under the control of Comptroller

and Auditor General of India. The offices for the sister states of N.E. Region wefe

working at Shillong. With the reorganization of the states of N.E. region including

creation of states by division of undivided Assam, the Accountant Generals' office

at Shillong has also undergone some managerial division. Itis also started that for
the purpose of functional needs of Accounts and Audits (which were combined),

the Accounts and Audit side were bifurcated in watertight compartments coupled

with such functional bifurcation, further divisions of the offices at Shillong were

Amct  tewmsy ?’Wd



4.4

4.5

4.6

4.7

4 A

made by way of separation of offices in to Assam, Meghalaya, Mizoram, Aru_nabhal

Pradesh, Nagaland etc. It may be stated that such intermittent divisions caused

acute troubles in the matter of posting and transfer of officials of Group B, C and
D. It is stated that the'-re has also been separation of cadre for section officérs,
AAO’s, AQ's and Sr.A.O’s.

That no consistent and uniform policy of such separation of cadres has been laid
down by the comptroller and Auditor General to avoid piece-méal division/
separation of cadres. As a result at different points of time different instructions

have been issued giving scope to arbitrariness and causing undue troubles to the

officials.

That in this connection it is stated that in the recent past orders were issued for

separation of the officials of the Group B Cadres of both Audit and Accounts (A&E)

sides. These policies have been challenged before this Hon'ble Tribunal and OAs

have been admitted, which are pending adjudication.

That circulars have also been issued for sepa'rétion of Gr. C and D cadres of the
Audit side by circular dated 23/3/2006. The said circular has also been challenged
before this Hon'ble Tribunal (OA.Nos 155/2006), which is pending adjudication.
That the office of the Accountant General (A&E) Meghalaya, Arunachal Pradesh
and Mizoram, Shillong by circular No. AGM/ CAD SEP/0-2004/1 dated 24/9/2004
circulated the scheme of separation of the A.G. (A & E), Assam, Meghalaya,
Arunachal Pradesh and Mizoram and called for dptions in the prescribed option
form. The circular clearly indicated that option once exercised will be final. Last

date for submission of option was 8/102004 with a compeliing clause thatin case

of failure to opt the cadre Controller will allocate such officials to either of the office

at Meghalaya Assam, Arunachal Pradesh or Mizoram. Under such compelling

- circumstances the applicants had to submitted the options. The respondents also

know that required informations and data e.g. sanctioned strength etc were not

known/finalised. This circular was intended to do favour to some officials and was

issued in a hurry.

Aot  tewmow Ytast



4.8

4.9.

of
\
Copy of the circular dated 24/9/
2004 with the option form is

enclosed as Annexure-A

That the applicants have been contacting office to know the fate of the separation

of cadre scheme and their options. They could learn that the respondents were in
utter confusion as regards modus operandi of the separation of cadre. The required
data as regard the sanctioned strength etc. were not available and could not be
circulated to the Gr. C and D staff including the applicants on request. The Accounts
Category lll Association, office of AG (A & E), Meghalaya etc, Shillong also could
not elicit such data. In the meantime the Gr. B officers also filed number of O.As
challenging the separation of Gr. B cadres. In such a situation the respondents
were inclined to depart from their initial scheme for separation and option as
circulated by circular dated 24/9/200_4 and decided to accommodate persons of
their interest in the Assam office at Guwahati without having any reference to the
sanctioned strength of the Gr. C-and D cadres of Assam, Meghalaya, A.P. and
Mizoram in a very hasty manner. By circular dated Estt -1 order No. 53 dated 9-6-

2006 some Group C and D officials have been allocated to Guwahati office.

Copy of the order dated 9/6/

2006 [ one o pilonis
&- .

enclosed as Annexure B (ether

pages-contains-the-names-and

shall-be-preduce-atthe-time-of

hearingifcalled-for) i
That immediately after the issue of the order No. 53 dated 9/6/2006 the respondents
could understand that anomalies have croppedﬁrﬁ the matter of separation, option
and allocation to Assam office as done by the order dated 9/6/2006, the respondents
endeavoured to project a semblanée of correctives steps in the matter of allocation
to the other offices viz. Mizoram, A.P. and Meghalaya and issued circular no. 3307

dated 12/7/2006. Most curiously the separation does not contain the name of the

office of A.G. (A&E), Assam. ltis stated that the original circular dated 24/9/2004

Kammoary %/A
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4.10.

4.11.

mandated separation of Assam, A.P. Mizoram and Meghalaya offices i.e. 4 (four)
states. The ci'rcular dated. 12/7/2006 contains only 3 (three) states viz. A.P.
Meghalaya and Mizoram, the ofﬁce of Assam has been ostensively omitted to
safeguard irregularity done by the establishment order dated 9/6/2006. The last
date of. optio‘n by the circular dated 12/7/2006 was fixed as 19/7/2006 later

extended to 28/7/2006 . This circular also contains the clause that officials who fail

" toexercise options shall be allocated to any of the three offices at the discretion of

the administration. The sanctioned strength ahd person - in-position were shown,
but the sanctioned strength has been.ign'ored’ for the allocation without any reason,
which will make room for the favouratism. The increase or decrease in person in-
position after the option has not been circulated to make room/scope for favourtism.
| Copy of the circular dated 12/7/2006
is enclosed as Annexure - C,
That the respondents are highly confused in the matter of sanctioned strength,
required strength and persons - in-position. In the mater of separation of cadre of
Gr-B. officers the form required strength was taken resort to. But on challenge.

before this Hon’ble Tribunal the respondents under camouflage omitted the term

'in the circular dated 12/7/2006.

That the respondents are not working with openess, whereas in the case of Gr. B.
officers the filling of post, with nexus to required strength have been mentioned, in

case of Gr. C & D the term required strength have been omitted because same is

under challenge’” in number of O.As. pending before this Hon'ble Tribunal. Itis

categorically stated that the office of the Accountant General (A & E), Meghalaya,
A.P. and Mizoram are working with the term requiréd strengfh though the omission
of the same term is explicit and deliberate in the circular dated 12/7/2006. Moreover

the circular dated 12/7/2006 does not give reasons as to why the separation of

Aoii  Kemay ?"‘«4

cadre is not being implementéd on the basis of sanctioned strength. The ideal

condition demands that separation shall be on the basis of sanctioned strength

P :
with permanent allotment asnsuch an option. Administrative fairness does demands

the same. The respondents may on administrative fasibility and fairess make .



4.12.

4.13.

short term adjustment from among such permanent allottees by making reasonable
scheme. Short term rotation may also be consideréd by the respondents in this
respect. But most unfortunately circular dated 12/7/2006 ﬁas been issued, saving
the inéorrect decision by the order date 9/6/2006. In Con‘tinuation of the circular
dated 12/7/2006 circular dated 14/7/2006 has been issued showing only persons
in position of some staff but not sanctioned strength C&D. Deputation has been
resorted to illigally.

Copy of the circulated dated 14/7/2006

is enclosed as Annexure-D.1

That the Accounts Category lll Association Shillong, had represented against the

scheme of separation of Gr. C and D staff as explained above and has circulated

by the letter No. Acc/céte-312006-07/11 dated 3/11/2006 issued by the General
Secretary of the Association, the correspondences in this aspect. The applicants

are members of the said Association.

Copy of the Associations letter

dated 3/11/2006 with letter

dated 2/11/2006 add resg:‘to the
General Secretary of the
Association by the office of the
A.G.(A & E) Shillong, the letter
dated 27/7/06 issued by the A.G.
(A & E) Shillong and letter dated
26/7/06 written by the
associati‘on are enclosed as
Annexure E, E-1, E-2 and E-
1.

That by order No. Estt-| Order No. 198 dated 21/11/2006 office of the A.G, (A&E)

Meghalaya etc. Shillong has circulated IViSt of Gr. C&D officers allocated to the

offices in Meghalaya, A.P. and Mizoram and also indicating the places where they

have been posted on’deputation. This has been done as per the circular dated 12/

Y
3
§
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4.14.

4.15

; 5
7/2006.The épplicants have been permanently allocéted to the office of the AG (A
& E) Meghalaya but shown as on deputation to AG (A & E) Mizoram. It is stated
that the above allotments and deputation have been made without referenqe to
the sanctioned strength or the clear policy or principles of separation or stable
policy of sanctioned strength,required strength etc. The deputation orders are
without consent and as such illegal. The fate of the options exercised under circular
dated 24/9/2004 has not been disclosed .'No reason for delinking the Assam office
as in order dated 9/6/2006 has been disclosed. This order dated 21/11/2006 has
been passed under cambuﬂage : andﬁ has been done arbitrarily dehors

administrative fair play.
The circular dated 21/11/2006 is
enclosed as Annexure-F
That as already stated in respect of the separation of cadres number of Gr. B.
officers have appr_oach:ﬁ'lis Horj’ble Tribunal through O.A. Not1 25/06, 146/06. 267/
06, 143/06, 115/06, 203/06, 204/06, 281/06, 273/06 etc and the Hon'ble Tribunal
has been pleased to pass interim ordemnot to disturb the applicants fromlthe
place of their present posting. The Hon’ble Tribunal was also pleased to hear in
detail and pass orders dated 21-7-2006. In M.P. No 59/06, 52/06, 55/06, 56/06 In
O.A. No 143/086, 115/06, 125/06, 146/06 respectively. .
Copy of the order of the Hon'ble
Tribunal is enclosed as
Annexure G
Thatihe office of the Principal Accountant General (Audit) Assam, Beltola by circular
dated 23/3/2006 had decided to separate the common Gr. C and D cadre in the
Audit offices of Assam, Meghalaya, A.P. and Mizoram and by order dated 9/6/
2006 allocation of Gr. C and D officials were made challenging the said separation
of cadre Gr. C and D category of Audit side an application was filed which has
been numbered as 1 55/32006 which has been admitted with interim order ~ to

mainkain shaksngus as regards the place of posting. The OA is pending.

Amu7 feevmeary %@%
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Copy of the order dated is

enclosed as Annexure-H

4.16 That by not making the separation simultaneously for the four (4) states as notified

in 2004 great prejudice has been caused to the applicants. For e.g. the applicants
who exrecised options for Meghalaya on the staff position then prevailing, though
senior:were not allocated to Assam but to Meghalaya. Now again their position is

sought to be destabiliséd. They have been denied the scope of posting at Assam.

$'%
&;?

4.17 That applicants humbly state: that their grievance is not against policy decision of

separation but against the manner the separation is sought to be made opening

scope for favouritism and pick and choose policy. The humble submission of the

“applicants the separation should be work%ut ignoring the separation done in
A

persuance to notice dated 24-9-2004 and four offices should be separated
simultaneously disclosing factual position avoiding scope of favouritism and

arbitranies.

5. Grounds with Legal Provisions

5.1

5.2

5.3

54

5.5

5.6

For that the calling option for four states with clause of finality of option, by
cirbular dated 24/9/2004, and thereafter separating oﬁly one state viz. Assam is
not just and fair and is arbitrary and whimsical. .

For that again calling for option for separation of Meghalaya, A.P. and Mizoram,
arbitarily ignoring the earlier notfication dated 24/9/2004 is arbitary and illegal.
For that separation not on the basis of sanctioned strength is not just and fair and
any decision as regards cadre shall have to be on the sanctioned strength.

For that the terminology of “required strength “is vague and abstract and opens
wide scope of favouratism and whimsical action |

Forthat the separation on the basis of person-in- position (PIP) is not administrative

fairness. “Person-in- position” is a ﬂuxuaﬁng concept and any fair policy decision

as regards cadre shall be in reference to the sanctioned strength.

For that deputation without consent is ilegal.

Ans]  tewnior Ghoth



5.7

5.8

5.9

8.1

8.2

- 8.3

8.4

10

For that pecemeal separation of cadreé causes undue hardship to the officials
and opens scope of favouratiprby the respondents.

For that once posting in Assam under the 2004 option scheme with finality of option
clause and again seeking option and allocated and posted to other state

demonstrates administrative indecision and fluxuating orders giving room to

‘favouratism and pick and choose policy.

For that, this application is filed bonafide and in the interest of justice.

DETAILS OF THE REMIDIES EXHAUSTED

That the appilicants declare that the they have no other alternative and efficacious
evenpt
remedy available to themhby way of this instant application.

" MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER

COURT:

That the applicants declare that no such wiit petition or suit has been filed regarding
the matter in respect of which this application has been made, before any Court or
any other authority or any other Bench of the Tribunal nor any such application, writ
petition or suitis pending beforeh any of them.

RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above, the applicants humbly pray for
the following reliefs.

The circular No. 3307 dated 12/7/2006 issued by the office of the A.G. (A& E),
Meghalya etc. Shillong and the order No. Estt/Order No. 198 dated 21/11/06
issue from the same office be set aside and quashed.

The establishemeht Under No.- Estt. I-Order No.53 dated 9/6/2006 issued in
isolation only for Assam, issued by the office of theA.Gﬁ (A&E). Meghalaya etc,

Shillong be set aside and quashed.
The applicats shall not be senton deputation without their consent.
The applicants shall not be disturbed from their place of posting without

publication of a scientific and comprehensive just and fair policy giving full

scope to the applicants

Aorst  letomast Glarrh
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8.5

9.1

9.2

10.

11.

12.

Il

The any other relief that the Hon'ble Tribunal may deem fit and proper. The

above reliefs are prayed on the grounds stated in Para-5 above.

INTERIM RELIEF PRAYED FOR:

During pendency of the application applicants prayed for following interim orders/
relief.

The operation of the Estt-1-Order No. 198 dtd 21/11/2006 in respect of the
applicants be stayed / suspended.

The applicants shall not be distarbed from the present place of posting.
This application have been filed through Advocate.

Particulars of the Postal Order.

(1) IPO No. RE & 3516 F)

(2) Date ofissue .~ g /2. /QF

(3) Issued from G\, pc; .

(4) Payable at & PO. G‘h%’

Enclosures as stated in the index.
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~ Verification

.........................................

|, Amit, Kamay Gloch, fpplucant No. 3 age ab@ut .29.... years son of
5‘)‘1)4”7 Remary, oo ... working as Bz Extr ....Qﬂ?’.‘f.“:!‘(’f( .. in the office
of thé Accountant General (A & E) Meghalaya eté. Shillong do hereby verified that
statement made in Para- 1, 4, 6 and 12 are true to my knowledge and those made in
Para- 2,, 3, 5 are true to my knowledge as per legal advice. | have been authorised
by other petitioners to sign this verification on their behalf which | do accordingly

" and | have not supressed any material facts.

And | sign this verification on this 04-02-0F... day of February, 2007 at

Guwahati.

Amd‘f/éumwv%o/ﬂ

Signature of the Applicant



| W
D 1 EN}E'xum: A |

DFFICE DF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA, ARUNACHAL
PRADESH and MIZORAM, SHILLONG 783D01. \g

AGHM / CADSEP /6-2004/1
Dated: 24 September 2004.

The separation of the common Gr. C and Gr. D cadres in the offices of the AC (A&E)

Assarr, Guwahati and AG (ABE) Meghalaya, Arunachal Pradesh & Mizoram, Shillong {s under
active consigeration. Aiong with this, the Offices of the AG (A&E) Arunachal Pradesh and AG
(ARBE) Mizoram will also be set up. The offices of the AG (A&E) Arunachal Pragesh.and AG (AKE)
Mizoram will however, continue to function from Shiliong till such time thal office space and
staif nuartens @ne available 4n Itanagar ead Alzaw! respactively.

As.enough officials might not be availadle in allthe cadres who wili opt for the office of
AG(ABE) -Assam @t Guwahatl,AGJA&E) Meghalaya at Shillong, AG (A&E) Arunachal Pradesh at
Shillong / Itanagar and AG (A&E) ‘Mizoram at Shillong / Aizaw], gach official in the Gr. C8 Gr. D
cadres Besides indicating.an pption in-Sl. No. 7-of OPTION FORM, for choice of office for posting

- .will .also be. required to indicate !.an.option .£0 80 -on depufation -to these 4 [four] mentioned
offices [ see SI. No. 8 of OPTION FORM].. . ... = . — .

Officials who are finally aliocated to the offices of AG (ARE) Arunachal Pradesh, Shillong
angd AG (A&E) Mizoram, Shillong.based on their.options [Sl. No.7 of OPTION FORM] will not be
paid any deputation.allowance. These efficials when transferred to Itanagar and Aizaw! will also
not be.paid-any .de_pui;am@nvauewanee.

Officials .who are finally allocated to werk in the office of the AG (A&E) Arunachal
Pradesh and AG (A&E) Mizoram -based on their irdications that they are willing to go on
deputation {S!. No. £ of GPTION FORM] will not be paid deputation aliowance while they are
pested in Shillong. Such officials when transferred to-work in these new offices at Itanagar and

-Aizaw!-will-khowever,-be paid-deputation allowance.

l,Ofﬁcs’als who will be allocated to the offices of the AG(ASE) Meghalaya, Shillong,
AG(ARE) Arunachal Pradesh, Shillong / Itanagar and AG(ARE) Mizoram, Shilieng / Aizawl and
who also indicate that they are willing to go on deputation to the office of AG (A&E) Assam,

——————————Guwahatiwill on posting to-This-office-be-paid-deputetion-aliowance. - — - o
E£ach official is required to exercise his / her:option in the DPTION TORM to be supphed '

-0 him —fher—by&e%nrnaﬁaﬂaw&damgﬂ“‘@@bg 2004 . If-any-official failsto-exercise - - -
his / her option as indicateg above by this date, the cadre controller will allocate-such official
permanently o sfther the office of AG(AKE) Meghalaya, Shiliong or AG_(A&E) Assam Guwahatu
= G (R ) ATDHa il PraTies T STonG 7 HaregaT DT RG TALE) Vizoraw, Shifiong / Aizawl.
The option oree-exarcised will-be *{ma!. :
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OPTION FORM
1. NAME [t fUll in CAPIEAIS]: wueviivcremeemiiein e iieceniee e e FTPTT Y A
3 2. DATE OF BIRTH: teevestreereeesessessssssesseensseseesessssssstesisessss e ssensisssnesasessnissessessntossemsisnsees ,
3. DATE OF RETIREMENT eeruernervsssssstseseseesssesssaseessssssesassssasssasssasosseseseasantesesssasansnsesansnes
4 PRESENT DESTGNATION c.covveeteeeiiieeesttieeeseasseseetessssstiessetesesssssasstessssssssssnsasssssassossenannes \
+ Sl
’ 5. OFFICE IN WHICH YOU ARE WORKING IN PRESENTLY ivvuuviiersusesssnsssnssnasnns fereeenaeennreranesenns ' li‘-
l\ 6. SECTION WHICH YOU ARE PRESENTLY POSTED IN’ ...................... e h‘
s _ i : :
l 7. OFFICE YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION: l L
‘ o ; 1
AG (ARE) ARUNACHAL [TAG (A&E) MIZORAM, | [ AG (A&E) | [ AG (ARE) | s
i PRADESH, . “SHILLONG -/ -AIZAWL. ; : ASSAM, | |[MEGHALAYA, i R
 -SHILLONG / ITANAGAR. ! ; GUWAHATI | | SHILLONG | ;
S ...._i._i.ﬁ [ - B DS " - 4. | .. . , ! . '
y [a) [8] P rc) [ 35 N
X' P c . ! ! oo o
kS | i I !
P r BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX.
"+ N THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1,2, 3 OR 4. FOR EXAMPLE IF YOUR 1%,
% 20,3 and 4 choices are [C], [B], [D] and then [A] then put 1, 2, 3 and -4 under blank box under
. {ql,. [a], [D)-and {A] accordingly. FILL.UP EACH BLANK BOX. NO OVERWRITING IN CASE OF
) oveaw;urms USE FRESH OPTION FORM,
8. - OFRICE YOU OPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN GASE YOU ARE
NQT-‘A-LA:_OCKT:ED CHOXICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL Nol7 ABOVE.
hG (A&E) ARUNABHAL [ AG (A%E) MIZORAM, | AG (A&E) i1 | AG (A&E)
- PRADESH, Y SHILLONG / AIZAWL : ASSAM, | | MEGHALAYA,
! SHILLONG / ITANAG | GUWAHMATL. | | [SHILLONG. :
w. . [F] i "
[E] - : 161 j TH] |
: I !
. |- . q i
Note: BELOW EACH BOX ABOVE SHOWING THE NAME GF AN OFFICE, IS A BLANK BOX.
"IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1,2, 3 OR 4. FOR EXAMPLE IF YOUR
under blank box. . .. _ ... ... ..

\
M L 2"3,_3"’ and_4™ _choices_are_[E], [H], _[F] and then [G] then put.1,.2, 3.and. 4

under [E], [H], [F] and [G].accordingly. FILL.UP EACH BLANK BOX. ‘NO OVERWRITING IN CASE OF
ovenwnrrmrs USE FRESH OPTION FORM. ‘

1

. \\ T - . i
Date: B
_ Piage
NAME IN FULL TN CAPTITALS ... cciiiieiiceiortiictsciiattsisriencirasissssssosassnces Crerrererrervenmarne
SIGN AT U R E it iiiiieitietiiareeiarerstaattosatssesnssssosstsosrsssnnarasasssnasssdassnsaransssnsmmmmnns
3 e ,
N : | :
Y, g- ]




ANNEXURE -Q

y o K
' 2 =
- =
> o v
OFFICE OF THE ACCOUNTANT GENERAL (A&E) N_[EGELAYA:E_TC : SHILLONG
Estt-I order No. 5 'x Dated-.09-06-2006
Consequent upon the separation of Gr.’C” & ‘D’ Cadres between the O/o the AG
(A&E) Meghalaya etc~Shillong & AG (A&E) Assam, Guwahati with effect from 1.12.2005 and
based on the options exercised by the individual officials, the following Group ‘C’-& ‘D’ officials
have been permanently allocated to the Offices indicated below in order of seniority. However, in
case of any, anomalies arising out of issues pertaining to seniority this should be brought to the notice
-of this office within fifteen days from the date of issue of this order.
/0/0 THE AG/(ASE) MEGHALAYA ETC. 10/®0 THE AG = (A&E) ASSAM,
‘Sl. Neo. Supemsor (GT“B”Non- G*azetted) S1'No "Super.\fisorfGr. B’ Non-Gazetted)
1 Shri SE. Sohliya 11 Smti Phulmaya Palanwal
2 ‘Smti Sukla Das
Sk No SENIOR ACCOUNTANT SI No SENIOR ACCOUNTANT
(> V| ShriSubodh Ch B1swas 1 Smti Shovana Das
@ 1 Smn Ratna Deb . 2 Sm‘a Tapash1 (Bose) Roy
3K Shn-Ongh&ee-Ea-swett- X 13 Shri Milan Kanti Bhattacharjee
% 4. /(13 . SmtiRosila Shylla * - 4 Smti Arati Ghosh
5 m Smtiil??.terha?Begum : |5 Shn Prajadhlp Bhattacharjee
X 6.4 | Shri Sibarson Wallang 6. Smti Namita Nag Choudhury
-)(~-7<%333 1= ¥Shr—i~9pender~Swer%--»-—-—— o ||~ Shr Pratul KIishna Sen——— - = =
.'}(‘8.'"/’6 -Sh&'—l—COSﬂQLMOhGB—RO}SaWKm;e v 8 | Smti Nilima'Seﬁ"Gupta'
L Sait| . “Bhattachariee~” | 9 Shri Lakshman‘Ch. Bhattachagee
10. \., Smfi 'smain“Lyngdoh 110 Shri Pabit Ch. Baishya
-4+~~~ —Shri-Sainkur Marbaniang - ~—-—---- - 13- -~ -Shri-SwapanKr-Bhattacharjee. - - -
12. | Smti Honira Kharwanlang | 12 Shri Tapash Kr. Deshamuichya
13)@\":} Shri Brassley Majaw - 13 Smti Aparna Bhattacharjee .
14. 14 Shri Kamala Kanta Bhuiya

‘Shri I. Markhia Kharshiing
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15.% | SmtiMeera Biswas VY 15 Shri Sambhu Nath Bhattacharjee
16. Smti Viola Lyngdoh 16 Smti Madhabi Lata-(Paul) Das
17. Shri Christopher Treson Khongwar -~ « | 17 Smtj Anjali Bhattacharjee (III)
18. " Shri Thiimshon Nongkhlaw 18 Smti Sabita (Choudhury)Bhattacharjee
19. Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu
' 2O§P;°;L Smti-Thelmabela War v~ 20 Smti Ratna Dutta Roy
21. iSmti,Ioanna?'Susngi 21 Shri Apurba Ch. Sharma
DB s »~éShr=i'~.Maqséed-Ahmed---'- C e e 22w Smti-AdpanaRey - -
4231 | Smti Preciously‘Gatphoh 23 Smti -Arpana-Das
24. | Smti'AntristimaiLyngdoh |24 Smti Shibani (Roy) Bhowmick.
| 25 | ‘ShriDipak®r. Bhattacharjee - 25 ‘Shri. Anadi Sharikar Choutthury
| ¥:26 M7 Shri:Prasanta:Ghoudhury - 26 - o SmiiShysweshroeBhar
| 27 | Smii Mayyie Kharpor 27 Shri Jyotirindra Nath Dhar
28, | ‘Smti Werily Nongkynrih. . .. 128 . | SmtiSuchitraDutta-Choudhury . - -
29. Smti Marcellina Kharkongor 29 ‘Shri 'Pra’dip Kumar Choudhury
Y 303t ‘Shri-Dorsingh Rai Tiewsoh 30 Shri Narendra Das Barman
31 Shri Jurbor Singh Cajee * 31 Smti Anusua (Dutta) Gupta
32K | SheiT Khlur Singh Marbaniang L~ | 32 Smti Nirupama Bhuiyan
A 33 X | -Smti TistinaLynrah - 133 - | ShriPradipKr Madak -~
34. - Shri Wosliﬁgteni.-Kharkongor 134 Shri Naren-Ch. Mazumdar
35. | -SmtiBinapani (Bhattacharje¢) Deb | 35 ‘Smti Nalini_(Sonowal) Borah
36.% | SmfiNamitaMog +~ 136 | -Shri%anak -Ch. Das
37. | ‘Shfi.PféﬁBéﬁdﬁ-Choﬁdhﬁgr : 37 Smti Nilima (Goswami)Bhattacharjee
38 Smti Lucilla War ! 38 Shri-Pulin.Borah
T %.39,;“[;'1 o P Nebanae R R
40. | Shri Francis Betkupar'Sawian / 40 Shri Shekhar Lal Choudhury
1 i°'-"f41.‘f‘ | Shi Arun Kanti Mandal 41 _Smti Sikha Deb
————#2———Shri-BrowingsonDkhar 42 Shri Bhaskar Kar—

48| —SrtiVamjuia-(Shome)Dely——-

L e e e —
¥ 44N*Y  Smti Nihar Kana Purkayastha . 44 Smiti Lakshmi Paul
45. Shri Sunder Singh Pun  * 45 . Smti Nanda Dutta
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46. Shri Santanu Kr. Choudhury  ~ 46 Shri Lakhindra Das
47. _Smti Nandita(Choudhury) Bhattacharjee~ | 47 Smti Aruna Dhar
48. Shri Gimlette Roy Lyngwa 48 Smti Uma Purkayastha
b 49.3"5? Smti Janet Deary Kynjing - 49 Smti Kalpana Roy
50. Smti Debilui Shallam - 50 Smti Sati Chakraborty
Y51 | SmtiRikynti Kharchandy v~ 51 Smti Hiramai Gogoi
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Shri Gurmeet Singh
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Smti Rosanabell Kharmalki

Shri Ranjan Gogm
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Smti Bijoy Laxmi Dutta

Shri Kanak Ch'Deka
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Smti Bann'kynti’.Kharsamai

Shri Bhupen Ch Kalita
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Smti Addlita Wa;lrildng Swer

Shri Hare Krishna Roy
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Shri Kynsaibok Warjri A Soser

Shri Narayan Talukdar

Shri Manjul Dey ~ Mes-. K. Ncwbm

Shri Lakhidhar Kalita

Shri Bobby-Eyngdoh-Nongbet X "*m;d

Smti Bandana(Singha) Das

Shri Ashley Kharkongor FEh

_Shri Sanjay Das

Shrl Ashok Chettry +

‘ShriPrasenjit Sen

‘Shri Man Bahadur Ale -

Smti Ranu Das

~Stri Birimn Kr Pradian— - -

- Shri Dwijenshatma - | o

- Shri AbhijitDeb -

“Shri Amit Kumar'Ghosh

:Smti Sheela Biswas

-Shri DipankariChatterjee
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‘Shri Kedar Nath Prasad
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‘Shri ' Manoj Prasad Singh
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Shri Ratul Mani Bai shya

Smti Lmdasa:ﬁra’Marbaniang

._Shri SurendraPrasad Singh

Shri Bikash Limbu

‘Smti ‘Sutapa:Chakraborty
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62. | Smti Durga Basak

63. Shri Gautam Ch ‘Sharma

64. Shri Parimal Chandra Saha

65. |  ShriPartha Bhattacharjee

66. | 'Shri ‘Sanjey Deb

67. | Shri Sridhar Ranjan Das

68. | *Shri'Dipak Ranjan Deb
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'70. | “SmtiKamaleswari(Brahma) Bordoloi

_71. | .ShriBhaskar Jyoti Sarma

72. | MdNasir-Gul Khan

_73. | ‘ShriDeepak®umar:

74..| ShriBabuliChandra Basak

75. | "ShriRajat Kariti Déb

76. | Shri Dipankar Deb (II)

77. | Smti Sangeeta Adhikari

78. Smti Ira Dhar

79. | Smti Mita Sinha

80. | Shri Pljadip ‘Ch Kumar

| —81. | Shri-Swapan-Chanda

82. | Shri Harendra Sharma °

837" ShriManojKr Das
84. | Shri Suvra Duarsh ~___
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~_86. | Shri Jatin Ch Rajbongshi

87. Shri Sristedhar Dutta

- 88, ShriTarak Nath Mukhopadhyay

89| _Shri Tarun Kumar Mandal

90 *Shnﬁhendu‘(mswm )

91. Shri X Rambabu

92. Shri A Shiva Prasad




93. Smti Sunitha Rani-A

94. | Shri Arindam Choudhury

95. | Shri Dilip Bhattacharjee

96. Shri Subir Chandra:Chanda

97. Shri Binod Kr Ray

98, | Shri Dilip Sarma(l)

99, ‘Smti Banani Sarkar
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102.! ShriJumeruddin Ahmed

103.| ShriTapanidas

104: ShnSwapanPaul -

.105.] . .Shri.Pramed Rai

166 ShriRajibDas

107.| Shri:Subrata KrRoy (II)

108.| ~ShriBiplob Kumar Das

| 109.' 'Shri Gautam Das

110.| Shri Koushik Banerjee

111! Shri PrabirKumar Banik

r -4 = e . 119) Shrilndrenil Ghoudhury
o 113 "’Shri‘Aldk'Kumar'Ghos‘h

134 |- -Shri-Manish-Kumar Tripathi
" 115.| ShriNaba Kumar Jetty =

Shri-Sudipta Majumdar
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117, Shrs Ashim Kumar Podder

118.! Smti Reena Das

-119.| .Shri.Bipul Kumar Sarma

120-—Shri Uday Chandra Das———

122.| Shri Dilip Sharma(Il)

123.| Shri Naresh Kr Sah




SL

124.

Shri Manoj Dey

125.

Shri Baskit Roy’

126.

Shri Soumen Karmakar

127.

Shri Newalal Roy

STENOGRAPHER GRADE-I
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“Shri:Suchil Kr. Neog

‘Shri Harshajit Das

© Smiti Meenakshi {(Shukla):Chakraborty

_STENOCRAPHERGRADET |

 STENOGRAPHER GRADE-TI

ShumsegltRakshu
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| Shri Bedayan Chakraborty

ARETAKER

1.

‘Shri Durgey Dhungana

ASSTT. CARETAKER

ASSTT.CARETAKER

1.

1. |

‘Shri Deo Bahadur Thapa

STAFF-CAR DRIVER GRADE-I

1

1.

Shri Narayan Das

- STAFF-CAR DRIVER-ORDINARY -GRADE - -STAFF-CAR DRIVER ORDINARY -GRADE.
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10 Shri Ranjit Ch Das

11 Shri Kanuram Kachari
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‘Shri Sajal Kr. Dey
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‘Smti‘Hari Maya Thapa
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Shri Dipak Rajbonghi
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Smti Shibalin Khongji
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Shri Sarbeswar Haloi

‘Shri Robin R Marak

16.

Shri Mahindra Kherkatary

Shri Chﬁstopher'T'Kharchan&dy

17.

Smti Subrata Deb

Smti Jwincy Ryntathiang

18.

Smti Usha Rani Déb

ShriMadhav:Chetri

19.
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‘Shri Prem Bahadur Thapa
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Shri’Harkanta Tahikdar
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29. | ‘Shri'PabanCh Das
30." | “ShriJadu RamDas

31. |  ShriRanjit Bhattacharjee

32 | Mdislam:Uddin Ahmed
33. .| ‘ShriKashmir Singh
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| 35. | Shri Atul'Ch Tanili
36, fShri;Narenilajbongshi
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3 Uurung — Shri Sambhu Ram Deka
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Shri Phostine Nongichlaw

Shri Krishna Joshi
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Shri George Fabian Binan

Shri Manoj Kr. Ray

Shri Robin Rizal

ShriDal -\B‘éihadur Limbu
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Shri; Jggasmh Prasad 1.. :Smti-Gurmit Kaur
‘—Shn“Chmn Singh | '

e ;‘Shri?RfaineshiBhangi |

| . .:Smﬁ&ama"lesh])ew

Smti ‘Kastun Devi

“Shri‘Dinanath"Shah

® | |on o [ [l .l‘d’f.u

| Smti Aihunlin 'JI(h yriem

WATERMAN |  WATERMAN

Smti Tara Devi’

: —Shrl—Phrangk—e—Nengdhar————— S

H. "'-Iihe foll@wmgoﬁic1als of the -b./o the AG(A&E) -'Megh:alé.ya etc, Shillong .»ﬁ:av;é'-beeh

- transferted-tothe:0/othe “AG(AKE) Assam,‘Guwahati-on deputation-basis-w-ef -1/12/2605-- -

e {@)- Sr‘AccﬁsatSl -151,166,199:10 205,207.t0 218,220.10.226,228 t0.232.& 23410 237. .. .

1_90_2-0

(W) A 4K
—\U) nuuu.e at-5i—29-430

‘(‘C) “L/T‘S'a‘t‘bl‘s RS S T e T T T po— . LTI T T
~ (d) Gr.’D*Peon.at SI. 12, 14,22 & 27 ) :
‘(¢) Watcher.at'SL 11

 The following . Sr. Acctts/Acctts/C/Ts/Group > 'who _have _not_furnished options for the

—as-showmbélow:

pmpnse.ofsepax:anpn_oithlCi,&:DLCadLe.areauocatedby_ihe_AdmmlstraUDnioihe_Oiﬁces _________

O/o the AG (A&E) Meghalaya etc, Shillong ~_ O/othe AG (A&E) Assam, Guwahati

L. ShriBryan Bang, C/T 1.Shri Tiren Basumatary, Sr. Acctt

2. Shri-Charlesstar Thangkhiew, -C/T 1.Shri Ganesh-Ch. Deka, Sr. Acctt.



3. Shri Erastus Diengdoh, Gr.”"D’ Peon 3.Shri Raju Ruchal, Sr. Acctt

4. Shri Sudip Myrthong, Gr.”D” Watcher 4 Shri Samiran Das, C/T

5. Shni Vijay Kumar, -Gr.’I>’ Mali 5.Shri Preman Singh, Gr. ‘D’ Peon

6. Shri Joel Roy Nongbri, Gr.”#’ Safaiwalla 6.Shri Ajoy Lama, Gr’D’° Peon

7. Shri Hemlal Pariyar,-Gr ‘D’ Safaiwalla 7.Shri Lohit-Ch. Baruah,-Gr. ‘D’
Watcher
‘8.:Shri Utpal Kumar Das, Gr. ‘D’
‘Safaiwalla

(Authofity:- AG’s Orders dtd. . 24.5.06:at P/5 8N 6f File No. Estt.1/SOC/2000-05)

dl—

DEPUTY ACCOUNTANT GENERAL (ADNN)

e '%meWn*EsttﬂVS@C/Z@@@-@S/ P03 I B e Pated = 946106 T T -
. ..T;he Asstt LCemptroﬂeL&Audltor General (N) :
‘Office-6Fthe"Comiptroller & Aulitor: General of India,

10, Bahadur Shah Zafar Marg,
- New.Delhi-110002. - :

| ed]—
DEPUTY ACCOUNTANT GENERAL (ADMN)

Memo No. Estt.1/S0C/2000- oswods - dok&- Dated:-  § /6/06
Copy to:-
e o1 DAG(AdmN),-Olo the AG (AXE)-Assam, Maidamgaon, Beltcla, Lf‘ruwafhm;29~ U
T S AQ (Ad ) 7O ffice of the AGAKE) Assa; Maidamgaon; Beltola; Guwahati=29. -
' 3. Becretary to AG, O/othe A:G: (A&E) Assam, Maldamgaon, Belotla, Guwahati-29.
-4 Prncipal:Director; ;RTI, Shlllong . _ _ e
-5 "Secretary 1o AG:" - B S

. ._b. Steno to DAG(Admn.),0/0 the AG (A&E) Meghal@ya etc., Sh ullor_lg .
T prng_tg_DAG(APXr VL (’\ ()/n fhp AG_(A&E) Mpohalvaf’m Shillong

B e e U e B e e LTI
9.-Confidentidl Céll. ‘ ' '
10.SO/Estt.2.
TT-Pay Bili-Group-

- 12E:0Q. Book.”

13-Gradation LlSt SB (n‘oun Budget Group, CR Group, Posting Group. —
12 -Secy., ALAB Lo 12l BenefitFund 14d, Shillong.

15 Estate Cell, O/o the Pr. AG (Audlt) Meghalaya etc., Shillof
16.Notice Boards.

ESTABLISHMENT O

\3 /Y
v’b“%’%’g
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~Circular. . o Lo o v S PR ,
~The proposed ‘Sanctioned QSt:rength :and Persons-m—Pomtlon of Group *C aand. ‘D’ Accounts &

5t
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ANNEXURE - € -
\-/ 7

OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA, ETC, SHILLONG

Circular No.3307

Dated: -12-07-2006

%Q

Consequent upon-the creation of the two new offices of the Accountant General, Mizoram, Aizawl' and

Accountant General, Arunachal Pradesh, Itanagar® with effect from 1* April 2006, all Group c and D’
officials -currently -bome -on ‘the cadre of the Office ‘of the Accountant General (Accounts & Entltlements)

Nizoram S HillongYare -hereby required. 1o exercise ‘their - opuon for

penna.nent allocation :to the otﬁce(s) of thelr choice 'in the \prescnbed OPTION :FORM -enclosed w1th this

Entxﬂemcnt.cadnesnn the_tcorgamzcd Ofﬁceuef ‘the Accountant Genera] (A&E) Meghal laya; ;Shlllong anid the
newly ~created. «eoﬁices «;@f bthe _Accountant Gcncml MM £radesh, ltanagar md ;Accountant General

‘Mizoram, mmwlusshown below

Arunachal

Mizoram

| :Cadre Meghalaya
, Pradesh '
| SS PIP | SS PIP |'SS PIP
‘Supervisor. 1 1 - ' :
Sr. Acett/Sr. CO | 130 123 -49 42 42 35
Acctt./CO . 19 15 8 | 5 11 &
JCI/DEO | 34 | 28 | 14 | 12 ° 16 13
Welfare Asstt. 1 1 - -
Caretaker ! - -
'| Steno 1374 1 ]2 1 2 .
| Hindi Translator-|---.2- - R UL - -
|{:Staff-car Driver ={ 1~ 1 - - 4 = 4 - - -~ R o
" TRecordKeeper |- 4 | 47 73777 "3 173 T
GroupD - | 33 27 13 11 11 9
| Telex Operator | 1 1 - -

T8s= - Sanctioned Strength, PIP= Persons-in-Position” =~ "~

The various posts i the. thrce offices will be staffed to the extent of the number of Persons-in-Position-as shown

1n-the-abovetable. -

. Permanent posting of Group-C & D off1c1a1s of common cadre agamst the: persons-m-posxtmn strer;gth of

various offices will be ‘made by the cadre controlhng authonty Le. AG(A&E) Meghalaya etc Shﬂlong
strictly on the basis of the ‘seniority of the officials, who haveexercised their option ‘for allocation to such .

offices.

3 Communicated vide C&AG’s office Memo No.1686 BRS/72-2005 dated 25-4-2006.

! Vide Hqr’s Office Notification No.66-Audit/M&C/208-1997/Notification/01 dt. 14-03-2006.
2 Vide Hqr’s Office Notification No:66-Audit/M&C/208-1997/Notification/02 dt. 14-03-2006

.

RO
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official fails to submit his/her option by this date, he/she will be allocated permanently to any of the three offices

at the discretion of the Administration.
11.  The options once exercised will be final and subsequent requests for change will not be

entertained under any circumstances. As such, all officials are .advised to specify their option of .offices

for-permanent 4llocation as well.as for deputation-with.due- care .and application -of mind.

sy

_ | Accouritant General
. McmoNo EsttI/SOC/2006—07/3308 3315 ) A Dated 12 72006
- Copyto- .~ /.- '
.. St DAG (Admn) ./ofthe R Wlﬂma;request“to hand over‘thls Cuculartalongnmm ﬂmegattached

it O_pnonaFonmtmcach Group_ ‘C’an , t)’;ofﬁclal,ﬁ'om ~th15 ofﬁcc_.,. e

| ,._';,V‘G‘uwzhau-29

2.8 Accounts....zofﬁcc_r,, Wiﬂua Tequestito *handsover this Clrcular alengfwaﬂm the attachcd_ )
* Regional Trining - ‘Option Form'to each Group ‘C’. and ‘D’ official posted.at RTL
© Institute, Shillong * Shillong. Thefilled in-Option Forms ¢hould be forwarded to this

, , office not later than 19 Jiily:2006
3. All AOs/SOs/Supervisors With .a:request to hand -over this-Circular along: with the-attached
(Local) Option Form :to-each Group “C”and ‘D’ official working. under
them. The filled ‘in - Option Forms should ‘be forwarded to the
, Estabhshmcnt I Scctlon ot later than 19“' Ju1y,2006
PStOAG
Steno 10:DAG.(A).
‘Steno'to:DAG (AE
- AJ1*ST ACS/ABs -
~"All'Notice-Boards - '_ |

rVLC ) '

@ﬁ@w#
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,[;NNEXURE D-1)

. S |

~ OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA,ETC.,
SHILLONG : 793 001.

Circular No. 2318 Dated: July 14,2006

1) In continuation of this office circular No.3307 dated 1‘2“"Jqu 2006 directing all Group
‘C’ and ‘D’ staff currently borne on the common cadre of the office of the A.G.(A&E),
Meghalaya, Arunachal Pradesh and Mizoram, Shillong to exercise their options for
permanent allocation to the office of their choice i.e., Meghalaya, Arunachal Pradesh or
Mizoram (Accounts & Entitlement) offices, the following clarification is given below:

2) The revised Persons-in-Position of the Group ‘D’ staff in each of the three Accounts and

Entitlement offices as well as the break up of the various Group ‘D’ cadres is-as below :

3 >

‘Category | Meghalaya Arunachél'Pradesh - Mizoram
‘Persons-in-Position Persons-in-Position Persons-in-Position

/, Duftry 02 01 01

Jr.Gestetner Operator 01 .- -

FPeon 12 05 04

, </ Sr.Peon 01 . - -
“Watcher | 06 03 02

Safajwala 05 02 01

Waterman 01 01 -

Mali Can (2 01 -

" Total:'Revised personsinpog =~ 30 - 13 08

This is for the informa_tion of all concerned. , %o\,l -
Establishment Officer

/ ‘3% 19-3%20 | Dated: 14.7.2006

" Memo No.Estt.J/SOC/2006-07

Caopy to:
Sr.A.O./Record-I (Local:: The above circular may please be circulated to
all Group ‘D’ staff working in Shillong (Accounts & Entitlement) office
2) Sr. A:O./Record, Office of the Accountant General (A&E), Assam, Maidamgaon,
Beltola, Guwahati: 781 029 with the request to circulate the above circular to all
Group ‘D’ staff from this.office who are on deputation to the Office of the A.G.

(A&E), Assam, Guwahati.
T
. i S&
Estdblishment Officer
S
S .0
W "
y v ¥
Ay & »,;e
¢

%‘0

§-



|

No ﬁa:/%-ﬂ/?wéﬂ///

[

<
JANNEXURES

]

n

ACCOUNTS CATEGORY III ASSOCIATION
OFFICE OF THE ACCOUNTANT GENERAL(A&E) MEGHALAY A ETC: SHILLONG

(For Members only)

DF 03-//-2006

Subject: Creation of New Offices of A.G.(A&E), Arunachal Pradesh, Itanagar and
A.G.(A&E) Mizoram, Aizawl —consequent transfer of Gr. ‘C’ and ‘D’ Staff.

Please find herewith comments/decision as received from Headquarter’'s Office

(through the Accountant General (A&E), Meghalaya etc. Shillong) with reference to the

representations submitted by the members and forwarded by the Association vide letter No.

ACC/Cate-I11/2005-06/25 dated 2.8.2006,for information of all members.

Dated Shillong,

The 3™ November,2006.

/‘pGeneral Secgetdry,

ACCOUNTS CATEGORY III ASSOCIATION
SHILLONG

g X
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OFFICE OF THE ACCOUNTANT GENERAL (A&E)

MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001

No. Estt.-I/Rept/Inter AG Trans/2006-07/ &5/ 7 &

To
The General Secretary,

Dated : 02.11. 2006

Accounts (Category III) Association,
0/o the Accountant General (A&E), Meghalaya etc., Shillong

Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizaw! -

consequent transfer of Gr. *C" and “D’ staff.

With reference to the Accounts Association’s (Category III) letter No. ACC/Cate III/2005-
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited
above, I am directed to convey herewith the Headquarters’ Office reply received vide letter No. 271-
NGE(JCM)/11-2006(11I) dated 30.10.2006 on the points raised by the Association as under :

Comments

1.(a)Whether the period of deputation
will be for a specific duration and also,
if so, what would be the tenure of
deputation?

(b) Whether the officials transferred to
the offices of A.G (A&E)A.P. ltanagar
& A.G.(ABE),Mizoram, Aizaw! will be
brought back to the office of their
choice after expiry of the deputation
period, irrespective of vacahcy position
in the office of their choice.

(c).Some members desire, that the
transfer be made on Tour/Rotational
basis, may kindly be implemented.

Para 4 of Circular dated 12 July 2006 issued by the office of the
Accountant General (A&E), Meghalaya under which-all Group ‘C’
and ‘D’ staff were asked to submit their option. for permanent
allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices
makes it .clear that surplus optees of a particular office will be
posted on deputation to the deficit offices and “these persons shall
be permanently posted to the office of their choice on the basis of
their seniority on availability of subsequent Vacancies against the
person-in-pdsition strength in that office.” '

This being the case, it is clear that deputation will not be for a
specific duration. The deputationists will have to continue in the
office they are sent to till they are repatriated to their.permanent
office in the manner stated above. The period/tenure of'de,putation
would thus differ from person to person. o
The Circular makes clear that the deputationists will be
permanently brought back to the office of their choice only on
avallability of subsequent vacancies in that office.

*“fhe demand of Association to post the surplus staff on rotation
basis can be considered only If all the staff members are agreeable
for posting to the deficit offices on rotation basis.




K/

2 (a) Whether, staff members who will
be transferred to Arunachal Pradesh,
Itanagar and Mizoram, Aizawl would be
provided with individual quarter in a
habitable and secured area with all
basic amenities?

(b).Further, the staff quarters should
be provided adjacent to the office.
Unless, the staff quarters are provided,

in -abeyance for the time being and
functioning of the two offices may
continue in Shillong. It is also
requested that the staff side should be
taken into confidence before selecting
the sites of staff quarters.

transfer to the new offices may be kept:

Reply/Comments.on these points will follow separately from HQrs.

‘[3.Further, as per the terms &
conditions of the Circular issued by
the Administration vide Circular

that the junior Gr.'D’, C/Ts &
Jlﬁ\ccountants would be the worst
sufferers as most of them would

offices of A.G(A&E)., A.P, Itanagar &
Mizoram, Aizawl! for a very long period’
ci)f time or for their entire service
period as It appears from the
Gradation List and also they will be
eprived of their promotion till they
| are repatriated to their original office
olf choice. The officials may be brought
' b‘lack to their office of .choice after
completion of their normal deputation
period and the subsequent vacancies
arising on the new offices may be filled
ub by new recruitment. In this regard,
Aldministration is requested to find
,w'»ays and means so that staff can be
brought back to their office of choice
in?mediately after completion of their
néi)rmal tenure of deputation.

No.3307 dtd.12.07.2006 it appears’

have to serve on deputation in the

This point is covered in comments pertaining to Point 1(a) and (c)
above.

As far as promotions are concerned, para 8-of this office Circular
dated 12 July 2006 (Appendix-I) makes it clear that “no further
promotion will -be made in the surplus office(s) till all officials on
deputation are repatriated back to the office(s) they have opted for
on permanent allocation”. :
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v4j~may also be clarified, that C/Ts
who are on deputation to the ex-cadre
post as D.E.O on transfer to the new
offices will- continue to be entitled to
draw the pay of D.E.O or they will be
reverted to their original posts of C/T.
and how their pay will be protected in
that case?

The clerks warking as DEOs may continue to hold the posts of
DEOs even after their posting to the deficit offices.

5. Gr.'D’ officials are the financially
lowest paid category and they would
further be subjected to suffer. most, if

they are transferred to the new offices. |
Hence, it is requested that our Gr. ‘D’ |
staff be exempted from the transfer |.
and vacancy in the newly. created |
offices may be filled up through direct |
recruitment and the surplus staff |-

should be regularized by creating a
Supernumerary post.

The Group ‘D’ officials who are in excess of the required strength.of
“Shiliong office are to be sent to the deficit offices and no exemption
.can be allowed to them.

6. The staff also impress onn the
Administration that a great ‘hardship
would be caused to the members in
respect of the education of their
children due to the transfer. Therefore,
it is requested, that no staff members
should be transferred during the mid-
session of the education of their
children. It ‘may also to be mentioned
that deserving children® of the
members may require a P.R.C for
admission of their children to Higher &
Technical education through State
Govt. quota and would lose their claim
for such a quota, as getting a P.R.C, a
-continuous stay at a particular place

for 12 vyears is required. But,

~-| continuous stay for 12 years may not
“|be completed for many members at

-1 Shillong due to their transfer to

o .| ‘Arunachal -Pradesh & Mizoram from

; Shillong and as a result their :children
-1 might be deprived of getting P.R.C.

The Permanent Resident Certificate (PRC) is given to a “permanent
resident” of a-State. Thus, a person is eligible for a PRC as long as
‘he/she Is a permanent resident of Meghalaya irrespective of the
ffact that whether-that person is working in Meghalaya or not.

from the Govt. of Meghalaya. In this




_ A .’

Hl‘egard, arrangement may be made '
\W'Ith the Govt. of Meghalaya so that
P.R.Cs may be granted to the Children
of the staff who are transferred to
Arunachal Pradesh & Mizoram,

i

-

7, The staff also expressed that, at the
time of separation between Assam
Office and Meghalaya office, staff
strength and persons in position was
not reflected in the Circular letter. As
aj result, some members who would
hzlave opted for the Office of A.G
(ABE)), Assam, Guwahati
pelermanently, could not avail the
op‘portunity for opting for their cadre in
the office of the A.G (A&E), Assam,
Guwahati ‘and have been deprived of
natural justice. Hence, their personal | The cadres between Assam and Meghalaya offices have already
reﬁl)resentations may kindly be | been separated. This issue cannot be reopened.

considered and they may be given the
op;l‘:ortunity to opt for their cadre in the
Offfce of A.G (A&E), A_ssam,
| Guwahati/or they may be allowed to
be!traﬁsferred permanently there. A
goo'ld number of members of the staff
of this office are still on deputation
nqu with the O/o the A.G(A&E),
Assam, Guwahati and some of them
have been transferred twice to that
office. In this regard, how they will be
trealted on their repatriation to this
o,fﬁcle, as they are still the junior mdst?

\

8. T'he Association urges upon the | No exem'ption'should be allowed in any individual case without
dministration, that, representation for | approval of Headquarters’ Office.

etention in the original office of choice '
Y tﬁle members on genuine grounds
ay \also be given due consideration
hen| transfer on deputation is

£

rder'ed.

1

1
|

| Yours faithfully,

f L ’ Deputy Accountant General (A)
j Page 4




4y ANNEXURE - BT

OFFICE OF TRE ACCQUNTAMT GENERAEL, (A&E),

SHALLONG-793 001

To,
The General Secretary
Accounts (Category-III) Associgtion,
O/o the A.G.(A&E), Meghalaya,Shillong.

Sub: Request seeking clarification in.connection with the submission of Option.

Sir,
In inviting a reference to your letter No.Acc/Cadre-111/2005-06/11 dated 26.7.2006 on

the subject mentioned above I would like to remind you that, on 18.7.2006 at around 1400
hrs., at the suggestion of your Association I had met the Group “C’ and ‘D’ staff of this office
and to the best of my abilities attempted to satisfy whatever doubts or queries they had on the
matter of the impending separation of the Group ‘C’ and ‘D’ cadres between the Mizoram,
Arunachal Pradesh and Meghalaya A&E offices. During this -meeﬁng with the staff, you
along with other office bearers of the Association were also present. Barring point No. 1
raised in your above cited letter, all the remaining issues on which you have now asked for a
written clarification were discussed and explained in details at the said meeting. Hence
although I consider the Association’s request for a written clarification cadre on these very
same matters not in the proper spirit of things, I am nevertheless sequentially addressing the

issues raised in your letter as follows:

1. At the time of issue of Circular No.3307 dated 12.7.2006 under which Group ‘C’
and ‘D’ staff were asked to submit their options, both the Group Officers of this
office were on extended leave. Since the matter was urgent (the office had
received a number of communications from Hgrs. enquiring about progress made
in the cadre separation exercise), the said Circular was issued under my signature.
The reference [“DAG (Admn) circular No. ....... dated ....... ] in the Option
Form enclosed with the Circular was admittedly an oversight - albeit a minor
one. Nevertheless, this is being corrected through an Office Corrigendum being

issued'today.

&P

MEGHALAYA, ARUNACHAL PRADESH & MIZORAM

Ecl‘rC/Cor,I @, ¢ +P /;zm’o"(— /-235‘1( . 27.0%-00,
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J 2. 1 had very clearly explained at the meeting on 18.7.2006 that the choice of
options for three offices in Box No. 1 of the Option Form was a measured
decision as this was considered to be to the advantage of the Group ‘C” and ‘D’
staff Staff instead of having to submit their option of permanent allocation only
for one office, could if they so wished, make multiple informed choices after
weighing the pros and cons. In any case I had also clearly explained at the
meeting that the option to indicate a single or multiple choice was entirely up to
the individual staff member. I refrain from commenting on the course of action
taken by the O/o the Principal AG (Audit)Meghalaya, Shillong on this same
matter. ' '

3. This issue was also raised and clarified by me at the meeting. The separation of
Group ‘C’ and ‘D’ cadres between the Shillong and Guwahati A&E offices was
effected on 1.12.2005 as per the instructions of Hqrs. It was not possible ‘at that
point of time to also separate these cadres for the Mizoram and Amnachal
Pradesh A&E ofﬁces as the sanctioned strength and persons- 1n-pos1t10n for the
A&E offices of Meghalaya,, Arunachal Pradesh and Mizoram was ot ‘known at
that time, besides the fact that in December 2005, the latter two were not separate
entities. I refrain from commenting or from making comparisons on the course of
action taken by the O/o the Principal AG (Audit) Meghalaya, Shillong on this
‘same matter.

4. As regards the points raised by you in para 4 (1) (11) 5 and 6 of your aforesald
letter, I would again like to remind you that these issues were aiso raised by the
staff in the meeting on 18.7.2006. I would again like to restate that the position on
these matters is amply spelt out in the Circular No. 3307 dated 12.7.2006. '
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To
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Sir,

P
N/
Q‘é J/g“’?
b &J‘/

exclusively to the staff of Meghalaya office only. Therefo

4t

!
ot

ACCOUNTS CATEGORY III ASSOCIATION
0/0 THE ACCOUNTANT GENERAL (A&E)
'~ MEGHALAYA ETC. SHILLONG |

Acc/Cadre-11/2005-06/11

A

The Accountant Géneral (A&E) L
IMeghalaya etc., Shlllong C Y

L . -
: : i

[ am dlrected by the General Body ¢f this Ass

Dated: 26-07-06

‘Request seeking clariﬁcatvlon in connection with the submission of Option.

yciation (mieeting held on'25-07-

2006) to request you kindly to provide the Association with clarification on the following

points of doubt that have arisen w1th reference to circular

No. 3307 dt. 12 07 2006 1ssued

from your end anﬂ also 6n tﬁe optlon fox‘m encioébd Wlth thart cxrcﬂlar * ‘

That Sir, in the ‘Optlon Form’ 1nd1v1dual members have been asked to ﬁ]l up the

4

dption with reference td’ DAG' (Admn) cn‘cﬁlar'No

'whereas, ho

1 .

such cxrcular had been lenclosed. '

IDt .||1[,

In the option form supplied alongw1th the circular mentioned above, option has

been called for three ofﬁces of AG (A&E) dt a tirhe. Tt is
could 'be called for three offices 4t a time as in Box No. 1

AG (Audit) under the same CAG’s institution, options Tave
members for one office of choice only.

In the O/o the Principal AG (Audit) cadres for

‘not understood as to how option
whereis, in the O/o the Principal
been called from the individual

all the four offices i.e. Mizoram,

Arunachal Pradesh, Meghalaya, Assam have been separated at a time. But in case of

Accounts Office, cadres for AG (A&E) Assam, Guwahati

and AG (A&E) Meghalaya etc.,

has been separated first and thereafter cadres for Meghalaya etc. are sought to be separated

thrusting entire burden of transfer to new offices. of M

Tizoram and Arunachal Pradesh
re, it is not clear as to why the

norms of cadre separation for four offices are not being adopted by AG (A&E) Meghalaya

etc. uniformly as done by Pr. AG (Audit).

Jn-the option form,-option for-deputation has be
been mentioned in the circular No. 3307 dt. 12-07-2006 as r

en-called in.Box 2 but.nothing has
egards the following;:-

i) Whether the deputationist will be repatriated t(g his/her original office of choice

immediately after his/her period of deputation is over irres
in his/her original office of choice or not and also what wou

ective of whether vacancy exists
|d be the period of deputation?

ii.) Whether the deputationist shall have to continpe in his/her office of deputation

for further period of deputation in case vacancy does not

arise in his/her original office of

choice for repatriation. If so, what would be the further period of deputation there?

ANNEXURE - €I |
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No terms and condition for deputation have aiso been specified either in the
circular or in the option paper.

~ Deputation in the O/o the AG(A&E) Assam may. continue -as it is continuing at
present according to the willingness of members.

Thus, in the light of the above facts Accountant (General is requested to enlighten
this Association at the earliest through a written communication, so that the same may be
placed before the members for a decision on the submission of option by them.

Yours faithfully

e )1 DL e it K oy X ) g
L@?’Z" &y Yow) o N3, 3307 dz;,\( 7" . ~General Secreta %
9, 4,7°<qu JPX"'”"— £ i (Actounts: Category TII Association
n Ofb the AG (A&E) Meghalaya etc.

M‘ﬁ ' , ' Shlllong
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OFFICE OF THE ACCOUNTANT CENERAL (A&E), MEGHALAYA, LTC., SHILLONG

Estt.-1 Order No.198
' Dated: 21.1 ].2006

Consequent on the re-organization of the office of the Accountant General (A&E) Meghalaya,
Arunachal Pradesh and Mizoram and creation of the independent offices of the Accountant General
Mizoram' and Accountant General, Arunachal Pradesh’ with Headquarters. at Aizaw| and Itanagar
respectively and in accordance with instructions contained-in Headquarters Memo No. 1686 BRS/72-

2005 dated 25 April 2006, the separation and allotment of the Group ‘C’ and ‘D’ officials between the

three offices of the Accountants General (A&E) ME'g"l{éil“ay‘a;'A\‘J;y‘ligwc’liqléﬁ_raﬂéﬁbggimn,dEMi%pram is as below.

‘2 The officials have been assigned to the various offices based on the principles as spelt out in

this Office Circular No. 3307 dated 12 July 2006.

3. The offices of the Accountants General (A&E) Mizoram and Arunachal Pradesh will continue

to temporanly function with Headquamc]s at Slullong until further instructions.

4, Orders for the redeployment of the Group ‘C’ and ‘D’ cadres between the three offices as also

the shifting of the Mizoram and Arunachal Pradesh offices from Shillong to Aizawl and Itanagar will:

follow in due course.

MEGHALAYA
PRIVATE SECRETARY
SL _*Name - : : Desig. ID No Office to which A
4 No. | ' permanently allocated
1. |'SWILYN LYNGDOH Private - | MLSLE 2150001 | Meghalaya
. Secretary '
SUPERVISOR - S |
Sl. No.: | Name - Desig. -ID No _Office.to.which
permanently allocated
1. . | SHAPHRANGLIN E. SOHLIYA | Supr. MLSLE 2150003 Meghalaya
S_li —‘A—CCOUNTANT T Tmemo s eomemien emne o mnossos s o st
Sl. No. | Name Desig. ID No Office to which
. - permanently allocated
1. . { SUBODH CH. BISWAS | Sr.Acctt MLSLE 2150004 Meghalaya
2. ‘RATNA DEB Sr.Acctt MLSLE 2150005 Meghalaya
3. | ROSILA'SHYLLA | St:Acett  |-MLSLE 2150007 | Meghalaya .

; Headquarters Notification No. 64-Audit/M&C./208-1997/Notification/01 dated 14 March 2006
Headquarters Notification No. 66-Audit/M&C./208-1997/Notification/02dated 14 March 2006

ov
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N
@LJFJO. Name Desig. ID No Office to which
permanently allocated
4. FATEMA BEGUM Sr.Acctt MLSLE 2150008 | Meghalaya
S. “SIBARSON WAHLANG Sr.Acctt MLSLE 2150009 Meghalaya
6. OPHENDER SWER Sr.Acctt MLSLE 2150010 ‘Meghalaya
7. SUKLIN LYNGDOH Sr.Acctt MLSLE 2150013 Meghalaya
8. SAINKUR MARBANIANG Sr.Acctt MLSLE 2150014 Meghalaya
9. BRASSLY MAJAW Sr.Acctt MLSLE 2150016 Meghalaya
10. I.MARKHIA KHARSHIING Sr.Acctt MLSLE 2150017 Meghalaya
11. VIOLA LYNGDOH Sr.Acctt MLSLE 2150019 "‘Meghalaya
12. CHRISTOPHER T. KHONGWAR | Sr.Acctt MLSLE 2150020 Meghalaya
13. THLIMSHON NONGKHLAW Sr.Acctt MLSLE 2150021 Meghalaya
14. BELINDA DIENGDOH Sr.Acctt MLSLE 2150022 Meghalaya
15. IOANNA SUSNGI Sr.Acctt MLSLE 2150024 Meghalaya
16. | MAQSOOD AHMED Sr.Acctt MLSLE 2150025 Meghalaya
17. PRECIOQUSLY GATPHOH Sr.Acctt MLSLE 2150026 Meghalaya
18. | DIPAK KR.'BHATACHARIJEE Sr.Acctt - | MLSLE 2150028 Meghalaya
19. | PRASANTA' CHOUDHURY Sr.Acctt MLSLE 2150029 Meghalaya
120. | MAYVIE KHARPOR Sr.Acctt MLSLE 2150030 Meghalaya
[21. ] WENLY NONGKYNRIH 1Sr.Acctt | MLSLE 2150031 ‘Meghalaya
{22, -] MERCELLINA:KHARKONGOR | SrAcctt . MLSLE 2150032 .| Meghalaya
123 DORSINGHROY. TIEWSOH Sr.Acctt MLSLE 2150033 Meghalaya
24. | TURBOR S. CAJEE Sr.Acctt | MLSLE 2150034 Meghalaya
25. | TLISTINA LYNRAH Sr.Acctt MLSLE 2150036 ‘Meghalaya-
26. | WOSLINGTONT. ‘Sr.Acctt | MLSLE 2150037 + Meghalaya
| KHARKONGOR
27. | BINA PANIDEB St.Acctt MLSLE 2150038 Meghalaya
28. .| PRANABENDU CHOUDHURY | Sr:Acctt MLSLE 2150040 ‘Meghalaya
29. i[ LUCILLA WAR Sr.Acctt MLSLE 2150041 Meghalaya
30. | PATRICIA MARBANIANG Sr.Acctt MLSLE 2150042 Meghalaya
31. | FRANCIS BETKUPAR SAWIAN | Sr.Acctt MLSLE 2150043 Meghalaya
32. i} ARUN KANTI MANDAL Sr.Acctt MLSLE 2150044 Meghalaya
33 || DROWINGSON DKHAR Sr.Acctt  -| MLSLE 2150045 |-Meghalaya -
34, ;| JINNAH LYNGDOH Sr.Acctt MLSLE 2150046 Meghalaya
35, i| NIHAR KANA PURKAYASTHA | Sr.Acctt | MLSLE 2150047 Meghalaya
'36. .| SUNDER SINGH:PUN Sr.Acctt MLSLE.2150048 Meghalaya
37. | SANTANU KR. CHOUDHURY Sr.Acctt MLSLE 2150049 Meghalaya
38. /| NANDITABHATTACHARIEE | SrAcctt | MLSLE 2150050 ‘Meghalaya
39. || GIMLETTE R. LYNGWA | Sr.Acctt MLSLE 2150051 "Meghalaya
40. ;| JENET DEARY KYNJING Sr.Acctt MLSLE 2150052 Meghalaya
41, || DEBILUI SHALLAM _ Sr.Acctt MLSLE 2150053 Meghalaya
42—~ |-SIKHA-DUYTTA——————— —-|-StzAcctt — -MLSLE-2150055 .. _|-Meghalaya-—
43. .| JAYANTA PD.BHOWMICK Sr.Acctt MLSLE 2150056 Meghalaya
| 44. G. SPEAKER SWER Sr.Acctt MLSLE 2150057 Meghalaya
45, DONDOR DKHAR Sr.Acctt MLSLE 2150058 Meghalaya
46. SABITA BHATTACHARIEE Sr.Acctt MLSLE 2150059 Meghalaya
47. AIDA MARY SHULLAI Sr.Acctt MLSLE 2150060 Meghalaya
48. ILA BHATTACHARIEE Sr.Acctt | MLSLE 2150061 "| ‘Meghalaya
49, | EMELIA SAWIAN Sr.Acctt MLSLE 2150062 Meghalaya
50. '| REGINALD NONGKYNRIH Sr.Acctt MLSLE 2150063 Meghalaya
51. BINOLIN L. MAWLONG Sr.Acctt MLSLE 2150064 Meghalaya
52. BONSILIN RYMMAI Sr.Acclt MLSLE 2150065 Meghalaya
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#
Sl.-No. | Name Decsig. ID No Office to which
permanently allocated
53. NEVERTY DKHAR Sr.Acctl MLSLE 2150066 Meghalaya
54. KAMAKHYA PD. Sr.Acctt MLSLE 2150067 Meghalaya
BHATTACHARIEE
55. LAMPHRANG SUN Sr.Acclt MLSLE 2150068 Meghalaya
56. BLIONA MAWLONG Sr.Acctt MLSLE 2150069 Meghalaya
57. JORGIN SOHTUN Sr.Acctt MLSLE 2150070 Meghalaya
58. WALLANBIL KHONGWIR Sr.Acctt MLSLE 2150071 Meghalaya
59. RISABON KHARKONGOR Sr.Acctt MLSLE 2150072 Meghalaya
60. SUBODH CH. SARKAR Sr.Acctt MLSLE 2150073 Meghalaya
61. BAIARMON WAHLANG Sr.Acctt MLSLE 2150074 Meghalaya
62. IOWANKA PYRTUH Sr.Acctt MLSLE 2150075 Meghalaya
63. SMRITI RANI DAS Sr.Acctt MLSLE 2150076 Meghalaya
64. RENU RYNJAH Sr.Acctt MLSLE 2150077 Meghalaya
6S. TORILLA KHARKRANG Sr.Acctt MLSLE 2150078 Meghalaya
66. OBRIAL SHALLAM Sr.Acctt MLSLE 2150079 Meghalaya
67. DONBOX J. NONGBET | Sr.Acctt MLSLE 2150080 Meghalaya
68. | IMON REBECCA BANG Sr.Acctt MLSLE 2150081 ‘Meghalaya
69. | SUNIL KR.DASTI Sr.Acctt MLSLE 2150082 Meghalaya
70. | WIATCY BLAH Sr.Acctt MLSLE 2150083 Meghalaya
71. | BIDHU BIKRAM DEOKOTA Sr.Acctt MLSLE 2150084 Meghalaya
72. | LUCIANA NONGKYNRIH Sr.Acctt MLSLE 2150085 Meghalaya
73. ILENCY CHYNE Sr.Acctt MLSLE 2150086 Meghalaya
74. DENCYNORA S. KAKOTY Sr.Acctt MLSLE 2150087 Meghalaya
75, CYPRIAN MADUR Sr.Accit MLSLE 2150089 Meghalaya
76. CAMERON R. KHONGWIR Sr.Acctt MLSLE 2150090 Meghalaya
71. SHEMSUK M. DYMPEP St.Acctt MLSLE 2150092 Meghalaya
78. KIRAN LAL JOSHI Sr.Acctt MLSLE 2150093 Meghalaya
79. SYLVESTER NONGRUM Sr.Acctt MLSLE 2150094 Meghalaya
80. ROSE GRENO R. SANGMA Sr.Acctt MLSLE 2150095 Meghalaya
8l. MANIK SANGMA Sr.Acctt MLSLE 2150096 Meghalaya
82. SUTAPA CHAKRABORTY Sr.Acctt MLSLE 2150098 Meghalaya
83. KMITSIBON SUNA Sr.Acctt MLSLE 2150099 Meghalaya
84. CIVILDA LYNGDOH Sr.Acctt MLSLE 2150100 Meghalaya
85. LUCY M. NONGKYNRIH Sr.Acctt MLSLE 2150101 Meghalaya
86. MANI RAM CHETTRI Sr.Acctt MLSLE 2150102 Meghalaya
87. JAYASHREE DUTTA Sr.Acctt MLSLE 2150103 Meghalaya
88. NILKANTA BHATTACHARIJEE | Sr.Acctt MLSLE 2150106 Meghalaya
89. PRABIN KR. DEY Sr.Acctt MLSLE 2150107 Meghalaya
90. RANDOLF S. LYNGDOH Sr.Acctt MLSLE 2150108 Meghalaya
91. ARCHANA BHATTACHARIJEE | Sr.Acctt MLSLE 2150109 Meghalaya
92. PAISINGH NONGRUM Sr.Acctt MLSLE 2150110 Meghalaya
93. H. BASANCY NONGBRI Sr.Acctt MLSLE 2150111 Meghalaya
94. SHIPRA BHATTACHARJEE Sr.Acctt MLSLE 2150112 Meghalaya
95. MAN KR. SHARMA Sr.Acctt MLSLE 2150113 Meghalaya
96. DIPALI SHARMA | Sr.Acctt MLSLE 2150114 Meghalaya
97. GENEVIEVE HEK Sr.Acctt MLSLE 2150115 Meghalaya
98. KERLINDA KHARCHANDY Sr.Acctt MLSLE 2150116 Meghalaya
99. . | WAITIMON KHARBULI Sr.Acctt MLSLE 2150117 Meghalaya
100. RATNA KHARBANI Sr.Acctt MLSLE 2150118 Meghalaya
101. MAKHAN LAL ROY Sr.Acctt MLSLE 2150119 Meghalaya

CHOUDHURY
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Syl. No. | Name Desig. 1D No Office to which \
permanently allocated
102. DHURBA SUBBA Sr.Acctt | MLSLE 2150120 Meghalaya ]
1703, | WISMARY WANSHNONG Sr.Acett MLSLE 2150121 Meghalaya |
704 | D. HIRMON KHARMAWLONG | Sr.Acctt MLSLE 2150122 Meghalaya
105. JULIUS FRIDAY Sr.Acctt MLSLE 2150123 Meghalaya
| KHARSYNTIEW
106. | DILIP KR. DEWAN Sr.Acctt MLSLE 2150124 Meghalaya
107. | TERESSA ROSE MARBANIANG | Sr.Acctt MLSLE 2150125 Meghalaya
108. ;| DUMEX CHYNRET Sr.Acctt MLSLE 2150126 Meghalaya
109. ;| MANGAL SINGH THAPA Sr.Acctt MLSLE 2150127 Meghalaya
110. !| SYLVESTER LYNGKHOI Sr.Acctt MLSLE 2150128 Meghalaya
111. !| SUMITRA KHARSHIING Sr.Acctt MLSLE 2150129 Meghalaya
112. BANRILANG NONGRUM Sr.Acctt MLSLE 2150130 Meghalaya
113. || RICKEY PHANKON Sr.Acctt MLSLE 2150131 Meghalaya
114. /| KRISTINA KHONGSAR Sr.Acctt MLSLE 2150132 Meghalaya
115. 1| ISWINA THABAH Sr.Acctt MLSLE 2150133 ‘Meghalaya
116. LEADER ROY LYNGDOH Sr.Acctt MLSLE 2150134 ‘Meghalaya
117. || NERINDA SUN Sr.Acctt MLSLE 2150135 Meghalaya
118, | CHARLOTTE D. NONGHULOO | Sr.Acctt MLSLE2150136 Meghalaya
-[719. 7| ‘TEIBORLAND-L-NONGBRI - - -}-SriAcott - ‘MLSLE21:50137 | Meghalaya
120. || SYLVIA MARY KHARBANGAR | Sr.Acctt MLSLE 2150138 Meghalaya
121. ' | SHERRY BELLIN KHARBITHAI | Sr.Acctt MLSLE 2150139 Meghalaya
{122. | EFFIEBEL LYNGDOH Sr.Acctt MLSLE 2150140 Meghalaya
123. . | ROSALIND DOHLING Sr.Acctt MLSLE 2150141 ‘Meghalaya "~ -
ACCOUNTANT :
Sl. No: | Name Desig. ID No Office to which
: permanently allocated
1. LALITA M. SANGMA Accountant | MLSLE 2150242 Meghalaya
2. ALBERT KHONGWIR Accountant | MLSLE 2150243 Meghalaya
3. RITNGEN RYMBAI Accountant | MLSLE 2150244 Meghalaya
4. SWARUP CHAKRABORTY Accountant | MLSLE 2150245 ‘Meghdlaya
5. . | DAIAKDUPLIN SYNREM Accountant | MLSLE 2150246 Meghalaya
6. | | WANLAMBOK KHARMALKI Accountant | MLSLE 2150247 Meghalaya
7. . | CLARRILINDA SYIEMLIEH Accountant | MLSLE 2150248 Meghalaya
8. SPAILINDA M. UMLONG Accountant | MLSLE 2150249 Meghalaya
9. BLIDA SUTING Accountant | MCSLE 2150250 ‘Meghalaya
10. MERISTELLA PYNGROPE Accountant | MLSLE 2150251 Meghalaya
11. ' | DOSHISHA DKHAR PHANBUH | Accountant | MLSLE 2150252 Meghalaya
12. ' | AMABILIS MYLLIEMPDAH Accountant | MLSLE 2150253 Meghalaya ‘
13| MERILYNE ROSE RAPTHAP — | Accountant -|-MLESLE 2150254 - - -{-Meghalaya - ————--—\—
14. RICHARDSON NONGNENG -Accountant | MLSLE 2150255 ‘Meghalaya
15. DALAKARU SHULLAI | Accountant | MLSLE 2150256 Meghalaya
CLERK/TYPIST
Sl. i Name .| Desig. ID No Office to which
No. | permanently allocated
1. | BRYAN BANG CIT MLSLE 2150276 Meghalaya
2. | JOHNSTON LYNGDOH CIT MLSLE 2150277 ‘| Meghalaya
3. :| PHRANGSNGI PYNGROPE C/IT MLSLE 2150279 Meghalaya
4. i DASUKLANG NONGRUM C/T MLSLE 2150280 Meghalaya
5. FEROZE PASSAH C/T MLSLE 2150281 Meghalaya
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Sl. Name Desig. ID No Office to which

No. permanently allocated
6. BETHEL LYNDA SYIEM CIT M1L.SLE 2150282 Meghalaya

7. CHARLES STAR CIT MLSLE 2150283 Meghalaya

THANGKHIEW

8. DEITIMON KHARBAMON CIT MLSLE 2150284 Meghalaya

9. ANJAN KACHARY CIT MLSLE 2150285 Meghalaya

10. | DEEPAK KR. UPADHAYA C/T MLSLE 2150286 Meghalaya

11. | GANESH PRASAD SHARMA C/T MLSLE 2150287 Meghalaya

12. | STANLEY NONGRUM CIT MLSLE 2150288 Meghalaya ]
13. | BAILENCY CHYNE CIT MLSLE 2150289 Meghalaya

14. | ELEONORA KHARLUKHI CIT MLSLE 2150290 Meghalaya

15. | PELE LYNGDOH C/IT MLSLE 2150291 Meghalaya

16. | APOLLOS MAJAW CIT MLSLE 2150292 Meghalaya

17. | AUGUSTINE SHADAP C/IT MLSLE 2150293 Meghalaya

18. | KREBAL KHARSWAI CIT MLSLE 2150294 Meghalaya

19. | MARTIN R. MARAK CIT MLSLE 2150295 Meghalaya

20. | RAMESH SINGH CIT MLSLE 2150296 Meghalaya

21. | ELVIS SOHTUN C/IT MLSLE 2150297 Meghalaya

22. | K. BINNYSON SUNGOH CIT MLSLE 2150298 Meghalaya

23. | ROSE MARY-RYMBAI C/IT MLSLE 2150299 Meghalaya

24. | PHEIRIT LYNGDOH C/IT MLSLE 2150300 Meghalaya

25. .| PATRICK PUGH SAWIAN C/T MLSLE 2150301 Meghalaya

26. | SUNDER LAMSAL CIT MLSLE 2150302 Meghalaya

27. | CARUNA MARBANIANG CIT MLSLE 2150303 Meghalaya

28. .| SNOMI KHARKONGOR C/IT MLSLE2150304 Meghalaya
CARETAKER

Sl Name Desig. ID No Office to which

No. permanently allocated
i DURGEY DHUNGANA Caretaker MLSLE 2150275 Meghalaya

STAFF CAR DRIVER

Sl Name Desig. ID No Office to which

No. permanently allocated
I GOPAL CHETTRI Staff Car MLSLE 2150338 Meghalaya

Driver

RECORD KEEPER

Sl Name Desig. ID No Office to which

No. permanently allocated
1. -CHAMAN.LAL SG.R/K MLSLE 2150332 Meghalaya

2. MANTU CH.DAS SG.R/K MLSLE 2150333 Meghalaya

3. KUMAR THAPA SG.R/K MLSLE 2150334 Meghalaya
4 TANKA BAHADUR RAI SG.R/K MLSLE 2150335 Meghalaya
GROUP ‘D’ SR.PEON

Sl.No | Name " | Desig. ID No Office to which

; permanently allocated

1. SANDHYA RANI DAS Sr.Peon MLSLE 2150347 Meghalaya
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GROUP ‘D’ DUFTRY —

Sl Name Desig. ID No Office to which

No. permanently allocated

1. KRANTIMAI NONGKHLAW Dufiry- MLSLE 2150340 Meghalaya

2. HARIMAYA THAPA Duftry MLSLE 2150341 Meghalaya

3. RAMU PRADHAN Dufiry MLSLE 2150345 Meghalaya (adjusted
against RT1, Shillong)

t—4i. KRISHNA MAYA CHETTRI Duftry MLSLE 2150346 Meghalaya

GROUP ‘D’ PEON .

SL Name Desig. ID No Office to which

No. permanently atlocated

1. BISHNU THAPA Peon MLSLE 2150348 Meghalaya

2. SURAJ'KR.RANA Peon MLSLE 2150349 Meghalaya

3. PHULMAYA DORJEE Peon MLSLE 2150350 Meghalaya

4. BREMODISH M. SANGMA Peon MLSLE 2150351 Meghalaya .

5. BONTINA MARY NONGKYNRIH | Peon MLSLE 2150352 Meghalaya

6. PANNALAL DEY Peon MLSLE 2150353 Meghalaya

7. BIN BAHADUR THAPA Peon MLSLE 2150354 Meghalaya

8. 'FABIAN DOHLING Peon MLSLE 2150356 Meghalaya

9. 'SHIBALIN KHONGII Peon MLSLE 2150358 Meghalaya

10. | ROBIN R. MARAK Peon MLSLE 2150359 Meghalaya

11. | CHRISTOPHERF. Peon MLSLE 2150360 Meghalaya

KHARCHANDY

12. | JTWINCY RYNTATHIANG Peon MLSLE 2150361 Meghalaya

GROUP ‘D’ WATCHER

SL Name Desig. ID No Office to which

No. permanently allocated

1. NAGENDRA CHETTRI Watcher MLSLE 2150372 Meghalaya

2. AIBORLANG KHONGWAR Watcher MLSLE 2150373 Meghalaya

3. PREM BALMIKI Watcher MLSLE 2150374 Meghalaya

4 SUDIP MYRTHONG Watcher MLSLE 2150375 Meghalaya (adjusted
against RTI, Shillong)

5. GYAN BAHADUR GURUNG Watcher MLSLE 2150376 Meghalaya

6. "VINOD KUMAR ROY Watcher MLSLE 2150377 Meghalaya

7. -GORAKH RAM Watcher MLSLE 2150378 Meghalaya

EROUP ‘D’ MALI

SL Name Desig. ID No Office to which

No. permanently allocated

1. DAL BAHADUR LIMBU Mali MLSLE 2150385 Meghalaya

GROUP ‘D’ SAFATWALA

SL. Name Desig. ID No Office to which

No. . permanently allocated

1. JAGADISH PRASAD | Safaiwala_| MLSLE 2150388 Meghalaya

2. CHARAN SINGH Safaiwala | MLSLE 2150389 Meghalaya

3. RAMESH BHANGI Safaiwala | MLSLE 2150390 Meghalaya

4. KAMLESH DEVI Safaiwala | MLSLE 2150391 Meghalaya

5. MINORA WANKHAR Safaiwala | MLSLE 2150392 Meghalaya

6. KASTURI DEVI Safaiwala | MLSLE 2150393 Meghalaya (adjusted
against RTI, Shillong)




55

. @
’ .

Sl Name Desig. 1D No Office to which

No. permanently allocated

7. DINANATH SHAH Safaiwala | MLSLE 2150394 Meghalaya (adjusted

: against RTI, Shillong)

GROUP ‘D’ WATERMAN

S Name Desig. 1D No Office to which

No. ’ permanently allocated

1. TARA DEVI Waterman | MLSLE 2150398 Meghalaya

ARUNACHAL PILADESH
SR. ACCOUNTANT
S1.No Name Design ID No Office to which Office to which
permanently placed on
allocated deputation

1. | DEBABRATA ROY Sr. Acett. | MLSLE 2150223 Arunachal Pradesh
2. | BAISIRIAL NONGKYNRIH Sr. Acctt. | MLSLE 2150143 Meghalaya Arunachal Pradesh
3. | CHRISTINA KHATI Sr. Acctt. | MLSLE 2150144 Meghalaya Arunachal Pradesh
4, | NAZIMA JYRWA Sr. Acctt. | MLSLE 2150145 Meghalaya Arunachal Pradesh
5. | HANBARSON PATHAW Sr. Acctt, | MLSLE 2150152 Meghalaya Arunachal Pradesh
6 | VALARINA KHARSYNTIEW | Sr. Acctt. | MLSLE 2150157 Meghalaya Arunachal Pradesh
7. | MAUREEN KHARPRAN Sr. Acctt. | MLSLE 2150158 Meghalaya Arunachal Pradesh
8. | MONALIZA SYIEMLIEH Sr. Acctt. | MLSLE 2150159 Meghalaya Arunachal Pradesh
9. | MILDRED J. MAWRIE Sr. Acctt. | MLSLE 2150160 Meghalaya Arunachal Pradesh
10. | ELBINES SHADAP Sr. Acctt. | MLSLE 2150162 Meghalaya Arunachal Pradesh
11. | DEBJANI CHAKRABORTY Sr. Acctt. | MLSLE 2150164 Meghalaya Arunachal Pradesh
12. | BISNOLA NONGBRI Sr. Acctt. | MLSLE 2150165 Meghalaya Arunachal Pradesh
13. | BIORA RYNJAH Sr. Acctt. | MLSLE 2150166 Meghalaya Arunachal Pradesh
14. | MARGARET NONGHULU Sr. Acctt. | MLSLE 2150167 Meghalaya Arunachal Pradesh
15. | TAPATI DEB Sr. Acctt. | MLSLE 2150169 Meghalaya Arunachal Pradesh
16. | SITESH CH.DAS Sr. Acctt. | MLSLE 2150174 Meghalaya Arunachal Pradesh
17. | DICKIEBOON KHONGLAH Sr. Acctt. | MLSLE 2150176 Meghalaya Arunachal Pradesh
18. | NANDALAL RAJ St. Acctt. | MLSLE 2150185 Meghalaya Arunachal Pradesh
19. | BLUEBELL GASHNGA Sr. Acctt. | MLSLE 2150187 Meghalaya Arunachal Pradesh
20. | AMRIT KR. LAMA Sr. Acett. | MLSLE 2150191 Meghalaya Arunachal Pradesh
21. | IRES STEVEN RYNJAH Sr. Acctt. | MLSLE 2150192 Meghalaya Arunachal Pradesh
22. | AQUILLA PYNGROPE Sr. Acctt. | MLSLE 2150196 Meghalaya Arunachal Pradesh
23. | KEPHAS PAHSYNTIEW Sr. Acctt. | MLSLE 2150201 Meghalaya Arunachal Pradesh
24. | RAJU CHYNE ' Sr. Acctt. | MLSLE 2150156 | Meghalaya Arunachal Pradesh
25. | PRADIP KR.BARUAH Sr. Acctt. | MLSLE 2150197 Meghalaya Arunachal Pradesh
26. | BALMILA WARIJRI Sk. Acctt. | MLSLE 2150142 Meghalaya Arunachal Pradesh
27. | VICTOR PYNGROPE Sr. Acctt. | MLSLE 2150148 Meghalaya Arunachal Pradesh
28. | LAIAMONHUN SAWKMIE Sr. Acett. | MLSLE 2150150 Meghalaya Arunachal Pradesh
29. | MARGARET RYNJAH | Sr. Acctt. | MLSLE 2150153 Meghalaya Arunachal Pradesh
30. | MAYBOLYNE KHARMUIJAT Sr. Acctt. | MLSLE 2150161 Meghalaya Arunachal Pradesh
31. | HERTON KHARUMNUID Sr. Acctt. | MLSLE 2150172 Meghalaya Arunachal Pradesh
32. | KWISSIDA DKHAR Sr. Acctt. | MLSLE 2150177 Meghalaya Arunachal Pradesh
33. | GERALDINE F. SYNNAH Sr. Acctt. | MLSLE 2150179 Meghalaya Arunachal Pradesh
34. | MISTILIAN SYNREM Sr. Acctt. | MLSLE 2150181 Meghalaya Arunachal Pradesh
35. | CHRISTINA WARIJRI Sr. Acctt. | MLSLE 2150183 Meghalaya Arunachal Pradesh
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S1.No Name Design ;—\ ID No Office to which Office to which
permanently placed on
allocated deputation
36. | ICYDORA KURBAH Sr. Acett. | MLSLE 2150186 Meghalaya Arunachal Pradesh
37. | SUJIT KR.DEY Sy, Acctt. | MLSLE 2150190 Meghalaya Arunachal Pradesh
38. | L.B. BUAM Sr. Acctt. | MLSLE 2150194 Meghalaya Arunachal Pradesh
39. | SUMIT GHATAK Sr. Acctt. | MLSLE 2150198 Meghalaya Arunachal Pradesh
ACCOQUNTANT
[SI. No. | Name Desig. ID No Office to which | Office to which ‘\
permanently placed on
allocated deputation
1. ARBINESS LYNGDOH Accountant | MLSLE 2150257 Meghalaya Arunachal Pradesh
2. SHIMTI HEK Accountant | MLSLE 2150259 Meghalaya Arunachal Pradesh
3. | EMERINCIA SOHTUN Accountant | MLSLE 2150261 Meghalaya Arunachal Pradesh
4. " METHELDA LYNGDOH Accountant | MLSLE 2150263 Meghalaya Arunachal Pradesh
5. .| BETHELDA SOHTUN Accountant | MLSLE 2150265 Meghalaya Arunachal Pradesh
CLERK/TYPIST
Si.  { Name Desig. | ID No Office to which Office to which
No. permanently placed on
allocated deputation
1. JIBLAL SHARMA C/T MLSLE 2150315 Arunachal Pradesh
2. SURESH RAI C/T MLSLE 2150327 Arunachal Pradesh
3. SHIV NATH ROY C/IT MILSLE2150415 Arunachal Pradesh
4. SATYAKI CHAKRABORTY CIT MLSLE2150416 Arunachal Pradesh
5. ROSANA BELL KHARMALKI C/T MLSLE 2150305 Meghalaya Arunachal Pradesh
6. BIJOY LAXMI DUTTA CIT MLSLE 2150306 Meghalaya Arunachal Pradesh
7. KYNSAIBOK WARJRI C/T MLSLE 2150309 Meghalaya Arunachal Pradesh
8. ASHOK CHETTRI CIT MLSLE 2150313 Meghalaya Arunachal Pradesh
9. MAN BAHADUR ALE C/T MLSLE 2150314 Meghalaya Arunachal Pradesh
10. | DWIJEN SHARMA C/iT MLSLE 2150316 Meghalaya Arunachal Pradesh
11. | BIKROMJIT GHOSH C/T MLSLE 2150319 Meghalaya Arunachal Pradesh
12. | BANKERLANG THAWMUIT -CIT MLSLE 2150321 Meghalaya Arunachal Pradesh
STENOGRAPHER
181, § Name Desig. ID No Office to which Office to which
No. permanently placed on
; allocated deputation
1. | RAJUHAQUE Stenographer | MLSLE 2150272 Meghalaya Arunachal Pradesh
Gr.l '
RECORD KEEPER
SL Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated deputation
1. PARSURAM SHARMA R/K MLSLE 2150336 Meghalaya Arunachal Pradesh
2. SHOT SHING DEINGDOH R/IK MLSLE 2150343 | Meghalaya Arunachal Pradesh
3. MANIPAL THAPA R/K MLSLE 2150337 Meghalaya Arunachal Pradesh
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GROUP ‘D’ PEON , -
Sl Name Desig. ID No Office to which Office to which
No. permanently placed 91\
allocated deputation
1. PREM BAHADUR THAPA Peon MLSLE 2150362 | Meghalaya Arunachal-Pradesh
2. SOTRIL LYNGDOH Peon MLSLE 2150364 | Meghalaya Arunachal Pradesh
3. ORTIMON KHYRIEM Peon MLSLE 2150366 Meghalaya Arunachal Pradesh
4. . DWENSIBON KHARSATI Peon MLSLE 2150367 Meghalaya Arunachal Pradesh
5. RAJ KUMAR SUNAR Peon MLSLE 2150369 | Meghalaya Arunachal Pradesh
GROUP ‘D’ WATCHER
sl Name Desig. ID No Office to which Office to which
No. | permanently placed on
: allocated deputation
1. NAWAL KISHORE RAY Watcher MLSLE 2150379 Meghalaya Arunachal Pradesh
2. | PHOSTINE NONGKHLAW Watcher MLSLE 2150380 Meghalaya Arunachal Pradesh
3. KRISHNA.JOSHI Watcher MLSLE. 2150381 Meghalaya Arunachal Pradesh
GROUP“D’ MALI .
SI. ) Name | Desig: ID No Office to which | Office to which
| No. }iT “permanently _placed on
; allocated deputation
. HEMLAL SHARMA Mali MLSLE 2150386 Meghalaya | Arimachal Pradesh
GROUP ‘D’ SAFAIWALA
Sl | Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated deputation
1. AAIHUNLIN KHYRIEM Safaiwala | MLSLE 2150395 | Meghalaya Arunachal Pradesh
2. ‘HEM LAL PARIYAR Safaiwala | MLSLE 2150397 | Meghalaya Arunachal Pradesh
GROUP ‘D’ WATERMAN . .
Sl ‘Name Desig.- ID No Office to which | Officeto which
No. o permanently placed-on
A ) allocated deputation
1. IPHRANGKO NONGDHAR Waterman | MLSLE 2150399 Meghalaya " Arunachal Pradesh
‘ MIZORAM
SR. ACCOUNTANT
‘Name Design ID No Office to which Office to which
permanently -placed-on
| allocated deputation
1. :ANIRBAN BHATTACHARJEE Sr. Acctt. | MLSLE 2150202 Mizoram
2.  |'MAYNOLAND SUCHIANG Sr. Acctt. | MLSLE 2150189 Meghalaya Mizoram
3. - |‘BESPER-PAMTHET. Sr. Acctt. | MLSLE 2150146 | .Meghalaya ‘| Mizoram
4, JUSTINA BAXLA Sr. Acctt, MLSLE 2150149 Meghalaya Mizoram
5. |;RILAIADA SAIBORNE Sr. Acctt. | MLSLE 2150151 Meghalaya Mizoram
6. |NEWTILDA DIAMAI Sr. Acctt. | MLSLE 2150154 Meghalaya Mizoram
7. | MOLINA LYTING Sr. Acctt. | MLSLE 2150163 Meghalaya Mizoram
8. | LUTFA MARY SUCHIANG Sr. Acctt. | MLSLE 2150168 Meghalaya Mizoram
9. -DAAPKYRMEN LYNGDOH Sr. Acctt. | MLSLE 2150171 Meghalaya Mizoram
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ﬁﬂ Name Design ID No Office to which Office to which
permanently placed on
allocated deputation
10. | DAKANIWOT HI LALOO Sr. Acctt. | MLSLIE 2150173 Meghalaya Mizoram
11. | KLEN SINGH BUHPHANG Sr, Acctt. | MLSLE 2150178 Meghalaya Mizoram
12. | LASUBON KHARMUTEE Sr. Acctt. | MLSLE 2150180 Meghalaya Mizoram
13. | CECILIA MAWNIUH St. Acctl. | MLSLE 2150182 Meghalaya Mizoram
14. | DEBENDRA CHETTRI . St Acctl. | MLSLE 2150184 Meghalaya Mizoram
15. | JAMES S. SOHTUN Sr. Acctt. | MLSLE 2150188 Meghalaya Mizoram
16. | JACINTA MARY NONGRUM Sr. Acctt. | MLSLE 2150193 Meghalaya Mizoram
17. | R. DEIGRACIA SOHTUN Sr. Acctt. | MLSLE 2150195 Meghalaya Mizoram
18. NEWSTAR ROY MARBANIANG Sr. Acctt. | MLSLE 2150199 Meghalaya Mizoram
19. | ANTINA MARY MARPNA Sr. Acett. | MLSLE 2150200 Meghalaya Mizoram
20. | TONY FOSTER THANGKHIEW Sr. Acctt. | MLSLE 2150210 Meghalaya Mizoram
21. | LAMPHRANG RYNJAH Sr. Acctt. | MLSLE 215023 Meghalaya Mizoram
22. KLESSTER NONGKYNRIH Sr. Acctt. | MLSLE 2150237 Meghalaya Mizoram
ACCOUNTANT
| Sl. Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated - deputation
1. LUMKUR KHARNAIOR .| Accountant | MLSLE 2150258 Meghalaya Mizoram
2. DAPLUT NONGBRI Accountant | MLSLE 215026Q | Meghalaya Mizoram
3. HAZEL MAXINE RAPSANG Accountant | MLSLE 2150262 Meghalaya Mizoram
4. BOBBY BRENDA LALOO Accountant | MLSLE 2150264 Meghalaya Mizoram
5. WANDALYNE KHYRIEM Accountant | MLSLE 2150266 Meghalaya Mizoram
6. JOPTIMAI SYIEM Accountant | MLSLE 2150267 Meghalaya ‘Mizoram
7. BARBARA SAWKMIE Accountant | MLSLE 2150268 Meghalaya Mizoram
8. FREDDY KHARPRAN Accountant | MLSLE 2150269 Meghalaya Mizoram
CLERK/TYPIST _
Sk Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated deputation
I ADDLITA W. SWER CIT MLSLE 2150308 Meghalaya Mizoram
2. | PARTHO JYOTI DEY C/T MLSLE 2150413 Meghalaya Mizoram
3. BANRIKYNTI KHARSAMALI C/T MLSLE 2150307 Meghalaya Mizoram
4. ASHLEY KHARKONGOR c/T MLSLE 2150312 Meghalaya Mizoram
5. MANJUL DEY C/T MLSLE 2150310 Meghalaya Mizoram
6. AMIT KR. GHOSH C/T MLSLE 2150317 Meghalaya Mizoram
7. DIPANKAR CHATTERJEE C/T MLSLE 2150318 Meghalaya Mizoram
8. BIANGHUN CHYNE CIT MLSLE 2150320 Meghalaya ‘| ‘Mizoram
9. EVELEEN ROSE TARIANG C/T MLSLE 2150322 Meghalaya Mizoram
10. LA-I-.KYNTIMON KHYRIEM CIT MLSLE 2150323 Meghalaya Mizoram
11. | EVETHSHISHA WAR C/T MLSLE 2150324 Meghalaya Mizoram
12. | BIKASH LIMBU C/IT MLSLE 2150326 Meghalaya Mizoram
13. | PHIDALIN KHARMALKI C/IT MLSLE 2150412 Meghalaya Mizoram
STENOGRAPHER
St Name Desig. ID No Office to which Office to which
No. ‘ permanently placed on
allocated deputation
1. PRASENJIT RAKSHIT Stenographeir | MLSLE 2150274 Meghalaya Mizoram

Gr.1l1
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RECORD KEEPER
St Name Desig. 1D No Office to which Office to which
No. permanently placed on
allocated deputation
1. RESHAM POWDEL R/K MLSLE 2150342 Mizoram
2. LALRUAIKHUMA NGAMLA] R/K MLSLE 2150344 Meghalaya Mizoram
GROU? ‘D’ JR. G. OPERATOR
Sl Name Desig. 1D No Office to which | Office to which
No. permanently placed on
' allocated deputation
1. SEPA SAILO JGO MLSLE 2150339 Mizoram
GROUP ‘D’ PEON
SL Name Desig. ID No Office to which Office to which
No. permanently placed on
allocated deputation
1. MADHAV CHETTRI Peon MLSLE 2150363 . | Meghalaya Mizoram
2. SAIMANTHANG HMAR Peon MLSLE 2150368 Meghalaya ° Mizoram
3. 'LALITA KUMAR Peon MLSLE 2150414 Meghalaya Mizoram
GROUP ‘D* WATCHER
Sl Name Desig. ID No Office to which | Office to which
No. . permanently placed on
. allocated deputation
1. GEORGE FABIAN BINAN Watcher MLSLE 2150382 Meghalaya Mizoram
2. ROBIN RIZAL Watcher MLSLE 2150384 Meghalaya Mizoram
GROUP D’ MALI
Sl. Name Desig. ID No Office to which | Office to which
No. permanently placed on
allocated deputation
1. VIJAY KUMAR Mali MLSLE 2150387 Meghalaya Mizoram
GROUP ‘D’ SAFATWALA
Sl |'Name Desig,. 1D No Office to which | Office to which
No. permanently placed on
allocated '| deputation
1. JOEL ROY NONGBRI Safaiwala | MLSLE 2150396 Meghalaya Mizoram

11
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Office to whiclt

{81 -|:Name desig 1D No Office to which
No . | permanently placed on
' allocated -deputation
1. PROBIN BANIK Sr. Acctt. ASGHE2150155 Meghalaya
2. KHEUT SINGH BUHPHANG Sr. Acctt, ASGHE 2150170 Meghalaya
3. PEARLY KHARPRAN Sr. Acctt. MLSLE 2150203 Meghalaya
4. BALAPYNHUN KHONGSIT Sr. Acett. | MLSLE 21 50204 Meghalaya
ls. ' PHAISINGH SWER | Sr. Acctt. | MLSLE 2150205 Meghalaya
L 6. "FRANCIS XAV MARBANIANG | Sr. Acctt. MLSLE 2150206 Meghalaya ;
> JUBANLAK HYNNIEWTA _ S; Accti, | MLSLE 2150207 Meghalaya The P‘acefc’l
8. DEBABANI DEV ROYE Sr. Acctt. | MLSLE 2150208 - Meghalaya p?;t‘f‘gl of all
9. | ARBINA PATHAW S Acctt, | MLSLE 2150209 Meghalaya 0 ‘°‘a§ .
70, [IWOSTON HYNNIEWTA S Acctl. | MLSLE 2150211 Meghalaya g‘:‘sjt';ﬁz:in he
T ['ONTIMAI KHARKONGOR St Acctt, | MLSLE 2150212 Meghalaya }(’) e
12. fSAMSUL’KH’A‘&KONGOR .Sr. Acctl. MLSLE 2150213 Meghalaya Alccountant v
13. |;ALOKA BISWAS Sr. Acctt. | MLSLE 2150214 ‘Meghalaya General (A&E)
14. | BASANTA RYNGHANG Sr. Acctt. _,MLSLE'2150215 Meghalaya Assam, ’
115, - f[(—E—SH.;A:BPRADHAN . ] Sr. Acctt. | MLSLE 2150216 Meghalaya Guwahati will be
‘T16. .| PRAMODXR. BASUMATARY Sr.Acctt. “MILSEE 2150217 - - | ‘Me halaya | decided:as-and
7. | JANGKHOKAM GUITE S Acctt, | MLSLE 2150218 ‘Meghalaya when these
| 18 SUDESH PRADHAN ‘Sr. Acctl. MLSLE 2150219 ‘Meghalaya officials are
19. . MARY LEVENYA'WARJRI " - “Sr.Acctt. | MLSLE 2150220 Meghalaya -repatl'iggg_q_l_)_'czgk
20. | HLIMPAWLI TRYTE Sr. Acett, | MLSLE 2150221 T Mepghalaya "~~~ °tothe; /O'thd -
21. | PAOKHBOTINGTHANG HAOKIP | Sr. Acctt. MLSLE 2150222 Meghalaya Accountant ‘
22. .| SHEREE MIHNGI SWER Sr. Acctt. | MLSLE 2150224 Meghalaya {General (A&E)/
23, G JIT BAHADUR SUNAR Sr. Acctt, | MLSLE 2150225 Meghalaya Meghalaya,
24, | SILMA KHARMIETPEN Sr. Acctt. | MLSLE 21 50226 ‘Meghalaya Shillong.7
25. . DARITI MAWIONG S; Acctt. | MLSLE 2150227 Meghalaya i
126, FATIMA NONGKYNRIH Sr. Acctt, | MLSLE 21 50228 Meghalaya
27. BENEDICTA WAHLANG -1.Sr, Acctt. .. MLSLE 2150229 Meghalaya
78, | COSTARICA SHADAP Sr. Acctt, | MLSLE 2150230 Meghalaya
‘@. T FRANKIE A PARIAT Sr Acctt, | MLSLE 2150232 Meghalaya
30. . | SAIRA HAQUE Sr. Acctt. | MLSLE 21 50233 Meghalaya
_Fl. 'ADREENA LYNGDOH Sr. Acctt. | MLSLE 2150234 Meghalaya
37, ' | TOPASS'LONA 'Sr. Acctt. MLSLE 2150235 Meghalaya
33, . | JACINTA M. SHANGOI TSt Acctt, | MLSLE 2150236 1 Meghalaya
34, RISKHEMLANG PYNGROPE Sr. Acctt. | MLSLE 2150238 Meghalaya
35 | HELEN SYNNAH Sr. Acctt. | MLSLE 2150239 Meghalaya
36. TOPSTD@RA"‘N@NGSI-EL~~---—. —_|.Sr.Acctt. | MLSLE 2150240 Meghalaya |
37. VALENTINA KHARRAJI Sr. Acctt, | MLSLE 2150241 “Meghalaya oo oo _
ACCOUNTANT PRESENTLY ON DEPUTATION TO ASSAM
Sl Name ‘Desig, ID No Office to which | Office to which
No. _permanently placed on
- - allocated | deputation
1. BANKITALANG KSANIENG T Acountant | MLSLE 2150270 Meghalaya
(2| MERBALIN LANGBA Acountant | MLSLE 2150271 Meghalaya ° Same as above.

12
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CLERK/TYPIST PRESENTLY ON DEPUTATION TO ASSAM .
m Name Desig. ID No Office to which Office to which
No. permanently placed on
allocated deputation
1. ELALIUS JYRWA CIT- MLSLE 2150328 Meghalaya J
2. BAKYNMAW DIENGDOH CIT- MLSLE 2150329 Meghalaya Same as prepage

GROUP ‘D’ PEON PRESENTLY ON DEPUTATION TO ASSAM

Office to which

Office to which

SL Name Desig. ID No
No. permanently placed on
allocated deputation
1] RAM KRISHNA SAH Peon - MLSLE 2150355 Meghalaya
21 MOHON PRASAD HALWAI Peon - MLSLE 2150357 Meghalaya Same as prepage
3| GAUTAM KR.GHOSE Peon - MLSLE 2150365 Meghalaya
4| SITU RAM DAS Peon - MLSLE 2150370 Meghalaya J
GROUP ‘D’ WATCHER PRESENTLY ON DEPUTATION TO ASSAM
Sl Name Desig. ID No Office to which Office to which
No. permanently placed on
allocated deputation
1. MANOJ KUMAR RAY Watcher MLSLE 2150383 Meghalaya Same as prepage
STAFF CURRENTLY ON DEPUTATION IN RTL SHILLONG/OTHER POSTS
SI. | Name Desig. D No Office to which | Office to which
No. permanently placed on
allocated deputation
1. ARUN DIENGDOH Welfare Asstt. | MLSLE 2150091 Meghalaya Meghalaya
2. L. BANKA BIHARI SHARMA Sr. Acctt. MLSLE 2150091 Meghalaya RTI
3. GAUTAM ROY Stenographer | MLSLE 2150273 Meghalaya RTI
Gr.Il
4. "ERASTUS DIENGDOH Peon MLSLE 2150371 Meghalaya RTI
5., LINDASAFIRA MARBANIANG | C/T MLSLE 2150325 Meghalaya Selected for RTI
Sd/

Dy. Accountant General (Admn.)

Memo No.Estt.-1/SOC/Gr.’C’ &’D’/2006-07/6430

The Comptroller & Auditor Genéral of India,

10, Bahadur Shah Zafar Marg,

Indraprastha Head Post Office,

New Delhi-110002

>y f
.5%;5’
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Date: 21.11.2006

Sd/

Dy. Accountant General (Admn.)

% of
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Dated: 21.11-2006

Memo No.Estt.-I/SOC/Gr.’C’ &’D’/2006-07/6431-6451

Copy for information to:

1.
2.
3.

The Director of Audit P&T & SW & TC, Audit Kolkata-700001

The D.A.G. (Admn.), O/o the A.G. (A&E), Assam, Guwahati-29

The Sr. A.O. (Admn.), O/o the A.G. (A&E), Assam, Guwahati-29. He is
requested to make necessary arrangement to hand over the copies of the Estt.-I
Order to the persoﬁ concerned presently working in Guwahati office on
deputation basis. .

The Principal and Ex-Officio Director RTI, Shillong.

The Dy. Accountant General (A&E) , Arunachal Pradesh

The Dy. Accountant General (A&E), Mizoram

The Secretary to A.G. (A&E), Meghalaya, Shillong

The Pay & Accounts Officer, ‘Local

All Sr.A:0./A.0/AAO/SO/Supr.

AAO, Confidential-Cell

All Concerned officials

Supr../Establishment-11

E.O Book

Pay bill Group

-Gradation List-Group

Service Book Group

Budget Group

Posting Group

Secy. ACAA Co. Op. M.B. Fund Ltd, Shillong

Estate Cell O/o the Pr. A.G. (Audit), Meghalaya etc., Shillong
Notice Boaid ~~ 7

- "\ p’lﬂ il []l,
Establishment Offlc

#e
£ 14
& .
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Misc. Petition No, 5!‘:/2'(1(’;:,5 ‘(‘.xn ()_'A, No. 143 ot 2006)
Misc. Petition No. 52/2006 (1;5 O.A. No. 115 ol 2006)
Misc. Petition No. 95/2007% (i O.A. No. 125 of 2006
MKC Petition No c)()/,)(}()l) ('u () A. oL LA of 20063)

Date: of Order: This the, 2 [3tday ol fuly 2006.
The Hon'ble Shri K. V. Sachidanandan, Vice-Chairman.

1. Ab(‘ J’olmnn No, 539 o} /()()b { In OA No, 143 of 7()0(;)

/-.h\\. i ’
PR 1 S ’ ;
RN Umon of lndle & Ors. —.....Petitioners

\,

Jﬂ\ By Advocah: Mr G. Baishya, Sr. C.(.S.C.

|

- Verquc - R l
Sri ])hrulm)yoll Peb and ()Ih( TS ()primitn Party

Hy Ml G K hattacharyya, Sr. Advcu ate, M 1L C huudhurv nnd
Mr D. Goswaml Advocates

2. Misc, Petition No. 52 of 2006 (In O.A. No. 115 ol 2006)

Umon of. lndia & Ors. _ ... Pelitioners

By Advocate Mr G. Baishya, Sr. L G.S

- Versus -
Sti Sirazuddin Ahaed & Oes, e Opposite Party

By Mr G.K. Bhattacharyya, Sr. Advocate, Mr S ML Haqae, Mr
B. Choudhuvy and Mr D. Goswami, Advocates

3. Misi, PL‘HHQJ) No, 29 of 2000 (in (A No, 1225 of 2000.)
Union of India & Ors. _ .. Petitioners

By Advocate M U, Das, Addl C.G.S8.C.

Versus -

By Advocates e b Sackar and Me SN I_.‘_f‘."n‘n("ﬂi.n,m'x- .

Shri Guna Ram Keliie & O, o Opposite Pty
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Mise, Petition No Do ol % QOB (L LL(_)_JLN.S_L_J_Q._.L)J.Q)
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|

|
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A,
Union of India & Ors, Petitioners
U_y Advocualte Nt Diay, Addl. C (.50
- Versus - |
. |
Shri O.M. Prakash Upadhyay & Ovse e ()|)|n:».x|i;ih.a' Party :
? \ o : |
: - . nE R
; By Advocates Dr. )L Sarkar nnd Mr S.N? lmnuh |
: c i |
...... . ‘i -
: !
. |
CRDER ' |
| ;
i :
1.V, SACHIDANANDAN (V6] | !
This is an application thed by the x'eﬁp(inu.lt.'nté in the OA.
for vacalzion/m(_nliFh‘m'ion/all‘er:\l.imn- of the ‘status qim ':order “The |
prayec in the M.P.is: | !
P Sl , |
/4 \‘ . ."\ . . 1
/ 1 ) “in thoe premises (l\()l(—"mld it g H“»‘p("l‘l'llluy prayed !
ot your | ordships may be plear sl Lo vacale, nnd/m

modity andfor nfter th

and 20.6.06 pass

or nllu-l nr(h\r m"

guch  further

\ /5
H'unm\\ /!

wom it aid ;m)pﬂ.vr..

An identical M.P qu"xt)/"u()b was h\ml

" inlu'rim ardoer dnt

m(lmx

Lordships may dee L and ;
\ . .
in io.A.Mts/zooti |

x| l-'\.l),()(v

woin ()/\ Nu M K/J()()b and/or poss

ns. your

2.
o modification of the interim ordoer dod YU RER ()t) 2006 ermn So ulsu
'M.$~‘.x\]u.5'2./’,,’.()()f5 wos filed in ON 1152006 by the ‘~~rI C.GS.CL and;
| ‘ |
1762006 for the same pm‘pnsn Al these
|

MLP.No.5E/2006 tiled in OA.

M. P.s are led tor the alteration/
interim arders. All the above O.A.s are identical

the same scheme for separation ot combl

ol oab Shillong, tiphal, Kohima ant

\ "
Accountant (vene

court in alt the abuve OAS passed inte

as follows:

gistof which is

l"n(llhu\lmn/( ance Ilntlnn

orim order on wl

|
ol Huf

and nro (hu\\onqmg

vod cadre fi:n‘ Otfice of the

! Agartalo. This

wrious dates, the

i : :




S '4‘31, f';?ﬁ’"" Forivds .
. Officer 'm Group 'B""¢adre. They are borne in the

¢ &9?:,91’, thee Prm(,ipul Accountant General (Audit)
Guwahat:: There are other offices of
2 "Accounfarit General (Audxt) in Meghalaya, Manipur,

R ‘(‘,'; y '.

cxrculabed separatmg the cadre of Group ‘B’ officers
*"in’ Civil' Audit Offices. According to the appllcants

.:r,x ).

f""‘: L to them in reality there has naot been any formal

‘ -',common/combmed cadre. 'I'hey have also stated that

-

lcants and Ms U Das learned ‘Addl. C.G.S.C. for

When the matber came up for admission

?uu i v," -

,hearmg, Ms U. Das, jearned Addl. C.G.S.C. for the

cadre. She also su'bmltted that she would like to take

NNl
WRET L T

mstruct:ons_tb ﬁle reply statement; Let it be done.

,‘rh*’

Post on 06 06 2006 Iﬂ_ﬂ]__mﬂﬂw

i-mterest of mshce bv 'way _of interim order, this

'.lx R

Trubi;nal dlreclix the resoondents pot to disturb the

;q,._w* \gldentical o

, under challenge.

P

o e = e o A o e & v et o g b o= 25




&«

A
/ 3. Dr J.L. Sarkar and Mr G.’K;"'Bhql.-t:uclmryyn,‘lonrne(l Sr.

counsel for the OI)I)UCHU!S in the various O.A.s and Mr G. Baishya,
" learned Sr. C.G.S.C. and Ms U. Das, learned. Addl. C.G.S.C. for the

respondents are present and argued the matter.

4. The case of the Misc. petitioners (respondents in the
O.A.s) is that: the applicants in the OA; are challenging the

‘ separatipn of the common cadre of Group ‘B’ officers in Uie office of
the Accountant Genernl (A&E) and rlmllongcd the circular on Cadre
separation dated 30.03.2006. Accnrdmg to them the matter pertains

to a policy decision and the biturcation of common cadre is necessary

. for the public interest. Prior to wpmnlhm ol (mlw the Gronp B

1’ : 1

o “  olficers of different oflices of North l(\sl('ln chum nre Irunxlvnml

1

ar‘id posted to any of the offices of AG (A&F) in North Eastern Reg ion

", f'.:;/;r')d such liability of Lran:,fer was a«.cepted 'by the officers at the time
-"“""‘A’f”‘"{' / of promotion to the post of Assistant '\ccounls Officer (Group ‘B). A
gradation list of common cadre of SO/AAO/AO/Semor AO i‘s
'maint.e.zided by the AG (A&F) Assam, Guwahau belng the cadre
contrqning authority. Though separate seniority for each cadre is
‘gi-x;e(.xwi/n ‘the gradation list, but ('Eue-to—"-admini;c_traﬁve exigencies-it
became necessary to separate the existing common cadre of Group ‘B’
officers of A&E offices of the North Eastern Region for the purpose of

conducting the function of A&E in the offices of each State in the

North EasLern Regiou being fair and transparent and taken into

)

consideration the larger issue involved and considering the pu ublic

inlerest the circular dat ted 30.03.20C8 svas issued. As per the circular
if the number of optees for a particelar oltice is more than the

required strength of that office, the oxcess persous in each cadre,

<h

~

=

all be posted on dueputation iy, for which Aliey may give their

\\"7
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prel(,rem,e to (|0hClt offlr'm; ]‘hpqn nlhr‘ors posted on deputation -

basis shall be. posted to the office c)_! Lheir choice on the hasis of their
séniority on nvéi]ability of sub%eguént vacancies against the required
strength in such.otﬁces. The sufplns oi)tees shall also form partt of the
cadre of the office for which tiwey exercised aption. As per the policy,
therefore, each officer will be u‘lﬁmabely posted permnnenlzly mn th(; |
office of his/her chonce, and meanwlnlc hefshe is waiting for posting to
the office of his/her choice which heppens to be surplus office, and
draw deputation :allowance_fo'r this period as admissible under the

rules.

5. _ The case of the applicants in the O.As is that the cadres
were alt eady scpamtcd in. 1981 in terms para 5. 61 of Comptzrnller

" Auditor General s Manual of- Sbandmg Order (Admlmstrnhor) Vcil. 1

t\nd the respondents are‘-‘aware of the position and have made a vague
sg\abement by stating “prior to separation of cadre”. As per the policy
{c/))mmumcatud vide circular dated 31.03.2000, optees in A particular

K , .
feyna /(adre for g _particular office_were to be accommodated as per the

th of cadre of that office. The term ‘required -

strength’ mtroduc;d in the pohcy is an a[rerthought by way of 77
clanﬁcatxon commumcated on £.5.2006 after the exercising of oonn
by the applicants wus Lumplotvd on 26.04.2006 has oltered the basic

complexidn of the modality for accommodation of optees in the Office

“of their choice. ‘The Group i3 gfficers exercised their option on their
s ing t er of qptees would be very much withip

the §§ng§igu¢§:d strength of the office and l‘hercmre all of them would

be accommodmod in the said ofhce which will be their Vase/Parent
Office. The adoption of the new ‘require +d- <1ronqth 1\ -not in

conformity with the existing norms and is th(’retm @ wilhm:l mly ln 1sig



y

which will lead to incorrect position of vacancies in different cadres in
the offices causing scope for arbitrariness. The applicants were

working in the hage ulfice concerned.

6. I have heard the learned counsel for the parties. The
learned counsel for the parties has ‘taken my attention Lo various
Circulars, Office Orders etc. to substantiate their contention. The
learned counsel for the parties :;Iso cited certain court decisions to
subistantate l:he-ir contention on merils of their case. Wr‘.nr(‘ only on
the preliminary issue of the interim order - whether to be vacated or

not. The learned counsel for the respondents has taken my attention

to a deczsron of the L—Ion ‘ble S_upreme Court reported in 1998 (4) SCC

-598 in_the case of S.P. Shl_vvrasad Pipal Vs. Ugion of lndua and

canvassed for the followma three 'nrincinles that has to be followed by

the court in granting interim orders:

(8) Whether there is a prima facie case
(b) Whether lrreperable» loss will be caused to the respondents

(c) Balance of convenience.

7. The learned “counselfor thé origina) applicants are in
agreement with' the above proposition of law and both parties
canvessed very vehemently and argued thet these ingredients are in

their favour. The learned counsel for the parties tried to establish

their case on merit. Since this is a subject matter of the Division -

Bench and sitting singly the court cannat go on merits of the case at
this point of time. Therefore, this court considers whether the three

ingredlents that has been canvassed by the learned counsel for the

~

respondents tilt in favour of the respendents or the applicants. 1 am

nob going into the merits of the case since that may affect and lead

/
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ulleaboly to a final dorminn whir'h is nnt wullnn the ambit of the

Single Bench.

g. The - simple fncﬁ; ofﬂt_;xi(;_j;:ase“nre that as per the said
notification the respondents havé"intr.oduced a policy decision for
separation of the cadre and for that p(;rpuxh options were cnlled for
The applicants who have been wnr‘kihg in the respective Sections for
years tog‘ether ha\l/e.beeu discarding_ their promolions and seniority
have opted for the respective stations they are put in, hoping that they
will be acc‘.ommodalzed therein. A(‘cotdmg to them Llhere dro large
nuinber of vaca‘ncieﬁ as well if the respnnder.ts design the transfers in

‘a scxentlﬁc manner The apnhcants Ilave reiterated that their opl:iou_s

are only for a Dartlcular statlon and not anywhere else. Therofore,

attem'pt‘on the part of the respondems to transfer the applwants to
.non-optee place par se seelns to be not in conformlty with the
employees’ chdice which will put‘ them to lrreparable injury. The
undefstanding and willingness of the employees is for a particular

station alone. They are not questioning the policy of the scheme but

_its modality.

Q. Then the question comes how can the applicants be

transferred to hard stations for which they have not exercised'option?

Centr,
{"!Le espondents watld argue that these applicants are being sent.on

tion wherein the.applicants will qet deputation allowance. It is

™ Z
= wel} settled law that ap employee cannot_be sent on deputation

;n\‘-“‘ivit‘,h out his/her consent.
—"

10. When a restructuring or a scheme is implemented, the

hardship that will be caused o the employees must be minimal, 1t

appears thalt no sciontific study has heen made by the respondents in’

I



#~ o . L . A L
implementing the socalled cirenlar and compelling the cmployee to

accept transfer to o nun-optéc 'S'lnt‘in'n“under the guise of (ir'\;'mlminn is

not in‘general spirit of law.
11. . Therefore, considering - the bhalance of convenience,
hardsliip, legal injury ote. in favour of the original appleantsin the

[3

O.A.s, I'am of the view that at this pumt of time there is no need to

. . Y. . ' o . ) - ) ) .
alter, change-or modily the interim order that has been passed earlier.
Therfefore, the Misc. Petitions do not-mecit and therefore the same are

liable to be disniissed.
12. . However, the respondents ure at liberly to implement the
ScﬁEﬁlé’ikl ‘a more scienﬁﬁc/p-ractiﬁal manner without disturhing the

applicants of their place of op"l‘inn.

All the Misc. Petitions are dismissed with the above

observations. No costs.
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‘122 06 2006 Pﬁ L.S(A')t Honble Sri K.V. Saclndanmxdzm
51 B _ che—ChaummL

{.........____.....--..,_n.,...-_....,--..-.... oo s

Tl ~ The applicant is an Association which
st .fL)lme in the year 1995 for redressui of
gigwa.ncw of the 6.11]1)10)’(.8‘* of the Audi
Dgpmtmult Guwalhatl. In the year 1997, the
oftice of the Principal Accountant Qe.nmal
Apmt) '..Meglmlava was bifurcated and the
) ‘ouiu, ofthe. Principal Accountant General

, \‘. QOM/ N [A 1d_\t) Agsam was separ ated from the mamn
A |§ "ﬁt ' The members of -the AuchL Association

N 4 op?ud {8 posting at Assaid. In the year 2006

‘ u ' la ypove whs initiaved to separate the comunion

_ E &up ¢! and D cadres in the Audit ofiices o

I . z o ung..:. Ivh:mcnpal Accounvant General {Audit),

A | T Askam and office of the 'Principfd Accountant

b | ’Gc{xual {(Audir) Meg’halaya Arunachal

ii L '_P& desdi and Mizoram, Shillong, vide or der

dated 23.03.2006 created separate offices for
A\Quachal Pradesh and Mizoram.
o e R(.;%lesunauon wis \ubmntuu b) 111@
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appicant Associauon. iU i» subwinied on
vehalf of the applicants’ Associarion that the
applicants’ have no dispute with regard to
the cadre separation. ]luwuvui‘, their
grivvence is that i spite of the opuon opted
for Assaw, they have been dueployed o
various places on deputation. Counsel for
the Applicant Association dalso brought to
my notice to the adwmbustrative report,
wherein it 18 mentioned that:‘ailocation of
senior auditors sanctioned strength is 314
and PIP is 257 and allocation of semior
aua.itors sancuoned strengtly 1s 75 and PIP
:
18 6%, They submitred that it i clear that
deputation adopted s Jaulted and o

violauon of the law laid down.

Heard Mr D.K, Day, loconed counsel for
the applicant associauon and M G. Baishya,
leawned Sr. C.G.S.C. for the respondents.

Counsal for the r(.:spundénis submitred
that abbnevcd é)u sons are not parties i this
proccedmg[amue Union and 20d applicant
being  the CGeneral  Secretary  of  the
Associaton has flea thus .~‘.‘31)iic:-ui\;n-, it s ke

Pullic Interest iiugauon. Me also quored
Rule 4(v){b) of the CAT Act, and argued that
winhwum ‘one aggrieved’ person must be a
party. Therefore, tus applicavon does not
stand in its legs.

Contd/ -
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ST also submitted that he would hke

...7%_.

Contd/ - ' » \(1,
22.00.20006 | Liave given due cousideration 1o Uie

m'gilmeu'{s"éd'fzuuceti by the learned counsel
for the parties. Counsel for the respondents ,
to take
instructions. Let is be done. .

Post on 25.07.2006.

Considering the facts wat Associanion

o had represented the grievance of its members

with the respondents and ti:at it is recognized.

by the respondents, thelr grievance has heen

. considered by the respondents and acted

upon on representations. The contention of
" the u.>poncu.uts tliat A%oumuon cannot be a
;‘. party i such proceedmg,: ‘cannot  be
P accepted. However, having rcgmé’ to the fact

that applicants are interasted with the atlairs

of the members of the Association, 1 am of the

view that it cannot be straight away rejected

on that ground . alone. Howewer, the

applicants are at liberty to anprove its

pleadings il they so desire

In the interest of justice, by way of

nteri measures, 1 direct the respondonts Lo

‘ maintain  status quo il the;r}c.xx date of
hearing.

PR el

Sd/VICE OiAIRAAN
of Application .. f/LJ
, ("
Son wICh voy 9 v Ty Q’"
\ Ot whien copy e T emed -S
| Coirber e be o r,y-

. ,v’7‘7‘6

Secti \AS:TU }(”)

~C. AL u..-.:luu Ber ot

Guwali .:

> -
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«  SRIMATI D. NONGBRI & OTHERS
VERSUS
" UNION OF INDIA AND OTHERS

- Written statement submitted by Respondent Nos 1to6. -
The Respondents humbly submit their written statement as follows :
1. That with regard to the statements made in paragraphs: 1 to 4.2 of the instant

application the answering Respondents have no comments.

2. That with regard to the staterhents made in paragraph 4.3 of the instant
‘Application the answering Respondents bag to state that at the time,of the
country’s indépendence in 1947, ith,e office of the Accountant General of
5 undivided Assam ( office then known as office of the Comptroller, Assam)
operated from Shillong. Consequent on the division of undivided Assam and
formation of various North East States over the years, the Comptroller & N
Auditor General keeping in view the requirements of" work public interest and
the interests of the States concerned established Accountants General ofﬁcesi
at Kohima (Nagaland ), Imphal (Manipur) Agartala (Tripura) and Guwahati
(Assam). All these offices were initially manned by ’Group ‘B’, ‘C’ and ‘D’
staff from the Accountant General’s office at Shillong, Over “time the
Accountants General offices in Nagalarid, Manipur and Tripura recruited their

~ own Group ‘C’ and ‘D’ and these cadres became exclusive to these offices.
Hoéwever, the Group ‘C’ and ‘D’ cadres in the offices of the Accountant

* General (Meghalaya, Arunachal Pradesh and Mizoram) at Shillong and
Accountant General (Assam): at Guwahat1 continued to share common cadres
of Group ‘C’ and ‘D’ staff.
As opposed to the above d_evelépments however, the Accountants General -

~ offices in the North East continued to have a common Grofip ‘B’ éadre, ie,a
Group ‘B’ officer could be posted to any of the Accountants General offices
in the North East Regjpn.
In 1984, the Indian Audit and.Accounts Department bifurcated into tWo'
functional wings, viz., the Audit Wing and the Accounts & Entitlement Wing

~with Group ‘B’, ‘C’ and ‘D’ staff of the Department allotted permanently to
either of the two wings depending on the choice exercised by them.
Consequent- on this development, the offices of the Accountant General

(Accounts & Entitlement) Meghalaya, Arunachal Pradesh and Mizoram and
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; - Accountant General (Accounts & Entitlement) Assam both'ﬁmctioning from
Shillong came into being. The tWo offices shared a common Group ‘C’ and
‘D’ cadres with the former exercising the responsibility of cadre controlling
authority for these t_vs./o cadres. The office of AG(A&E) Assam subsequently
shifted to Guwabhati i.n the late 1980s. Even after the shifting, the two offices

continued to share common Group ‘C” and ‘D’ cadres with the office of the -

AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong also

continuing to exercise cadre controlling responsibility. The office of the

AG(A&E) Assam on the other hand exercised the function of chre

controliing authority for the common North East cadre of Accounts &
~ Entitlement Group ‘B’ officials. ‘

It may be pointed out here that appointment letters issued by the ‘mother’

- office at Shillong (from whom officers and staff. were drawn to man the -

Accountant General offices established in the newly created States of the

North East) carried a clause to the effect that the person being offered .

appointment was liable to be posted in any of the existing offices or any new

office opened by the Department in the North East. Up to the present day also, -

| all appointment letters to Group ‘C” and ‘D’ posts issued by the office of the
AG (A&E) Meghalaya, Arunachall Pradesh and Mizoram at Shillong carry the
clause that the person is liable to be transferred to the office of the AG,
~ Arunachal Pradésh or AG, Mizoram in the event that the Department
establishes offices in theée States. Copies of these appgjintment letters are
submitted as Annexures ‘A’, ‘B” and ‘C’. |
Necessitated by the requirements of the States of Arunachal Pradesh and

Mizoram, the Comptroller & Auditor General notified the setting up of the

offices of the AG, Arunachal Pradesh and AG, Mizoram with headquarters in |

the respective State capitalé with effect from 1/4/2006. The office of the AG
(A&E) Meghalaya,~ Arunachal‘ Pradesh and Mizoram at Shillong was
simultaneously redesignated as the office of the AG (A&E) Meghalaya,
Shillong.  Copies of _the said Notifications No. 64-Audit/M&C/208-
1997/Notification/01 and No. 66-Audit/M&C/208-1997_/Notiﬁce.1tion/02 both
dated 14/3/2006 are submitted as Annexures ‘D’ and ‘E’.

That with regard to the statement made in paragraph 4.4, the Respondents deny~

that the Comptroller & Auditor General does not have a uniform and consistent
policy for separation of cadres of his Department as and when this separation is
required in ’public interest. The Cdmptroller & Auditor General’s policy in this
regard is to take into account the requirements of the Department in fulfilling its

statutory and constitutionak.ebligations under the Comptroller & Auditor General
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(Duties, Powers and Condltlons of Serv1ce) Act, 1971 and the hardshlp that may
be caused to his employees in this regard. - -

It is respectfully submltted that in the last 2-3-yearsj apart from setting up new
offices in Arunachal Pradesh and Mizoram, the Comptroller & Auditor General
has also set up new- Accountants General offices in the States of Jharkhand
Uttaranchal and Chattlsgarh Wthh are now functioning from Ranchi, Dehradun
and Raipur respectlvely This has been done through 4 reorganisaton of the offices
of the Accountants General Bihar (Patna), Uttar Pradesh (Lucknow) and Madhya
Pradesh (Bhopal). In these cases as now in the case of the ofﬁcé of the AG (A&E)
Meghalayé, Arunachal Pradesh and Mizoram, the Comptroller & Auditor General
had the option of declaring the staff in these offices surplus and surrendering them
to the Surplus Cell of the Department of Personnel and Training for redeployment
as ber the policy of the Government of India. Considering the degree of hardship
involved in such an action, the Comptroller & Auditor General has, in all cases
where new offices have been set/existing offices reorganized, decided _upon a
policy that would keep the hardship to the ininimum level by adopting the option
of terﬁporarily transferring employees who cannot be ac.commodated in the office

of their choice from the surplus offices to the néwly created offices on the

principle of seniority viz., ‘Last-Come-First-Go’. The policy inter alia envisages -

that all the employees who exercised option for permanent posting to a particular
office would eventually be posted back to the office of his/her choice. For the

period ‘where the employee is posted to another ofﬁ;:e, not being his/her office of

choice, the employee is compensated by payment of an allowance as if the
employee is sent on deputation.

‘Thus, the Comptroller & Auditor General has followed a consistent and uniform -

policy in this regard which has been determined by the need to minimize
inconvenience to employees, ensure transparency and impartiality in the
separation process balanced with the Comptrollér & Auditor General’s
respohsibility to disbharge his statutory and constitutional obligations in an

efficient and effective manner.

. That with regard to the statement made in paragraphs 4.5 and 4.6 the aﬁswering

Respondent have no comments to offer.

N

. That with regard to the statement made- in paragraph 4.7, the answering

Respondents admit that the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram vide Circular No. AGM/CADESP/9-2004/1 dated
24/9/2004 asked officials of the common cadre of Group ‘C’ and ‘D’ staff in the
office of the AG (A&E) Meg_halay'a, Arunachal Pradesh and Mizoram at Shillong
and office of the AG (A&E) Assam at Guwahati to exercise their option, in the

7
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prescribed Option Form, for permanent allocation to the AG offices for the States

of Assam, Meghalaya, Arunachal Pradesh, and Mizoram. Since it was anticipated

that enough officials might not be available in all cadres who may opt for a
pa’rtibular office, the said Circular also required Ehe Group “C’ and ‘D’ officials to
indicate their choice of office for going on deputation and in which é_vent, these
officials would be entitled to deputation allowance. A copy of Circular No.
AGM/CADESP/9-2004/1 dated 24/9/2004 is submitted as Annexure ‘F’.

' The statement that the aforesaid Circular was issued in a hurry as it was intended

to favour some officials is a figment of the apblican‘gs imagination. It is not

possible to manipulate the cadre separation exercise as the cadre separation of

Group ‘C’ and ‘D’ is based on the principle of sehiority with optees of surplus
offices being required to man the deficit offices on the basis of ‘Last-Come-First-
Go. ' o o

The answering Respondents also beg to state that the Department has taken. a
conscious. decision not to go in for any fresh recruitment in tune with economy
instructions issued by the Government of India and as a result, practically all
offices of the Ind'ign Audit & Accounts Department are currently'functioning with
staff strength in various cadres well below the “sanctioned strength”. Accordingly

the concept of “sanctioned strength” has therefore lost all relevance and presently

the Departrhent is adopting “persons-in-position” as the basis of manpower

management.

That with regard to the statement made in paragraph 4.8, the answering

Respondents humbly submit that since the concept of “sanctioned strength” has

lost its relevance, it is therefore also of no particular significance in the cadre

separation of Group ‘C’ and D”.

The Respondents also submit that the separation of the Group ‘B’ cadre controlled

by the office of the AG (A&E) Assam at ‘Guwahati and which is common for the

seven AG offices in the North East is in no way linked to the separation of the

Group ‘C’ and-‘D’ cadres by the office of the AG (A&E) Meghalayé, Arunachal
Pradesh and Mizoram at Shillong for these three States.

The Respondents deny that there has been any departure from the initial scheme

for separation as circulated by Circular dated 24/9/2004 so as to accommodate

certain persons in the AG(A&E) Assam, GuWéhati office. The cadre separation of
Group ‘C’ and ‘D’ is based on the principle of seniority with-optees of surplus
offices being required to man the deficit offices on the basis of ‘Last-Come-First-
Go’. ’

The separation of the Group ‘C’ and ‘D’ cadres between the offices of the

AG(A&E) Meghalaya,. - Arunachal Pradesh and Mizoram, at Shillong and
AG(A&E) Assam'at Guwahati was effected on 1/12/2005 , 1.e.,-around 15 months
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after the issue of the Cifcular dated 24/9/2004. This demolishes the contention of
the applicants that the cadre separation betwéen Shillong and Guwahati offices
was pushéd through with undue haste. |

The Respondents beg to submit the factﬁal sequence of events leading up to the
issue of the Estt.I Order No. 53 dated 9/6/2006 for the Hon’ble Trlbunal S
apprecnatlon In response to- this office Circular No. AGM/CADESP/9-2004/1
dated 24/9/2004, Group ‘C’ and ‘D’ staff of the AG(A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong and AG(A&E) Assam. at Guwahati. submitted

options for permanent alloca'gioh/ deputation as below:

- ' , Table-1 A
No. of options for permanent allocation (first choice) to the office of the
AG (A&E) | AG (A&E) AG (A&E) AG (A&E)
Assam Meghalaya Arunachal Pradesh Mizoram
Group ‘C 539 342 Nil Nil
Group ‘D’ 55 56 Nil Nil
« Table-2
No. of options for deputation (first choice) to the office of the
AG(A&E) | AG (A&E)Meghalaya | AG (A&E) AG (A&E) |’
Assam Arunachal Pradesh | Mizoram
Group ‘C 67 225 02 Nil

Group ‘D’ 07 ' 24 * Nil 01

Since no Group ‘C’ and ‘D’ staff had opted for Arunachal Pradesh or Mizoram -

offices, the Comptroller & Auditor General vide letter No. 262-NGE(App)/17-
2004 dated 13/4/2005 (Annexure ‘G’) directed that perSOns-in-positidn in each
.cadre as on 1/4/2005 in the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram, Shillong and office of the AG (A&E) Assam, Guwahati
be taken as the strength for the purposes of the Group “C’ an ‘D’ separation
exercise between the two offices. The persons in position in each cadre as on

1/4/2005 in Shillong and Guwahati offices was as below:

. _ Table-3 v
Persons-in-Position AG (A&E) Agsam AG (A&E) Meghalaya,
: Arunachal & Mizoram
Group ‘C’ " 588 300
Group ‘D’ 64 50

Thus with' reference to the options received from the staff for permanent
allocation to either Guwahat‘i or.Shillong (refer Table 1), 539 Group ‘C’ staff had
opted for Guwahati against the persons- in-position strength of 588 (refer Table -
3). 342 Group “C’ officials had permanently opted for Shillong office whereas the
persons-in-position strength  was 300. Thus, Shillong office haa a surplus of 42
opteés who as per the cadre sepéxration scheme who had to be sent to Guwahati
office (the deficit office) on deputation basis.

In _respeét of Groﬁp ‘D’ staff, 55 persons had opted for permanent allocation to

Guwabhati office against the person:in -position strength of 64 whereas 56 had
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ppted for Shillong against the required persorr-in-position strength of 50. Thus, 6
Group ‘D’ staff were required to be sent to Guwahati office on deputation basis.

Orders for the cadre separation/deputation as above could not be passed

_immediately as there were some other related unresolved matters like

" retirements/vacancies which had occurred in both offices after 1.4.2005, etc. Only

after these  issues were clarified between the Comptroller and Auditor

General’s/Shillong/Guwahati offices did the office of the AG(A&E) Meghalaya,

Arunachal Pradesh and Mizdrarn, Shillong in its capacity as cadre controllingl
' authority for Group ‘C’ and ‘D’ cadres for both Shillong and Guwahati offices
take the decision to separate the cadres from 1/12/2005. This was done through -

the issue of Establishment Order No. 261 dated 25/11/2005 (Annexure ‘H”) and
No. 262 dated 25/11/2005 (Annexure- ‘T’) placing the junior-most Group ‘C’ and

‘D’ staff on deputation to Guwahati office/ simultaneously repatriating Group ‘C’ .

and ‘D’ staff (who had opted for éhillong of_ﬁce' but currently working in

Guwahati office and who were senior to the persons being assigned to Guwahati

9

office) from Guwahari to Shillong office. This was subsequently followed by the
issue of Establishment Order No. 53 dated 9/6/2006 (Annexure ‘J’) showing the
complete list of Group ‘C’ and ‘D’ officials, in order of.seniority, who stood
permanently allocated- to the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati. This Order
also included the names of _Group “C’ and ‘D’ who had permanently opted for
Shilloné office but who were placed on depuratiqn with Guwabhati office vide the
Establishment Orders dated 25/11/2005 rrlentioned earliér.

-

As such, the Resporrderrts thus humbly submit that the cadre separation exercise

- between Shillong and Guwahati offices was done in a very fair, impartial and

transparent manner. The applicants claim that there was a departure from the laid

down scheme so as to accommodate interested persons in Guwahati office is
without foundation for the simple reason that as pointed out earlier, Guwahati

office was a deficit office and hence, all Group ‘C’ and ‘D’ staff who had

-permanently opted for that office would have inevitably been accommodated in

that office’ anyway. Far from acting in a hasty manner as alleged by the -

applicants, the Responden‘rs took considered steps at every stage of the cadre
separation between Guwahati and Shillong offices being keenly mindful this was

a sensitive issue.

With reference to the statement made in paragraph 4.9, the Respondents deny that
any anomalies had cropped up in the matter of separation, option and allocation to
Guwahati ofﬁce as done ‘under Establishment Order No. 53 dated 9/6/2006. As

humbly submitted earlier, the basis for separation/permanent allocation of the

>
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Group ‘C’ and ‘D’ cadres between Shillong and Guwahati offices was strictly

based on the principle of seniority. It should be pointed« out that the seniority of

each member of Group ‘C’ or ‘D’ staff is determined by his/her relative position

vis-a-vis his/her colleagues in the same cadre in a document called the Gradation

List which is brought out by the office every year and circulated to all staff
members. This being the position, there is absolutely no scope for any anomalies

to crop up in the matter of separation and allocation to Shillong/Guwahati offices.

‘;.The Respondents further beg to submit that the Comptroller & Auditor General

vide Notifications No. 66—Audit/M&C/208:1997/Notiﬁcation/01 dated 14/3/2006
and No. 66—Audit/M&C/20'8-l997/Notiﬁéation/02 -dated 14/3/2006 created,
effective 1/4/2006, new offices of the AG, Mizoram and AG, Arunachal Pradesh
with headquarters at Aizawl and Itanagar respectively. Simultaneously the of:ﬁce
of the AG(A&E) Meghalaya, Arunachal ‘Pradesh and Mizoram at Shillong was
reorganized and redesignated as the office of the AG (A&E) Meghalaya, Shillong.
The said notifications were followed by the Corﬁptroller & Auditor General’s
Memo No 1686 BRS/72-2005 dated 25/4/2006 (Annexure—K’) communicating
the redistributed sanctioned strength and perséns—_ in-position for the three offices
with directions that staff be posted in each office at the earliest. These instructions

could not be immediately implemented as there were discrepancies in the figures

qudted in the Comptroller & Auditor General’s Memo of 25/4/2006 and those as -

per the office records of the AG(A&E) Meghalaya, Arunachal Pradesh and
Mizoram. After protracted correspondence this issu¢ was sorted out and thereafter

Circular No. 3307 dated 12/7/2006 (Annexure-‘L’) asking Group ‘C’ and ‘D’

‘staff of the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram

at Shillong to submit their option for permanent allocation/ choice of deputation
to the Meghalaya, Arunachal Pradesh and Mizoram offices was issued.

The applicants grievance is that the Circular dated 12/7/2006 did ﬁot include the
staff of Accountant General (A&E) Assam. The Respohdents would like to point
out that the separation of the Group’ C’ and ‘D’ staff between Shillong and

v .

Guwabhati offices on the basis of the opt_idns received from the staff in response to

Circular No. AGM/CADESP/9-2004/1 dated 24/9/2004 had already been effected

from 1/12/2005 through the' issue of Establishment Order No. 261 dated

'25/11/2005, No. 262 dated- 25/11/2005 and No. 53 dated 9/6/2006. Since the
Group ‘C’ and ‘D’ staff of AG(A&E) Assém were no lénger after '1/12/2005
under‘the cadre control of the Shillong office, they cannot be covered under the
Circular dated 12/7/2006. o | |

As tegards the statement of ‘the applicants that the original circular of 24/9/2004.
gnvisaged separation of four States, the Respondents submit that this could not

have been done as the staff strength of the Arunachal Pradesh and Mizoram
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offices as also the reorganized Meghalaya office was not then known. K The

Respondents further submit that even if this position was known and the

separation had taken place simultaneously for all four offices, the fihal result |

wotld have still been the same. As can be seen from Table-1 of this submission,

Assam office is a deficit office as-539 and 55 Group ‘C’ and ‘D’ staff had opted . .

for that office against a requirement of 588 and 64 Group ‘C” and ‘D’ (Table- 3.)
. staff in that office. T_hus sinrply‘ going by the rrumbers, all employees who had
| opted for Assam would have been accornmodated in that office. The problem lies
with the employees who have permanently opted for the office of the AG (A&E)
Meghalaya. The Comptroller & Auditor General’s Memo No. 1686 BRS/72 2005
dated 25/4/2006 commumcatmg the manpower strength of the reorganized
Megthalaya office and the two new offices of Mizoram and Arunachal Pradesh
directed that Group ‘C’ and ‘D;'posts in each office of these three offices should

be manned to the extent of persons-in-position as below:

. Table-4 ,
AG(A&E) AG(A&E) Mizoram '‘AG(A&E) Arunachal Pradesh,
Meghalaya ‘ ; .
Group ‘'C 173 | 60 - 78

Group ‘D’ 28 Y ' 9

Thus, against a reouirement of 173 and 28 Group ‘C’ and ‘D’ staff-‘ (Table-4
above) for Meghalaya office, there V\;ere as rnarry as 342 and 56 Group ‘C’ and
‘D’ staff who had permanently opted for the office. On the other hand there were
no pemranent optees either for Arunachal Pradesh or Mizoram offices. The
situation would therefore, have still been t}rat all -optees for Assam office would
have got their choice; the optees from the surplus Meghalaya office only would
have in any case been sent on deputation to Assam, Arunachal and Mizoram
offices ‘which are deficit offices. 'Since the principle of seniority is the
cornerstone of the cadre separation, the junior-most in the Group “C © (some of
whom are applicants of this OA) and ‘D’ cadres who had permanently opted for
Meghalaya offlce would again have in any case been sent to the other three
offices

Table-2 of this submission gives the number of staff who had indicated their
choice of ofﬁce for deputaﬁon Deputations to Meghalaya office is ruled out
given that it is a surplus office. Not all the persons who had indicated their choice
for deputation as Assam office could have been accommodated in that office. The

persons who cannot be accommodated (inevitably, all who had permanently opted

for Meghalaya office), would unavoidably have to be sent on deputation to

" Arunachal Pradesh or Mizoram office. These persons would ‘also have in any case
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been the juniormost in the Group ‘C’ cadre which uvou}d have included the

applicants of this OA.

. The Respondents reiterate that the notion of “sanctioned strength” 1s now

irrelevant and for the purposes of manpower planning/allocation, the principle of
persons-in—position’ is now in Vogue in the Department:

Further, the applicants contention that the increase or decrease in persons-in-
posmon after the submission of the options has not been circulated to make

room/scope for favourtism is totally denied. Para 4 of the Office Circular No.

3307 dated 13/7/2006 makes it clear that surplus optees posted on deputatlon to

surplus offices “shall be permanently posted to the office of their choice on the

basis of their seniority on availability ‘of subsequent vacancies against the

person-ih-position in that office”. Information about vacancies in an office is not

classified information and any interested person can obtain this information.

That with regard to the statement made in paragraph 4.10 the Respondents submit
that the scheme for separation as circulated vide Office Circular No. 3307 dated
13/7/2006 is detailed and covers all points/issues on the subject so as to obviate

any confusion which the Group ‘C’ and ‘D’ staff ulay have on the 'subj ect.

That with regard to the statement made in paragraph 4.11 the Respondents submit
that the term “sanctioned strength” has no relevance in the present context in view
of the fact that the Department has taken a censcious decision not to go in for

fresh recruitment. Instead the concept of “person-m -position” has been adopted

and it is on this bas1s that the Comptroller & Auditor General has decided on the

separation of the Meghalaya, Arunachal Pradesh and Mizoram offices. Hence this
ferm has been used in the Office Circular No. 3307 dated 12/7/2006.

The Respondents submit that the idea of short term rotation of staff between the
three offices is acceptable, but on the condition that all the Group ‘C’ staff are

amenable to this idea. This was also conveyed in writing to the Accounts

" (Category III) Association in writing vide letter No. Estt-I/Rept/Inter AG
Trans/2006-07/5178 dated 2.11.2006 (Annexure ‘M’).A The fact is that the

majority of Group ‘C’ staff are being permanently accommodated in the office of

their choice, i.e., Meghalaya (Shillong) and therefore, have chosen to remain

silent on this issue. The discontent is amongst those Group ‘C’ staff who cannot

be immediately accommodated and therefore have to be sent on deputation to

“either Mizoram or Arunachal Pradesh offices, some of whom being aggrieved by

this situation, have filed this apphcatlon before the Hon’ble Tribunal.
The issue of Circular No. 3318 dated 14/7/2006 which was in continuation of
Circular No. 3307 dated 12/7/2006 was necessitated to clarify the breakup of the



2100

11.

v

\

various posts in the Group ‘D’ cadre in the three ‘offices which was earlier

inadvertently overlooked.

That with regard to the statement made in paragraph 4.12 the Respondents have
no comments to offer this being a statement of fact.

¥
That with regard to the statement made in paragraph 4.13 the Respondents again
assert that the idea of “sanctioned strength” and permanent allocation/deputation
of Group ‘C’ and ‘D’ staff to the three offices have been made on the basis of

persons—m—posmon” The policy for the allocatlon/deputatlon has been clearly

'spelt out in deta1ls ih as many as 11 paragraphs of the Office Circular No. 3307

dated 12/7/2006 so as not to leave any scope for ambiguity or misunderstanding.

‘As submitted earlier, the appointment letters of all Group ‘C’ and ‘D’ staff clearly

stipulate that the appointed officials are liable to be transferred to any office of the
Department which the Comptroller & Auditor General may in future set up 1n the
North East Region. As such, the Comptroller & Audltor General could have
straightaway posted officials to the newly created Arunachal Pradesh and
Mizoram offices. The fact is that he consciously chose to balance the obligation of
his responsibilities to these States with a humane approach by considering the
inconvenience that may be caused to the staff and therefore alloyving them to
exercise their choice of permanent allocation/deputation to 2 particular office of
their choice and to compensate an employee for the period the employee is posted
to another office, not being his/her office of choice.

The “deputat1ons arising in th1s situation is not a “deputat1on in the normal
sense of the term. Since all employees on creation/reorganization of the offices
cannot be immediately stra1ghtaway accommodated in the office of . his/her
choice, the staff from the surplus offices will have to man positions in the deficit

offices they are being ‘deputed’ to-as dictated by the work. Therefore, these not

being strictly ‘deputations’ as normally understood, the question of “consent” for -

deputation as argued by the apphcants does not hold water.
With regard to the statement of the applicants that the fate of the options exer01sed
under Circular dated 24/9/2004 has not been disclosed, the Respondents submit

- that the position of these options is as indicated in Tables 1 and 2 of this

submission. The disclosure of these options is immaterial with regard to the final
result as already humbly submitted earlier. The fact of the matter is that even if
the Respondents had separated the Group ‘C’ and ‘D’ cadres for Assam,
Meghalaya, Mizoram and Arunaehal based on the options received under Circular
dated 24/9/2004, the employees who have been presently permanently'
accommodated in Assam and Meghalaya offices would still have been

accommodated in these two offices; the remaining persons who have permanently

'/\
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opted for Meghalaya office (the only ‘surplus® amongst the four) would still have

to be deputed to the ‘deficit’ Assam, Mizoram and Arunachal offices. This
assignments again in any. case unld have fallen on the juniormost Group ‘C°
staff as the cadre separation and‘alloc’ation. of choice of permélnent/deputation
offices is based on an immutable constant viz., the seniority of the person in the
cadre. | ’

The Respor'ldents further submit that delinking of the Assam office from the cadre

' separation exercise for Me"ghalaya, Arunachal Pradesh and Mizoram offices is in

fact to the atlvantage 'Of thé ‘concerned employees. The cédre/ separation for
Meghalaya, Arunachal Pradesh and Mizoram offices was -carried based on the
options submltted by the Group ‘C’ and ‘D’ staff of the ofﬁce of the AG(A&E)

! Megha]aya Arunachal Pradesh and Mlzoram Shillong in response to Office

Circular No. 3307 dated 12/7/2006. The separation of the cadres for these three
offices could still have been done on the basis of the options recéiyed under
Office Circular dated 24/9/2006. That this was not resorted to was a measured

decision intended to benefit the staff. In the options exercised under Circular

, dated 24/9/2004 practically cent per cent staff had opted for deputation only for

Assam or Meghalaya offices (see Table-2). Deputation to the first would have

been possible for a very small number while deputation to the-second is an

impossibility. Thus for the many who would have to be assigned to Arunachal |

Pradesh and Mizoram offices, the options called for under Circular No. 3307

dated 12/7/2006 offers them a further opportunity of making informed choices for

permanent/deputation office after weighing the pros and cons of their individual

circumstances in terms of professional and personal requirements.

That with regard to the bstétement made- in paragraphs 4.14 and 4.15 the
Respondents have no comm‘ents to offer this being a staterf;_ent of fact‘.

That with regard to the ‘statement made in parégraphs 4.16 ar{d 4.17 (the
Respondents maintain that not 51multaneously separating the cadres for the four
States has not altered the ﬁnal result in any way than if this had been done
simultaneously. The outcome for the employees including the applicants would

have still been the same. Rafher, the options exercised under Circular No. 3307

dated 12/7/2006 by those junior employees who in any case would have to be

deputed to the deficit offices have given these employées a measure of further

flexibility in their choices. The principle of seniority belno the bedrock of the

cadre separation, there is 51mp1y no scope for favormsm or arbitrariness in this

matter as alleged by the applicants.

Vo

.
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That with regard to the statements made in paragraphs 5.1 and -5.2 the
Respondents submit that separating the cadres between Guwahati and Shillong
based on the options’ called for under Circular dated 24/9/2004 and thereafter
separating the cadres in Shillong between the Meghalaya, Arunachal Pradesh and
Mizoram based on the options called under Circular dated 12/7/2006 has not led

to a different result than what would have ‘been obtained if the cadre separation

for all four States had been affected based on the options called for under Circular

dated 24/9/2004 and in fact, the options called under Circular dated 12/7/2006
was in interest of the-staff. The Respondents are even at this stage willing to carry
out the cadre separation for Assam; Meghalaya, Arunachal Pradesh and Mizoram
offices baséd on the optibns called for under Cirpular dated 24/9/2004 if this is the
angst of the applicants. :

That with regarél to the statements made in paragraphs 5.3, 5.4, 5.5, 5.6, 5.7 and
5.8 the Respondents submit that it is well settled in law that the formulation of a
policy is a function of the Government and cannot be interfered with by the
Tribunal unless there is arbitrariness. It is within the competence of the executive
to change a poliéy, re-change it, adjust it and readjust it according to the
compulsions and requirements of ‘the circumstances. Consequent upon the

decision to separate the Group ‘C’ and ‘D’ cadres between the Shillong and

‘Guwahati offices and the newly created offices at Arunachal Pradesh and

Mizoram, the persons-in-position have been allocated/deputed to the four offices
with respéct to their seniority and option with all impartiality and fairness. As
such there is no merit in the application and hence the application is liable to be
dismissed. The Respondents also beg to submit that the facts and circumstances of
the present application are very different from the issues which have been raised
in O.A. Nos. 155/2om 156/2006, 267/2006, 143/2006, 115/2006,
203/2006, 204/2006, 281/2006 and 273/2006 (cited by the applicants in this
instant application) and therefore, this case should be independently heard by the

Hon’ble Tribunal on its own merits.
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Verification
I ski A ¢ Da,. son  of Q"‘) "Shri
) 7 R Raten working as Dy. Accountant General (Admn), Office ‘

* of the Accountant General (A&E), Meghalaya etc. Shillong do hereby solemnly
declare that that statements are true to my knowledge, belief and information and I

sign the verification on 23" February 2007 at Shillong.
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07 ICE 0 THE 4CCOINTANTANT GiENARAL, X
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No, sistp.1/ fAof

‘From: ' The accountant Jenera 1, i
Assaa & Nagaland, c§ 0k
(sstabllshment Section), ' K2 B RAR 194

AL AONG-1,

Dated shillong-I, the / 195

4

To: Shru/Shryae€l v /i g hry s *«3{‘_&6..3
ol A «

P / ) "
. o L . L AL
Lol _alatie (Q‘.“Eﬁf.fﬁ’?..‘:%.“' CEv il i A

/ AR X
A ] o f‘. ." S v . /’. .
NEA | SR, oW SO CREARD
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A A1th refersnce to your application dated‘m__f;;_m_m_m_~"___
and the interview with the Selectioh Brard of this Office on_f. .42
A0U are informed that tvhe Dy. accountant Jgenaral(Admn.), Assam is
pleased to offer you-a teuporary- appointmant of an Jpper. Division
tlerk/3tenegrapher/Lover Dlvision Clerk/Pean/Watchar in this Offica
on tha secale of_%AL30—5-l60~8-2ﬁ9—ﬁB-8~25§-£B-8—23@%@%@9%RM@McHQ«B»
131;4r155—63-4—l55-5ﬂ8®@pn %«-%O—laBO-ﬁﬁ-&-@SﬁNﬂplus'duarness and
other allowances as may be sanctloned by the yovarnment of Indig
froa time to time. Tou will start at the miniaun of the above time
scale. Tha offer is provisional subject to tie followlng conditions..

(1) . That you are declarsed tit .for Jovernaent service oan edlcal
exXaaination by the Civil Svrgeon/aurgeon Suparintendent/issistant
Surgeon-I; Clvil Hespital, Shillong/gup@riﬁteﬁdentwﬁ:waHespital,

Shillanz. This will' be arranged by this Office. You will ba
allowed to join only on reeeipt of the caertificats of physical fit-

ass by ths Civil Surgeon/3surgeon Supdta/ASSt%a~%urgecan.,Clvll
dospital, 3hlllong/ Superintencent &.D, HoBp1tnT, Shiiteng. Wou
W1ll pay the examination fee "to the Civil surgeon/3urgeon Su, dt./
#8838 .- 3urgaon-1I,, Clvil Hospital, 3hillong/ Superintendent; b,
Hospttad, and aftar Joining dutics clalm reimburscment on prodne-
tlon of raceipt, '

(2) ¥ou will have to f1ll up the form dnnexed and produce tha -
enclosad cortificate of character in tha enclosad form fron the
-1ead “of tho Institution last atiendaed or frou a Gazetted Officur
urder Govornment duly attescad by a Stipoudary uiglstrato (4 car-
tiflcats froa an tducational authority or an donorary Magistrata
wLll not sufifilce), : ) g

(3) The appointment is purcly tomporary and may bes termlnatad
at any time'afﬁer;glvlng notlicew for. one month without assign yps
any roasonsi, If'you want to raslgn you will have to glve notiea to
one month. You should understand that Jour sarvice will be govern-
Jad by the Central Civil Serwice (Tempogary'SQrvlcu) Anandhoent
“y.Aules, 1930°43 amondod from tiae %o tims. S

o 3 : y ,
Te (4) © No Travelling .allowance will be allowed for Jjoingng tho
appointrment, o
ﬁ s L . . )
<, A8) ... Iou shdulé'produce the original satriculation and othar
v Unlversity Cortificatos and diplona and also thy ragistration carc
,..» of tha ghmployaant dxchangs, Lf any. In cusu the convocation of"
" " the Jniversity s still to bs .held, you should produce a provisio,
s al diploua obtainad froa the dnlversity. 4 .iarksheet will not ba
reggarded -as sufficient.,

.
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i (1) Citizenship uerulflcatay

(Lu) - ligration Certificate,

-k

i : (111} Recouwandatizn proving the optiun givan in ease
of ap optey dovern: 1ant Sorva .
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13y 3. _H¢/She should bring with bifi/her the original matricu-
lation certificate and or other certifilcates in.support of
age, educatlonal gualifications etc, and other ceriificate
showing -domicile, JHe7/She should alSo submit the following
documents with his7her Jetter of acceptance. T

(1) Certificate of character with the form enclosed from
the;Pgad of :the Rducational Institutlon last attended or in
cdselisuch’d'certificate cannot be obtained a certificate in
the same form from a gazetted officer (in both cases, duly
attested by a District ‘Magistrate, Sub-Divisional Magisirate
or Stipendiary First Class Magistrdte), 'Thé certificate ,
should have reference to the 2 years immediatgly Dreceedirg,

(11) Attestatlion form (enclosed)1dulyjcombleted=

(111) A Scheduled Castes/Tribes certificate in the fory
enclosed from a District Magistrate, fdditiemal Distric: .
Magistrate, Collector, Deputy CommisSsioner; AdditiOHaLTeputy
Commissioner, Dgputy éollector, First Clags Stipendlarp =
Magistrate, 61ty Magistrate, Sub-Divisional Magistrate- ot -
®elow the rank of First Class Stipendiary Maglstrate, Tt yka
Magistrate, Executive Magistrate, Bxtra Assistant Comm ssigrer
Chier Presldency Magistrate, Addltional Cpitr Fresideny o
‘Magistrate, Presidency Magistrate, Revenue Officer not -elow
the pank of Tahsildar, Sub-Divislonal Officer.of the a%a

where jee/she or’k4s/her family normally résides, .

(1y) 4 declaration in form énclosed*in&i¢at§hé:ﬁhéﬁﬁf "

he/her hugband has more than one wife living,

. (Y)'Nb gb;eqﬁiOQ.certifiCate from hiﬁ/hef previquggg%lqyer
and release order from his/her accepting hi5/her resignsion
from that service, : C . TR ReERLon

(vi) Displaced person certificate from a Gakét#ed Offic..
of the Central Governmént or from a District Magistrate e
or eligibillty certificate issued by the Government of In:i,
or Citizenship Certificate as a proof of registration as wy
Indian Cttizen. : . S ;

4. This offer of appointment 1s further sybject to S ép
®eing found medically fit for Government sexvice by thes Civy
Surgeon or a District Medical Officer or a Medical Office~
of the equivalent status at Shillong to whem W8/she will oe.
sent after ke7she accépts the offer and reports to the offise

- of the Accountart General, Assam, Meghalaya, efc., Shiliom
and also .gubject to his/hér taking an oath-af allegiancé in’
the Constitution of India. ‘ o e

5, BEfShs will not be paild-T.A. for joinifg h#s/hen
appointments , N - = .
o S e -
Iﬂace;_Shillphg.;8°_, “‘%;tjiiifgnation: Sr.Dy,Accolintant General
Pates —~ ~ 19808. "Qupifio '

~{(aaministration),
b oty B

- o )ths.'g}E;Z;C~¢~qrv SINZ
l/¥zz>6kQEEtFﬁf' Efayp&- ;2}3p>éku
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States Created on

Arunachal Pradesh 20™ February 1987
Chattisgarh 1% November 2000
Jharkhand 15™ November 2000
Mizoram 20" February 1987
Uttaranchal 9" November 2000
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OFFICE OF THE COMPTROLLER
AND AUDITOR GENERAL OF INDIA

fer® 14 March 2006

Date

NOTIFICATION

Consequent upon re-organisation of the offices of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been
decided to create an independent office of Accountant General Mizoram with
effect from 1% April 2006.

1. The newly created office will be responsible for compilation of state
' accounts and audit of the accounts pertaining to the state government of
Mizoram under the CAG’s (DP&CS) Act 1971.

2. The audit of Central Receipt of the Central Revenue offices in the state of
Mizoram will continue to be conducted by Pr.AG (Audit), Assam.

3. The newly created office will be named as office of the Accountant
General, Mizoram. The Headquarters of the office will be at Aizawl.

4. The existing Offices of the Pr. Accountant General (Audit)/Accountant
Generai (A&E), Meghaiaya, Arunachal Pradesh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Shillong respectively.

5. The setting up of this office may please be notified to all concerned.

e L

(M.S. Sh;%m/’
' ’Dep‘uty‘Comptrol%/f &
. Auditor General of India (LB&A)

g

Copy for information and necessary action to:
» Secretary to the Government of India, (Ministry of Finance), Department
of Economic Affairs, New Deihi-110 001.
Chief Secretary to the Government of Mizoram, Aizawl.
_Chief Secretary to the Government of Meghalaya, Shillong.
Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.
> Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.
> All IA&AD offices as per mailing list.
WAL

> All Officers and Sections at Headquarters’ office.
1 ~ | | |
(A o

10, dETGREME STHR AT, g feed-110002

10 Rahadiir Shah 7afar Marn New Delhi-110002
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QOFFICE OF THE COMPTROLLER

g (7 AND AUDITOR GENERAL OF INDIA
feia 14 March 2006
Date

NOTIFICATION

Consequent upon re-organisation of ihe offices of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been
decided to credte an independent office of Accountant General Arunachal
Pradesh with effect from 1* April 2006.

1. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state government of
Arunachal Pradesh under the CAG’s (DP&CS) Act.1971.

2. The audit of Central Receipt of the Central Revenue offices in the state of
Arunachal Pradesh will continue to be conducted by Pr.AG (Audit),
Assam.

3. The newly created office will be named as office of the Accountant
General, Arunachal Pradesh. The Headquarters of the office will be at
Itanagar

4. 'The -existing Offices of the Pr.Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram wili be
renamed as Office of the Pr. Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Shillong respectively. -

- 5. The setting up of this office may please be notified to all concerned.

ﬂ/

(M.S. Shekha
Deputy Comptroller &
Auditor General of India (LB&A)

Copy for information and necessary action to:

£\

Secretary to the Government of India, (Ministry of Finance), Department
of Economic Affairs, New Delhi-110 001.

Chief Secretary to the Government of Arunachal Pradesh, Itanagar.
Chief Secretary to the Government of Meghalaya, Shillong.
Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.
Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.
All IA&AD offices as per mailing list.

\\)/w' WV

All Officers and Sections at Headquarters® office.
kk\) 10, 9ETGRENE WY A7, 78 faeeh-110002 ' l(\\b'\w
/
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10, Bahadur Shah Zafar Marg, New Delhi-110002
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AGM/ CADSEP /5-2DD4 /1
Dated: 24" September 2004,

T

The separation of the common Gr. C and Gr. D cadres in the offices of the AG (AKE}
Assam, Guwahati and AG (ABE) Meghalaya, Arunachal Pradesh & Mizoram, Shillong 1= under
Aactive consideration. Along with this, the Offices of the AG (ARE) Arunachal Pradesh and AG
(A&E ) Mizoram will also be set 4p. The offices of the AG (ARE)-Arunachal:Pradesh.and AG (AKE)
Mizoram will however, -continue to function trom -Shiliong bl such time thal -office ‘Space and
stafl nuartess ane avaiahie i Tianagar . and Aizaw! respactively. '

As.enough -officia{s might not be availabie in. éil ‘the .cadres who will opt for the office of

. AG(ABE). «Assam«at Guwafl:at;, AGJA&E)*Nﬂghalaya At Shillong, AG (A&E) Arunachal Pradesh at

Shiliong / Itanagarand G‘(A&E) M:zm:am atShillong / Aizawl, sach official in the Gr. C& Gr. D

cadres besities mdu:atmgl'an mpmon in. SI No. 7 Bf OPTION FORM, for-choice of office: for ;posting

- willalso *be required :to dndicate :an nptten to go :on deputation ito -these-4. [four] ‘mentioned

offices [ see SI.:No.‘B:of OPTION EORM]... . . .o % o e
) Officials who are finally allocated to the pﬁiaes of AG (ARE) Aramachal Pradesh, Shillong
and AG (ABF) Mizoram, Shillong.based .on their.options [SI. No.7 of OPTION ‘FORM] will not .be
paid.any deputation allowance. These.officials «wléen transferred to Itanagar and Aizaw! will also
not-be-paid-any. -de_put;atmntallewanee ‘

:Officials .who are 1ﬂnaﬂy dllocated to wmrl« in the foICE of the AG (A&E) Arunachal
‘Pradesh and AG (ARF) szm:am -based :ontheir indications that “they are wﬁhng to -go on’
deputation [S|. No. € of BPTION ‘FBRM] “will not be paid deputation aliowance while they are

posted .in Shillong. Such officials when transferred to work in these new offices at Itanagar -and

-Aizawl-will-however,-be paid -deputation-allowance. -

Officials who will be allscated to the offices of the AG(ARE) Meghalaya, Shillong,
AG(A&E) Arunachal Pradesh, ‘Shillong / Itanapar -and AG(AKE) Mizoram, Shilleng-/ Aizawl .and
who also :indicate that they are- -willing m ‘go on deputation to the office of AG . (ABE) Assam,

mﬁw@ﬁaﬁwﬁlm 'posti{\gt’m his-office -be*pmﬁ-ﬁz;pmmm—aﬁnwanne "

Each sffidal is required.to-exercise his / her:option in the DPTIDN FDORM to be supplied

“to-him-fher-dy-the Administretion-Section by B™-Botoper 2004 . If any officialfails to-exercise

his 7-her option as ingicated abpve by this.date, the cadre controller will.aliocate-such -official
permanerrtly 1o -é!mér"ﬁ\é office DTAG(A&‘E) Meghalaya, Shillong or. AG. (A&E) Assam Euwahﬁtl

M*Wiﬂﬁﬁjmmmmm'smtmg7m$7mnciaﬁ) 'Mmram -‘slhiiiung / Aizawl.

“The option pnce exartised-willbe final.

12 : . ey

: ANNEXURE - = |

y & OFFICE DF THE ACCOUNTANT GENERAL (AKE) MEGHALAYA, ARUNACHAL \
ot PRADESH and MIZORAM, SHILLDNG 793D01.

o



- lhy <
. h ¥ ‘ [
- |
4 e,
o OPTION FORM ‘ ;
1. NAME [in full in capitals]: .o e erereteerarnearienns
2.  DATE OF BIRTH: wurvrirrrcenen. ebeereetta e eseeaneaataanatee bt st e
3. DATE OF RETIREMENT euevusiuisseiaeissssearssesstssassessssesebssiosas s cbes e snasss s smeseenssrenanas e
4. PRESENT DESEGNATION: uiueouieerecsieeuteesenneaeeeesesesiosessseseasmsssessnssssssnsenssesnessnson S
5. OFFICE IN-WHIGH YOU ARE WORKING IN PRESENTLY:..ccvcoiouieininserreensnns foreernseennernnnienans
6. SECTION WHICH YOU ARE PRESENTLY POSTED IN .............. rereeens
7.  OFFICE YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION: E
I AG (A&E) ARUNACHAL AG (A&E) MIZORAM, | | AG (A&E) ! AG (ARE) !
i “PRADESH, ' SHILLONG /. AIZAWL. ; : ASSAM, ‘] |MEGHALAYA, i
SHILLONG / ITANAGAR. . | GUWAHATI | SHILLONG
[a] (B L 1oy (o) |
i : P ;

Note: "BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX.

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1,2, 3 OR 4. FOR EXAMP:LE IF YOUR 1%,
2, 3™ and 4% choices are-[C], [B], D] and then [A] then put 1, 2, 3 and 4 under biank box under
[C),.[B), [D} and [A] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING; IN CASE OF

OVERWRITING USE FRESH OPTION FORM. ,‘-

8, OFRICE YOU DPT TO.GO ON DEPUTATION TO ON CADRE SEPARATION, IN GASE YOU ARE
NOT ALLQC_ TED CHOICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL No.7 ABOVE.
© AG (A%E) ARUNABHAL | AG (A&E) MIZORAM, ! . AG (A&E) f | | AG (A&E)
: PRADESH, | SHILLONG / AIZAWL ASSAM, | i "MEGHALAYA,
; SHILLONG / ITANAG : GUWAHATI. i l SHILLONG. I
i : ['F]
[E] . , 61 | U
: ! !
| !
Note: BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK .BOX.

”IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1, 2, 3 OR 4. FOR EXA'rIPLE IF YOUR
Aa®, 2", 3@ and 4™ choices are [E], [H], [F] and then {G] then put 1, 2, 3 and 4 under blank box

under [E], [H], [F] and [G].accordingly. FILL UP EACH BLANK BOX. NO OVERWR.ITINQ. IN CASE OF
I

OVERWRITING USE FRESH OPTION FORM. i
. ,\ : ) 1
!

Y

A -

Date:

Plage: _ .

NAME IN FULL IN CAPITALS . ..iciiiiiieniiresssntiieititerssssnastniesisentses
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OFFICE OF THE
COMPTROLLER & AUDITOR GENERAL
OF INDIA
10, BAHADUR SHAH ZAFAR MARG,
New Delhi - 110002

| Refi® / DATE |3-04- 2005

To

The Accountant General (A&E),

Meghalaya etc.,
Shillong — 793 001.

 Subject:  Separation of Group ‘C’ & ‘D’ dadres between Shillong and

Guwahati offices. S
Sir, , 5 ~— pﬁ?
S £

. . ya -
I am directed to refer to your office letter No. Estt. /SOC/2000-04/48

\“ dated 01-04-2005 on the subject mentioned above and to confirm that Sr.

Accountants to be posted to Guwahati office on deputation basis after separation
e r———

of Group ‘C’ & ‘D’ cadres will be allowed deputation allowance for the period of

their deputation tgGuwahati office.

¢"in posifion in_each cadre as on w may be taken as_

required strength for the purpose of separation of cadres between Shillong and

Guwa,l{gn offices. i

| " Yours faithfully,

) B ok

(HOSHIAR SING "
NISTRATIVE OFFICER (App.)

v
.&ﬂ\.‘.’\/

—
qo Hlo / Phone : 3231440, 3231761 R / Telegram : ARGEL NEW DELHI
539 / Telex : 031-65981, 031-65847 e / FTX - 91-11-3235446, 91-11-3234014
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHLAYA: ECT Vt«‘é
SHILLONG
Estt-] order No.261 E Dated - 25.11.2005

L Consequent upon the separation of Gr. 'C' and D' cadres between the offices O/o the A.G (A&E)
Meghalaya etc., Shillong and A.G (A&E) Assam, Guwahati with, effect from 01-12-2005 and based on the
options exercised by the individual officials, the following Grou];%) ‘C’ officials in the Senior Accountants,

Accountants and Clerk/T ypist cadres are :

) Retained in the same capacity in the Office of the_, A.G. (A&E) Assam, Guwahati with
immediate effect and will be treated as on deputation to that office on the usual terms and
conditions w.e.f. 1.12.2005 ~ LIST I as below:!

LISTI |
SL.No. | Name | Designation
1 Smti Valentina Khénaji Sr.Accountant I
i _2;_ 1 Smt1 Ropsidora Nongsiej _ o o -——-Sr-Accountant -+ - - |-
;! o 3 Smti Saira (Passah)Haque Sr.Accountant
,‘ 4 Shri Frankie A. Pariat Sr.Accountant
; 5 Smti Benedicta Wahlang Sr.Accountant
6. Smti Sheree Mihngi Swer Sr.Accountant
7 Shri Paokhotinthang Haokip Sr.Accountant
8 Smti Arbina Pathaw Sr.Accountant
9 Shri Probin Banik ; | Sr.Accountant '
() Transferred in the pubhc mterest from the Oﬁice of the A. G (A&E) Meghalaya etc.,

Shillong fto the Oﬁ'lce of the A.G (A&E) Assai n, Guwahati and w111 be treated as on '
deputation on the usual terms and conditions to ﬂlat oﬁice LIST-II as helow: i

LIST-II

Sl. Ne. Name Desiénation

1 Smti Helen Synnah Sr. Accountant
2 Shni Riskhemlang Pyngrope 5 “Sr. Accountant
3 Shri Klesster Nongkynrih Sr. Accountant
4. Smti Jacinta M. Shangoi: Sr. Adcouﬁtant
5 Shﬁ Topass Lona ' Sr. Accountant
6 Smti Adreena Lyngdoh Sr. Accountant




(1)
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7. Smti Costarica Shadap Sr. Acc;)ugtant
8. Smt1 Fatima Nongkynrih Sr. Accountant
9. Smti Dariti Mawiong St. Accountant
10. Smti Silma Kharmietpen Sr. Accountant
11. Shri Jit Bahadur Sunar Sr. Accountant
12. Smti Hlimpawli Tryte : Sr. Accountant
13. Smti Mary Lavenya Warjn ; Sr. Accountant
14. Shri Sudesh Pradhén ' Sr. Accountant
15. Shni Jangkhok .am Guite Sr. Accountant
16. Shri Pramod Kr. Basumatary Sr. Accountant
17, ‘Shri Keshab Pradhan _ Sr. Accountant
18. Smti Basanta Rynghang Sr. Accountant
19. Smti Aloka Biswas Sr. Accountant
20. Shni Samsul Kharkongor Sr. Accountant |
21, __|_Smti Ontimai Kharkongor _ ... —....| St Accountant . ... . _|
22. Shri Wostan Hynniewta S1. Accountant /
23. Smti Debabani Dev Roye Sr. Accountant
24. Shn Jubanlak Hynniewta Sr. Accountant
25. Shn Francis X Marbaniang Sr. Accountant
126.”""|” | Shri PhaiSingh Swer - " |'Sr. Accountant |
27. Smti. Balapynhun Khongsit St. Accountant ‘
|28 Smti, Pearly Kharpran , Sr. Accountant
|29, Smti Merpalin Langba i | . A.cc;ountant : .
| 30. Shri Bankitlang Ksanieng | | Accountant B
-131. Ql1'i—BakSmm.awDie‘ngdoh--»-----—--~~— ’ —Glefkfr—ypist -------------------- - N |
32. Shri Elalius Jytwa | | Clestorypiss ||

Transferred in the public interest from the Office
the Office of the A.G. (A&E) Meghalaya, etc., Sh

of the A.G.(A&E) Assam, Guwahati to
llong - LIST-II as below: ‘

LIST-IO0
Sk No. Name ’ | ‘Designation
1. Smti- Ioanna Susngi Sr. Accountant
2. Shri Dipak Kr. Bhattacharjee Sr. Accountant
3. Shri Pranabendu Choudhury Sr. Accountant’
4. Shri Sunder Smgh Punn Sr. A-zountant
A, Shri Santanu Kr. Choudhury

Sr. Accountant
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6. Smti Shikba Dutta Sr. Accountant
7. Shri Jayanta P. Bhowmick Sr. Accountant
8. Shri G. Speaker Swer Sr. Acéounﬁht
9. Smti Aida Mary Shullai Sr. Accountant
10. Smti Binolin L. Mawlong Sr. Accountant
11. Smti Bonsilin Rymmai Sr. Accountant
12. Shri Kamakhya Pd Bhattacharjee . Sr. Accountant
13, Shri Wallanbil Khongwir | Sr. Accountant
14. Smti Risabon Kharkongor Sr. Accountant
15. Smti Smriti Rani Das Sr. Accountant
16. Shri Nilkanta Bhattacharjee Sr. Accountant
17. Smti Archana Bhattacharjee Sr. Accountant
18. Shn DJhp Kr. Dewan | Sr. Apcountant
19. Smti Sumitra Kharshlmg Sr. Accountant
20. Smti Christina Khati _ Sr. Accountant
21 Sk Ram Sevak Roy——— -~ - -~ -——-Sr-Accountant- - -
22. Smti Bisnola Nongbn Sr. Accountant
23. Smti Mistilian Synrem Sr. Accountant
4. Shri Debendra Chettr Sr. Accountant
25. Shri Swjit Kr. Dey Sr. Accountant
26. Shri Anirban Bhattacharjee Sr. Accountant
2. Shri Lamphrang Rynjah St.Accountant ;
28. Shri Wanlambok Kharmalki | Accountant
| 29. | Shri Richardson Nongneng | | Accountant
30. Shri Man Bahadur Ale Clerk/Typist
31 | Shri Bikash Limbu | ] | | Clerd/Typist

2.
1 12.2005 and will be treated

The officials m List

from the date of joining in the

A

.
from that office on 1.12.2005
A.G.(A&E) Meghalaya, etc.,

work in the two offices.

[Authority - Headquarters letter No. 262- NGE (APP)/17-2004 dated

.| Shiliong and A.G (A&E) Assam, Guy

i

Il stand released from the Office of thT, A.G.(A&E) Meghalaya etc., Shillong on .
as on deputation to that office on the usual terms and conditions w.e.f.1.12.2005 o |
Office of the A.G (A&E) Assam, Guwaha’ﬂ

The Office of the A.G.(A&E) Assam, Guwahati is requested to take steps to release the officials m List -III
5 so that a smlultaneous exchange of éta& takes place between the Offices of the

wahati thereby minimizing the disruption of

13.4.2005).
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Memo No. Estt-1/SOC/2000-05/4584 / Dated : 25.11.2005
Copyto
The Asstt. Comptroller & Auditor General MN)
O/o the Comptroller & Auditor General of India ;
10 Bahadur Shah Zafar Marg, cu _
New Delhi, " 3
Dy. Accountant General (

Dated : 25.11.2005

Memo No. Estt-I/SOC/2000-05/4585-4607

Copy to:- i
7. D.A.G (Admn), O/o the A.G (A&E) Assam, Mz_u'damga:aon, Beltola, Guwahati-29.
‘ % St. AO (Admn), O/o The AG(A&E), Assam, Maidamgaon, Beltola, Guwahati-29. He is requested fo mak
necessary arrangement to hand over the copy of the Estt. Order to person concerned. M o
3. Secyto A.G 7 rﬁ&\\
4. Principal Director RTI Shillong
5. Secyto A.G
6. Steno to DAG (Admn), O/o the A.G (A&E) Meghalayai etc, Shillong.
7. Steno to DAG (AE&VLC), O/o the A.G (A&E) Megha]laya etc, Shillong.
8. PAO (Local) !
9. Confidential Cell
10. - Sr. AO/AO I/c APVLC, MZ.VLC, Megh . VLC, Cash, PAO, Try, MZC-I, MZC-II,
MPF-I, MPF-2, Pension, EDP Cell, MLD, Megh APPN, Estt-2, Estt-I & DA Cell, TMC, BK-2(MZ)
11. AAO/SO I/c MZVLC, Megh.VLC, Cash, PAO, Try, MZC-I, MZC-II ,MPF-1, AP-VLC
MPF-2, Pension, EDP Cell, MLD, Megh APPN, Estt-2, Estt-I & DA-Cell, TMC, BK-2(MZ)
12 S.0 Estr-2
3 Pay bill Group
14 E.O. Book
13, Gradauon Group.
16 S.B. Group
17. Budget Group
18. C.R. Group
19 Posting Group. :
20.  Persons concemed f
21 Secy. ACAA Co.Op. Mutual Benefit Fund Ltd. Shillong , _'
22, Estate Cell O/othe Pr. A.G (Andit)Meghalaya etc..Shillong
23.  Notice Boards. ) ‘ f . Q,Jy\
: ’ ; '\
. (:@B,\\\m

Establishm ent Officer




Estt-1 order No. 262
‘1 - Consequent upob the ‘separz
Meghalaya -€tc.. “Shillong -and A:G-

options exercised by the individua
Gafaiwala cadres are -
@), Retained in the sa

jmmediate effect 2l

conditionsw:e.f. 1.

Transferred In the
+p.the Office of i

()

me capacty
nd will be
12.2005,——LIS_T 1 as below:

Shri Mano] 1. Ray

Shr: Dinanath Shab

e AG (A&E) Assar,

ytion -of -G ' and D’ cadres b

A8F) Assam, ‘Guwahati
] officials, the following ‘Group
in the “Office of the AG.

treated as OD deputation

erween the offices O/ th

with effect from 01-12-20
D’ officials in the

Dated :25.]. 1.2005 é'c/
2 340
4G (A&E)
0% and based on the

Peon, watcher &

ublic interest from the Offi

p .

st from the Office of the A.G.

ce of the }..G.(A&E) Meghal
-LIST—II as below:

avya, etc.. Shillong

(A&E) Assam, Guwahati to the

(1) Transferred -0 the

Office.of the A.G- (A&

public intere
E) Meghalaya, etc., Shillong - LIS

T-III as below:

Shri Nawal Kishore Roy
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e A.G.(A&E) Meghalaya, etc., Shillong on

The official 1D List -II stand released from the Office of th

ested to take steps 10 release the officials in List -1

The Office of the A G.(A&E) Assam, Guwahati 1s requ
en the Offices of the

12.2005 so that a simultaneous exchange O
d A.G (A&E) Assam, Guwahati thereby minim

¢ staff takes place betwe

from that office on 1
izing the disruption of

A G.(A&E) Meghalaya, etc., Shillong an:

work in the two offices.

[Authority - Headquarters letter No. 262- NGE (APP)/ 17-2004 dated 13.4.2005].

g ~—
: Dy. Accountant Gcneral(Admn)
Memo No. Esti-USOC/2000-05/4608 speEDd Fost Dated-: 25.11.2005

\)/Copy to

The Asstt. Comptroller & Auditor General (N)

0O/o the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg,
New Détht. e

cdl—

Dy. Accounfén{ General (Admn)

Memo No. Est[-I/SOC/'2000-05/4609-463l Dated : 25.11.2005

Copvio:-
W D.AG dmp), Orothe A (ARE) Assart. M
‘gr. AO (Admn), O/o the A.G (A&E) Assany,
Secyto AG 8f* Ao 46 (a4 E) ASE Am, MaHo @O, A
Principal Director RT] Shillong ?
Secyto A.G
Stenoto DAG (Admm), O/o the A.G (A&E) Meghalaya etc, Shillong.
Steno to DAG (AE&VLO), O/othe A.G (A&E) Meghalaya etc, $hillong.

PAO (Local)
9. Confidential Cell
=10 AO JJ/cRecord-I Section- .
11. SO V/c Record-1 Section | Caretaker. - !
12 S.OEstt2 , | | i
13. Pay bill Group : '
14. E.O. Book
15. Gradation Group.
16. S.B. Group
17. Budget Group
18. C R. Group
19. Posting Group.
20. Persons concemed
21. Secy. ACAA Co.op.Mutual Benefit Fund 1td. Shillong

22 Estate Cell O/o the Pr. AG (_Audjt)Meghalaya etc..Shillong

1. Notice Boards.

aidamgaon, Beltola. Guwanati-29
Maidamgaon, Beltola, Guwahat-29 '
WQ" ,?MQM - 2 %

12

90_\10\@;.&\

Establishment Officer
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OFFICE OF THE ACCOUNTANT GENERAL (A&FE) MEGHLAYA! ETC SH]’LLONG

Estt-1 order No. 573

Dated-.09-06-2006

Consequent upon the separation of Gr.’C’ & ‘D’ Cadres between the O/o the AG

(A&E) Meghalaya etc\Sl'nllonq & AG (A&E) Assam, Guwahati with effect from 1.12.2005 and

based on the options exerc1sed by the individual officials, the following Group ‘C” &

tly allocated o the Oﬁices 1nd1cated below n order of semomty However, n

case of any, anomali

" of this office within fifteen: days from the date of issue of this order.

& ‘D’ officials

s arising out of issues pertaining to: seniority this should be brought to the notice

.0/ THE AG:(A&KE) MEGHALAYA ETC. lo/lo THE AG (A&E) ASSAM,
| SHILLONG o | GUWAHATI '
Toime, | Supervisor-(GrB"Non-Gazetted) | SINo ‘Supervisor(Gr. ‘B’ Non-Gazetted)
1 Shri'S:E. Sohliya 11 Smti Phulrnéya Palanwal
2 ‘Smti Sukla Das
SL No SENIOR ACCOUNTANT SI Ne SENJOR ACCOUNTANT
[1\, Shri Subodh Ch. Biswas 1. ~ Smti Shovana Das
@ 94 Smti RatnaDeb ; 2 Smti Tapashi (Bose) Roy
3. % | Shri:OnghiosPaswett X v~ 13 Shri Milan Kanti Bhattacharjee
| % 4. (}7) - Smti Rosila Shylla " - 4 Smti Arati Ghosh
I 5. @ Smti Fatema Begim 5 Shri Prajadhip Bhattacharjee
w 6.7 | Shri Sibarson Wallang |s. Smti Namita Nag Choudhury
w7 817.| Shri Opender Swer - 7 Shri Pratul Krishna Sen
%5106 | Shei Costly Mobhdn Roy- Sawlmie v/ 8 Smti Nilima Sen Gupta
_ 19 Shri Lakshman Ch. Bhattachariee
10. 3| Sm "suldmLyanoh 10 Shri Pabit Ch. Baishya
S 5 T 4"--—Shr1-8a1nk’11rfl\7{larbamang e RN I © S *Sln’rSwapan-K:r—Bhattacharjeé o
" 12. | Smti Honira Khatwanlang 12 Shri Tapash Kr. Deshamulkhya
13 )Q/'\'ﬁ Shri Brassiey Majaw - 13 Smti Aparna Bhattacharjee
14. Shri I. Markhia Kharshiing 14 Shri Kamala Kanta Bhuiva
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Seti Meéra Bigwas v~

Shri Sambhu Nath Bhattacharjee

15.% 5
16. Smti Viola Lyngdoh 16 Smti Madhabi Lata (Paul) Das
17. Shri Christopher Treson Khongwai 17 Smti Anjali Bhattacharjee (III)
18. Shri Thiimshon Nongkhlaw 18 Smti Sabita (Choudhury)Bhattacharjee
19. Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu
208 °_L Smti-ThelmabelaWar v~ 20 Smti Ratna Dutta Roy
21. ‘Smti.Joanna Susngi 2] Shri Apurba Ch. Sharma
222 -} -Shri MagseedAhmed = | 22 Smti-A-l-pana-rRoy
423 M1 | Smti Preciously|Gatphoh 23 Smti Arpana Das
24, Smti AntristimaLyngdoh 24 Smti ‘Shibani (Roy) Bhowmick,
25. ‘Shri Dipak Kr. Bhattacharjee - 25 ‘Shri Anadi Shankar Choutthury
Y ;2-6,"” ‘? :.Shr;isznas-anta’iG]_qout:ihuﬁy : |26 .%S‘mti.fs_hyamashneeﬂﬁhar
: "_"'~'_27T ' Smﬂ'MéyVleKl!mrp'ér"' 27 '"'"_'""TSEfiTJyéﬁﬁhﬂfaﬂﬁfﬁD gr T T
28. Smti Weﬁly }Nengkynrih 128 ‘Smti-Suchitra‘Dutta-Choudhury
_ 29. Smiti Marcellina Kharkongor 29 Shri 'Pradip Kumar Choudhury
K 30.30°t ‘Shri Dorsingh Rai Tiewsoh 30 “Shri Narendra Das Barman
31 Shri Jurbor Sing1|1 Cajee 31 Smti Anusua (Dutta) Gupta
52X | SheiE ¥kl Sihgh Masbaniang V.~ |32 Smti Nirupama Bhuiyan
|2 33. X | Smti Tlistina Lynrah 33 Shri Pradip Kr. Madak
34, : ShriWosl-ihgton--T . Kharkongor 34 -Shri Naren-Ch. Mazumdar
35. | -Smti Binapani (Bhattacharjee) Deb * |35 Smti Nalini (Sonowal) Borah
36. X | -SmtiNamitadag v | 36 Shri Kanak Ch. Das
37. | &hri Pranabendu|Choudbury 37 Smti Nilima (Goswami)Bhattacharjee
38| SmtiLucilla War_* 38 Shei Pulin Borzh
. ,4..,”..%._39,.“[,&. —— 0 1 ShiThran Hussain
40. Shri Francis Betkupar Sawian 40 Shri Shekhar Lal Choudhury
HtaF | Shri Arun Kanti Mandal 41 Smti Sikha Deb
—~42——|—Shri-DrowingsonDibar 42 Stri Bhersker Kar
==l ———i—ShriFipmahIoynedoh s HFpeme== ;Sinﬁﬁ\ﬂmajﬂla?(ﬁhmejﬁéb”ﬁ
X 44 MY Smti Nihar Kane Purkayastha . 44 Smti Lakshmi Paul
45. Shri Sunder Singh Pun  * 45 _ Smti Nanda Dutta




. i (}(} - ,):v\
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46. Shri Santanu Krj Choudhury 46 Shri Lakhindra Das
- 47. Smti Nandita(Choudhury} Bhattacharjee” 47 Smti Aruna Dhar
48. Shri Gimiette Roy Lyngwa . |48 Smti Uma Purkayastha
S 4977’” Smti Janet Deary Kynjing - 49 Smti Kalpana Roy
50. Smti Debilui Shallam  ~ 50 Smti Sati Chakraborty
X 51. St Rikynti Kharchandy 51 Smti Hiramai Gogoi
52. ‘Smti Sikha Dutta  ~ 52 ‘Smti Dipali Bhattacharjee
. 53, . -|-.-ShriJayanta-Pd{Bhowmick - - - .53 .| .Smti.Prapti.Goswami
54. Shri-G. Spealeer|Swer - : 54 ‘Shri:Subhas -Das
- 55, Smti Dondor Dkhar 55 Shri Cheniram Sonowal
56. | ‘Smti "S'abita&j(Ch;kabomZ) Bhattacharjee - | 56 ‘Shri Kishore Roy
57 | SmtiAids Mary/Shullai Is7 | shiSatyabrata Mahanta
s | Smnna Bhattaéhaxje o - 58 ‘ShnBedanathSarma [
59. Smti Emelia Sawian 59 | Smti Prativa Sarma
%‘*go. Shri Reginald Nongkynrih 60 Smti Chandra Devi
61. Smti-Binolin Iyngdoh Mawlong 61 Shri-Ghana Kanta-Gohain
62. Smti Bonsilin Rymmai 62 " Smti Tilottama (Malakar)Sharma
63. Smiti Neverty D1<|'J1ar 63 Smti Anita Bhuiya
64. Shri 'Kamékhya Prasad Bhattacharjee /| 64 Smti Bijoy Lakshmi Das
65.  |.. :ShriLamphrang{Sun ~ : 163 Shri Nalini Ranjan Medhi
66. | Smti Bliona Mawlong 66 Shri Dipak Kr.Dhar
67. | SmtiJorgin-Sohfun . .| 67 Shri Rajeswar Medhi
68. " ‘Shri Wallanbill Khongwir ' | 68 Smti Puspalata Baruah
69. | _Smti Risabon Kharkongor 69 | Shri Biswajit Dey
" ~70. " | "Shfi ‘Subodh Ch.[Sarkar _— 70 | ShriKalyan Kr. Das
71. " Smti Baiarmon Wahlang 71 Shri Jaharlal Das
72. Smti Joowanka Pyrtuh 172 | Smti Shelley Bhattacharjee
I S—_ —Smti-Smriti-Rani(Choudhury)-Das 73 —Shri-Dwijendra-T-alDas
| SRt T et
75. Smti Torilla Kharkrang 75 Smti Dipali Shome
76. Smti Obriel Shallam 76 Shri Dibyendu Choudhury




L

77. Smti Donbok J|Nongbet 77 Shri Bimalendu Gupta

78. Smti Imon Rebecca Bang 78 Shri Rajat Deb

79. Shri Sunil Xr Das.(IT) 79 Smti Sabita (Deb) Das

80. Smti Wiatcy Blah 80 ‘Shri Satyen Chandra Deka
81. Shri Bidhu Bikram Deokata 81 Shri Pradip Kumar Gogoi

82. Smti Luciana Nongkynrih 82 Shri Gautam Kumar Dutta
83, Smti TLency'Chyne 83 Shri Tapan Kr. Das
84, - - SmtiDencynera:SarmaKakoty -| 84 —-Shri Nant-Gopal:Choudhury -
85~ ShriGeongeRipnar — 185 -Shri:Dilip Singha

36, Shri Cyprian Madur 86 Shri Bikram Boro _

87, Shri‘CamefenBupert Khongwir 87 | Smti’Sanghmita‘Chakraborty
88. 1| Sthw:BankaBManSharma 88 *SmtnBuoyafRoy Cheudhury

89| Smfi ShemeukM. Dympep 189 - | ShiAuibrataDas

90. - ShnKmanLal Joshi - 90 Shri JotinKr. Bharati

91. ‘Shri Sylvestar :i\!longrum 91 ‘Shri Kabindra Kr. Das

92. 'Smtiﬂosegreno‘ R.‘Sangma 92 Shri*Samir Kr. Dutta

93. Shri Manik ‘Sangma 93 - Shri-Gohin ‘Ch. Gogot

((62) | SmtiChbaye-oby Dutta v~ 94 Shri Surajit Baruah

95 Smti Sutapa Chakraborty 195 Shri Gopal Ch. Dutta

96. -Smti-Kmitsibon Suna --96- : --ShriKr-ipasindﬁKar
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113;|" “Shri Alok Kumar Ghosh
134-|--ShriManish Kumar Tripathi
115.| Shri Naba Kumar Jetty
6 ShriSudipte Majumdar_______

Shri Ashim Kumar Podder " "

Smti Reena Das

-.Shri Bipul Kumar Sarma

| Shri Uday Chemndra Das

=AM va B ISwWas

Shri Dilip Sharma(Il)

Shri Naresh Kr Sah
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Shri Mano) Dey

Shri Baskit Roy

Shri Soumen Karmakar

Shri Newalal Roy

STENOGRAPHER GRADE-]

STENOGRAPHER GRADE-]

Shri Raju Hague

Smti Anuradha (Hazarika) Deka

STENOGRAPHER GRADE-II

STENOGRAPHER GRADE-TI

i

&)

“Bhri‘Suchil K. Neog

‘Shri Harshajit Das

R

. Smti Meenskshi(Shikle) !Chakraborty

| STENOGRAPHER GRADE-TI _

Llw K .’

*Shn‘PJ;asenglt»::ﬂ leghi

1| Shri Beilayan Chakraborty

zCA:RETM*R

HCARS EI‘R

1.

Shri Durgey Dhungana

ASSTT. CARETAKER

ASSTT.CARETAKER

1 Shri Deo Bahadur Thapa

R-GRADE-1

STATF-CAR DRIV:

STAFF-CAR DRIVER GRADE-T

1.

1. Shri Narayan Das

 STAFF-CAR-DRIVER-ORDINARY-GRADE |
1

Shﬁ'ia@al Chettri

STAFF-CAR-DRIVER-ORDINARY-GRADPE

1.7

: ---:REC@RB KEEPER

-RECORD KEEPER

Shri Bijoy Krishna Roy

L |

Shn Pradip Kr. Dhar

V th ("h_aman T n] i

1
21 ShriRajani-Kanta Baishya_

S Mo DT T

(O3]

“Shri Binoy KrDas

Shri Kumar Thapa

4, Shri Baidyanath Roy

bl s Jwl o

. ...Shri. Tanka Bahadur Rai

5. Smti Namita Purkayastha

9

St Prsuran Sierme

6o —Shri-Baneswar Boro

b i n L P o

o

Fet '%" et =T
- IV Pd T =Ehapa

151]3.] —.i'k.lii:l R EF ECE g o g

8 Shri Babullal Chettri

9. Shri Pratap Chandra Keot
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] O[ Shri Ranjit Ch Das

] ]l Shri Kanuram Kachari

DUFTRIES

DUFTRIES

1. " Shri Sepa Sailo

Shri Sajal Kr. Dey

Smti Krantima Nongkhlaw

[

Smti Sukbmaya Limbu

Shri Amiyangshu Das

2.
3. Smti-Har1 Maya Thapa
4 Shri Resham Powde]

Shri Ananta’Chakraborty

- —~BhriShot-Sinph-Diengdeh-- -

Go|a e

v
ok

— Krati-Tara:Chetti - - -~ - -

Shri SwapanDas

‘Shri Upendra Singh

.dfi:\i.éx

““ShriTDmesh Patowari

PNIOR GESTETNER OERATOR

.-SUNI@R&G@SMMR@ERA@@R B

. ShriDipdk/Ch. Das

2;'{’.

- - Bhri-Badala:Ch. Saha

SENIOR PEON

SENIOR PEON

1. “Shri Lalruaikhuma Ngamlai

1.

-Shri Hongshraj “Singh

PEON

PEON

1. Shri Ramu-Pradhan

‘Shri-BakharuKumar

to

Smti Krishna NViaya:Chettri

RS

‘Shri Robin Thapa

—Smti-SandhyaRani- Das

o
I

| —Shri-BoloramKalita— -

s B

Bishmu Thapa.

|

"""" “Shri Hemmmmjbémém

h

.i'

" ‘§mti' Phulmaya Darjee

et ...'-S*hr] Bipul Kr:Sharma- -

Shri ‘Nighendra Ch Nath

Shri Pevendra Prasad Sah -

Qmﬁ Bremodish- M. Qanm—na

T LalthansangaLushai i | Shri Doknath Nath
9. ‘Smti Bontina Mary Nongkynrih Shri Abhijit Das
101 .v._Shrj;PannalﬁI'_'-Dey e . 10 .. .SmtiPurnima Barman .

117 ShriBin Batwdor Thapa

— ShrrKrishnaPrasad Joshi

i2s=—SinRemriEEimESiir——————

-I-E.::Esmﬂfbaﬁh]%@hﬂm%l@uu e

13.{  Shri Fabian Dohling

Shri Durga Joshi

14. Shri Mohan Prasad Halwas

Shri Dipak Rajbonghi




B)H | R \"S Q ' \Q(O
S

15. Shri Sarbeswar Haloi

16. Shri Mahindra Kherlkatary

15.|  Smti Shibalir Khongji
16.| Shri Robin R Marak

- 17.|  Shri Christopher T Kharchanddy 17. Smti Subrata Deb
18. Smti Usha Rani Deb

19. " Shri Nathuram Datmary

20.| - ‘Shri Prem Bahadur Thapa 20, | ShriHarkanta Tahikdar
21.| Smii SotrilLyngdoh 21. | Shri:Girish‘ChBero

- 23] Smiti OrtimonThyriem 93, 4 Shri*SuchandraDeka
24| Smifi DwensibonKharsati | 22 | ShriRejuChettri
25| ShiiSdimmathangFmar | 25 | ‘ShiBibleRaRay
-6/ ShriRejfumarSumar .96 | SmtiBimam
27| ShiSiwRemPss | 27, | ShriCheniRamNatah
, U o . B ‘Shri KashiramBoro

| 29 ‘Shri PabanCh Das

30. | ShriJadu Ram’Das

31. |  ShriRanjit Bhattacharjee
52. | Mdlslam Uddin Ahmed
33. | Shri Kashmir Singh
w3y ShriFHarmohan Kumar
| 35 | Shii#AtulChTamuli
. . . i 36| SwiNeronRejoongsh
1 | | 37 | ShriLalit ChKathar _

18.\ ‘Smti Jwincy Ryntathiang
19.|  ShriMadhav:Chetn

' WA  TORTR

WAJ‘GHE : VATCHEER:
T g Negonda Ciiern. - __ TR R e

1
‘Shri Ajborlang Khongwar 2. Shri Paresh -Ch. Roy
3

.
2,

] . .3.] ‘ShriPremBalmiki. .. _Shri Tilalk-Chandra Nath
Z

4 Shiti Gyan_ Bﬁﬁé&ur Gurumng N Shri Sambhi Ram Deka

e e I St e e —bﬁ?m’ﬁmﬁﬁm

6. Shri Gorakh Ram
7. Shri Nawal Kishor Ray




- 8. | Shri Phostine Nongichlaw

9 Shri Krishna Joshi

- 10. Shri George Fabian Binan

11. ‘Shri Mano; Kr. Ray

12. Shri Robin Rizal

Shri DPal Bahadur Limbu

e D s o T HSRARIIYR - - o e 1o e e s e

BAFATWALA - - - - S e BATATWALA -

ShriJagasish Prasad 1. Smti Gurmit Kaur

$hri RameshBhangi

. :SmﬂéKmaleshDev;

: 'Smn‘N&mra *M/;ankhar

‘Smti Kasturi Devi

“ShriDinanath Sheh

Smti Aihunlin Khyriem

WATERMAN | WATERMAN

1. ‘Smti Tara Devi

i -ew-----~—--—--Shn-Phrangke—I\Tongdhar T T

I Thefollowing.-officials of the -Oko .ﬂié” AG (A&E) Meghalaya etc, Shillong have been
t=rr:ans'fetr.ed%t03‘he;@iﬂﬁ'e= AG(A&E) “Assam ~Guwahati -:ﬂnwdgputation~basisfv\inaf"f -1/12/2605 - -

——{8)-Br._Acctts.at 51..151,166,199 t0 205,207.t0 218,220 I0226,228.tol32_&234 10237,

120 R 'Jf\

) —A 5
\Uj Acetts-at DIT L 700

.(.C) ._ac/T.s_aI_S.l.S 1_&_52 e armime ot st = e e e v ries = % e amn o o b s s e
(d) Gr.’D’ Peon at SL. 12, 14,22 & 27 ‘
(e) Watcher at S1. 11

I0.  The following _Sr. Acctts/Acctts/C/Ts/Group ‘D’ who have not. furnished options for the

purpose.of separation of Gr <C” & ‘D_Eadmarﬁaﬂocaudb§tiheAdmmmUanonioiheDﬁces

~==—————£Hhem43e1°“ —————————SEE a——.

O/o the AG (A&E) Meghalaya etc, Shillong - O/othe AG (A&E) Assam, Guwahati
!. Shri Bryan Bang, C/T 1.Shri Tiren Basumatary, Sr. Acctt
2. Shri Charlesstar Thangkhiew, -C/T 1.Shri Ganesh-Ch. Deka, Sr. Acctt.
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Shri Erastus Diengdoh. (ir.’D’ Peon 3.Shri Raju Ruchal. 81 Acctt |

(3]

. _Shri Sudip Myrthong. G.’D” Watcher 4.Shri Samiran Das. C/'T

|
. lq |
5. Shri Vijay Kumar, Gr.’IJ" i dalj / 5.Shri Preman Singh. Gr. ‘D’ Peon
| 6. Shri Joel Roy Nongbri, Gr.’" Safaiwalla | 6.Shr; Ajoy Lama, Gr’D” Peon
. 7. Shri Hemlal Pariyar, Gr D’ Safaiwalla 7.Shri Lohit Ch. Baruah, Gr. ‘D
l Watcher
8.Shri Utpal Kumar Das, Gr. ‘D’
L / Safaiwdlla
(Authortity.- AG’s Orders.dtd. . 24.5.06-at P/5 BN of FileNo. Estt.1/SOC/2000-05)
gdl—
‘DEPUTY ACCOUNTANT GENERAL (ADAVIN)
o o Mo Estt1/SBC/2000-05/ Lo 3 I - - - o Dated -F 46706
'--*"Gﬁﬁyif&'—. e o . )
. The Asstt. :‘Comptroller# Auditor General AN,
Office of the ‘Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,
New Delhi-110002. ¢ Du
DEPUTY ACCOUNTANT GENERAL (ADMN)
Memo No. Estt.1/50C/2000-05/ 2033 = Lo 4 & - Dated:- ¢ /6/06
Copy to:- :
S -~-1-.--‘DAG(-Admii)i-O/oihe_AG4A&E)~Assam,.Maidamgaon,_Beltdla, Guwahati=29. .
T ""“2135?@T(Mﬁhj;?@ﬁiééﬁf'thKG*(K&E)‘mSam?MEiﬂamgaO‘n;‘Beitﬁla;"GuWahaﬁ'-'29-"'
3. Secretary to AG,'D/othe A:G.(A&E) Assam, Maidamgaon, Belotla, Guwahati-29.
- Principal Birector, RTL, Shillong, C e e e .
3. Secretaryto AG- ~ - . :
. _§=A;St_e,np;m.QA@A@@LQZQ.&.;@AG.(A&E;).Meghal.@ya ete., Shillong.
7 -Steno-to ’D'AG(‘A'F‘R- VT-'("-); O’/nth_AGJ\‘A‘RrF) Mp'ghnlyaffr , Rhﬂ]nng
- BPABecal) e et e
9. Confidential Cell.
10.SO/Estt.2.
117Pay Biil-Gronp:
LEGBook | |
_ 13. Gradation List. SB Group,Budget Group, CR-Group, Posting Group. R
—_ 4. Secy. ACAA Co.On Mutual Benefit Fund 1:4d_Shilione —

15 Estate Cell, O/o the Pr. AG (Audit) Meghalaya etc., Shillof
16.Notice Boards. 6
e U
OFFICER

ESTABLISHMENT
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To

The Pr. Abcountant General (Audit), Mhe DG (DA,

Shillogg.

Subject: Separation of common cadre of Group B officers in the AZE and Civil Andit
offices in North East Region.

Sir, |

1 to invite reference 10 ‘your DO letter 0.

am -di

AGM/MLAACQ/TAAD Miz/2001/6469 dated

new sanctioned strength and Persons-in-position for the three offices viz. Meghalaya,
been fixed as per the statement enclosed. The

Arunachal Pradesh and Mizoram has :
redistributed sanctioned strength may please be noted in your office records and the staff

- and officers may accordingly-be posted in each office at the earliest.
Yoqrs faithfully,
$¢Q J ~
Administrative Officer (BRS)

No. 1686 BRS/72-2005

Copy for information and necessary action to: .
/ APR Ul

1. AG (AXE), Arunachal Pradesh '

2. AG (A&E), Mizoram

Vr AO , NGE (Appt)

/“PS to PD (Staff) .
S>>

Administrative Officer (BRS)

283,06 on the ahove cited subject. The

ool 002

3/\}}‘ V. ANSFar mramres - o
.l/(’ ) N — % rz&

24

—

>
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2
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v

OFFICE OF THE ACCOUNTANT GENERAL (A&L), MEGHALAYA, ETC, SHILLONG

Circular No.3307 - Dated: -12-07-2006

i

_ , X
Consequent ipon:the creation of the two new offices of the Accountant General, ;Mizoram, Aizawl! and

Accountant General . Ariinachal Pradesh, Tranagar® with effect from 1% April 2006,:4ll -Group °C’ and “D’

officials :currently “bome on-the -cadre ‘of the Office of the Accountant ‘General . Accdunts -& Entitlements),
Meghslaya, -Arunachdl Pradesh :and Mizoram, Shillong sare ‘hereby reqmred to .exermse stheir -option for
pennancnt :allocation 40 ihe office(s). of thelr chowe iin ‘the ; prescnbed OPTION F@RM enclosed :with this

2. The propmsed ’Sanctmned Strength and Persons -Posmon sroup “C’. aaiid “D’ ACComn's &

| '.'-*Entlﬂement cadr e Ofﬁce of the Accountant Genera ghélaya 'Shlllong and thc '

- ‘fi?ﬁ;"f'v?.'mawlyfmreéteﬂmﬁié A v_'-'hal Pmdesh,étanagar«and_pAccountantmGeneral —

A

Mlzoram melnwhownbelow L ,
..Cadre ' ; Meghalaya T~ Arunachal ‘ Mizoram

_ Pradesh o
: ~'|8s - PIP |SS PIP |SS . PP
| Supervisor. -] 1 - il [
|81, Acctt/Sr.CO 1| 130 123 | 49 42 |- 42 | 35
Acctt/CO . .| 19 15 8 | 5 | 11 | 8
[CTI/DEO. .- .34 4 28 | 14 | 12 | 16 .} 13 |
([ Welfare Asstt, . 1. | 1 | - = 1
| Caretaker '..7;1 —~ -
B EE R - 2 1 2 1
| Hindi ] Translator -2 - e —
« :StaffcarPriver .| i - -
""" " ‘”Rccord‘K&cepcr AT 4 ] 3 3 ] 3 ~e3
| GroupD A 335 27 ] 13 11 . A1 ). 9. -
| Telex: Operator 7l 1 - -

S8 ="Sancrionéd. Streﬁgth, PIP= Persons—m-Posmon ,
The vanious posts i thc thiee ofﬁces will be staffed to the extent of the number of Persons-in-Position-as shown

i the-above table.
30 Permanent postmg of Group C&D officials. of common cadre agamst the; persons-m—posmon strength of
various offices’ will be made by the cadre controlhng authority 1e. AG(A&E) Meghalaya etc.;  Shillong

strictly on the basis of the semonty of the officials, who have exercised ‘their optlon for allocation to such

offices.

' Vide Hqr’s Office Nonﬁcatmn No:66-Audi/M&C/208-199 7/Nonﬁcat10n/01 dt-14-03-2006.

2 vide Hgr’s Office Notification No.66-Audit/M&C/208- 1097/Notification/02 dt. 14-03-2006
3 Communicated vide C&AG’ 8 office Memo No.1686 BRS/72-2005 dated 25-4-2006.
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official fails to submit his/her option by this daté, he/she will be allocated permanently to any of the three offices

.at the discretion of the Administration.
11.  The options once exercised will be final and subsequent requests for change will not ‘be
entertained under aiy cifciimstances. As such, all officials.are advised fo-specify their option of offices

for:permanent dllocation as-well as for deputation with due care and.application.of mind.

- Bd/ .
. Accouritant General

- ?Memo No Estt I/S@C/20®6-07/ 3308-3315

.St .Accouits @fﬁccr o 4 188t : Clrcxﬂaralengam{h‘tlw attached
o ’Regmnal - Toning . - .ptlon Formto each Grouii_-C’ afid D" official ‘posted ;at RTL

* Inistitute, Shillong - " ’Shillong, Fhefilled in‘Option Forms should be forwardedto this
v :officenot later than 19% Jiily: 2006

3. Al AOslSOsZquerivisdrsv “With = fequest-to hand over: this Circular:along w1th the.attached

Local) Option Form to «each Group ‘C’.aiid ‘D’ official wotking under
o " them. The ‘filled in :Gption Forts -$hoiild ‘be Forwarded to the
T Estabhs}nncnt 28 Scctmn not later fhan19ﬁ‘ 3u1y,2006 '
PS.toAG. - -
; Steno«toDAG @.

‘Establishinent-Officer
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) \

MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001

No. Estt.-I/Rept/Inter AG Trans/2006-07/ 5/ # &

To
The General Secretary,

Dated : 02.11. 2006

Accounts (Category III) Association,
0/o the Accountant General (A&E), Meghalaya etc., Shillong

Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizawl -

consequent transfer of Gr. *C’ and "D’ staff.

With reference to the Accounts Association’s (Category III) letter No. ACC/Cate III/2005-
2006/25 dated 2.8.2006 addressed to the Comptrolier & Auditor General of India on the subject cited
above, I am directed to convey herewith the Headquarters’ Office reply received vide letter No. 271-
NGE(JCM)/11-2006(I1I) dated 30.10.2006 on the points raised by the Association as under :

Comments

1.(a)Whether the period of deputation
will be for a specific duration and also,
if so, what would be the tenure of
deputation?

(b) Whether the officials transferred to
the offices of A.G (A&E),A.P. Itanagar
& A.G.(A&E),Mizoram, Aizawl will be
brought back to the office of their
choice after expiry of the deputation
period, irrespective of vacahcy position
in the office of their choice.

(c).Some members desire, that the
transfer be made on Tour/Rotational
basis, may kindly be implemented.

Para 4 of Circular dated 12 July 2006 issued by the cffice of the
Accountant General (A&E), Meghalaya under which all Group 'C’
and ‘D’ staff were asked to submit their option for permanent
allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices
makes it clear that surplus optees of a particular office will be
posted on deputation to the deficit offices and "these persons shall
be permanently posted to the office of their choice on the basis of
their seniority on availability of subsequent vacancies against the
person-in-position strength in that office.”

This being the case, it is clear that deputation will not be for a
specific duration. The deputationists will have to continue in the
office they are sent to till they are repatriated to their permanent
office in the manner stated above. The period/tenure of deputation
would thus differ from person to person. '
The Circular will be
permanently brought back to the office of their choice only on
availability of subsequent vacancies in that office.

makes clear that the deputaticnists

*fhe demand of Association to post the surplus staff on rotation
basis can be considered only if all the staff members are agreeable
for posting to the deficit offices on rotation basis.
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2 (a!) Whether, staff members who will
be transferred to Arunachal Pradesh,
Itanagar and Mizoram, Aizaw! would be
provided with individual quarter in a
habltable and secured area with all
basi:c amenities?

(b).:Further, the staff quarters should |

be [provided adjacent to the office.
Unless, the staff quarters are provided,
tranisfer to the new offices may be kept
in .abeyance for the time being and
functioning of the two offices may
continue in Shillong. It is also
requ|ested that the staff side should be

taken into confidence before selecting
the j'sites of staff quarters.

Reply/Comments.on these points will follow separately from HQrs.

'3.F|.lrther‘,' as per the terms &
conditions of the Circular issued by
the . Administration vide Circular
N0.3307 dtd.12.07.2006 It appears
that the junior Gr.'D’, C/Ts &
Accountants would be the worst
: su‘fﬂ!erers as most of them would
have td serve on deputation in the
ofﬁc!es of A.G(A&E)., A.P, Itanagar &
Mich)ram, Aizaw! for a very long period
of time or for their entire service
péfifbd as it appears from the

Gradation List and also they will be

depé'ived of their promotion till they

" are |repatriated to their original office
‘of choice. The officials may be brought
back to their office of .thoice after
' completion of their normal deputation
period and the subsequent vacancies
arising on the new offices may be filled
up l!ay new recruitment. In this regard,
Adn_}ninistration is requested to find
ways and means so that staff can be
brought back to their office of choice
immediately after completion of their

normal tenure of deputation.

This point is covered in comments pertaining to Point 1(a) and (c)

above.

As far as promotions are concerned, para 8-of this office Circular
dated 12% July 2006 (Appendix-1) makes it clear that “no further
promotion will be made in the surplus office(s) till all officials on
deputation are repatriated back to the office(s) they have opted for
on permanent allocation”. '

Page 2
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4. ;"5‘nay also be clarified, that C/Ts
ho are on deputation to the ex-cadre

‘ post as D.E.O on transfer to the new

\Q‘: :

offices will continue to be entitled to

reverted to their original posts of C/T.
and how their pay will be protected in
that case?

v?‘?raw the pay of D.E.O or they will be

T . _ ' )
The clerks working as DEQs may continue te hold the postS\Eﬁ“k
DEQs even after their posting to the deficit offices.

5. Gr.’D’ officials are the financially
lowest paid category and they would
further be subjected to suffer most, If
they are transferred to the new offices.
Hence, it is requested that our Gr. ‘D’
staff be exempted from the transfer
and vacancy in the newly created
offices may be filled up through direct

should be regularized by creating a
Supernumerary post.

recruitment and the surpius staff |

The Group ‘D’ officials who are in excess of the required strength of
Shillong office are to be sent to the deficit offices and no exemption
can be allowed to them.

6. The staff also impress upon the
Administration that a great hardship
would be caused to the members in
respect of the education of their
children due to the transfer. Therefore,
it Is requested, that no staff members
should be transferred during the mid-
session of the education of their
children. It may aiso to be mentioned
that deserving children® of the
members may require a P.R.C for
admission of their children to Higher &
Technical education through State
Govt. quota and would lose their claim
for such a quota, as getting a P.R.C, a
.continuous stay at a particular place
for 12 vyears is required. But,
continuous stay for 12 years may not
be completed for many members at
Shillong due to their transfer to
Arunachal Pradesh & Mizoram from
Shiliong and as a result their children
might be deprived of getting P.R.C.

The Permanent Resident Certificate (PRC) is given to a “permanent
resident” of & State. Thus, a person is eligible for a PRC as long as
‘he/she Is a permanent resident of Meghalaya irrespective of the
fact that whether that person is working in Meghalaya or not.

from the Govt. of Meghalaya. In this

Page 3
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/i/‘ . may be made
\? B‘; ./ Meghalaya so that
: . granted to the Children
of the staff who are transferred to

Arunachal Pradesh & Mizaoram.
| .

7. THe staff also expressed that, at the
time' of separation between Assam
Office and Meghalaya office, staff
stren!gth and persons in position was
not rér_ﬂected in the Circular letter. As
a result, some members who would
have opted for the Office of A.G
(A&E)), Assam, Guwabhati
perma!nently, could not avail the
oppor‘tlunity for opting for their cadre in
the office of the A.G (A&E), Assam,
Guwahati and have been deprived of
natural justice. Hence, their personal
represéntations may  kindly  be
considéred and they may be given the
opportunity to opt for their cadre in the
Office | of A.G (A&E), Assam,
Guwah?ti/or they may be alIoWed to
be transferred permanently there. A
good number of members of the staff
of this';ofﬁce are still on deputation
now w!ith the O/o the A.G(ARE),
Assam, Guwahati and some of them
have been transferred twice to that
office. In this regard, how they will be
treated }on their repatriation to this
office, as they are still the junior most?

The cadres between Assam and Meghalaya offices have already

been separated. This issue cannot be reopened.

8. The !Association urges upon the
Ad-minist!ration, that, representation for
retention! in the original office of choice
by the n|1embers on genuine grounds
may also be given due consideration
when transfer on deputation s

ordered. !

No exemption should be aliowed in any individual case without

approval of Headquarters’ Office.

IE

Yours faithfully,

Deputy Accountant General (A)
Page 4



